
C.P.v. No. aN - -
COMMITTEE ON PUB LIC 

UNDERT AKINGS 
(1973-74) 

ON 

STATE FUMS CORPORATION OF INDIA 
LlMlTBD 

MINISTRY OF AGRICULTURE 

(DEPARTMENT OF AGRICULTURE) 

."""~,,,:, 

LOK SABBA SECRBTARIAT 
NBW DBLHI 

April, 19741 Va;sak!ul, 1896 (S) 

-s'l ~ L Pric. : RI. 3.85 ' 

~" t·, . 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABH/. 
SECRETARIAT PUBLICATIONS 

st. No. Name of Aaent Sl No. Name of Agent 

~DHRA PRADESH MAHARASHTRA 

10. MIs. Sunderdal Gianchand, 
t. Andbra University Gen~ COOperative 601, Girgaum Road, 

StoreaLtd., Waltair New Princes. Street, 
(Visakhapatnam). Bombay-z. 

2. G. R. Lakahmiilaty Chetty aDd Sonl, 
General Merchants and News Agents, 
Newpet, Chandragirl, r. 
ChinoorDi.trict. • 

ASSAM 

30 Western Book IDepot,' Pan Bazar, 
Gauhati. . - -

BIHAR~ 

4. Amar Kitab Ghar, POit Boll: 78, 
Diaaonal Roael, Jamaheclpur.! 

,. MIs. Crown Book Depot. Upper 
Bazar, Ranchi. • 

GUJARAT 

6. Vijay Stores, 
Station Road, Anand. 

7. The New Order Book Company, 
B1lla Briclae. . 
Ahmedabad-6. 

HARYANA~ 

8. Mia. PrabbuBookService, 
Nat Subzi Mandi, 
Gurpon.~ 

MADHYA PRADESHJ 

9. Modern Boot Houae, 
Shiv Vilu Palace, 
Inelore City. 

1 I. The Interllltionat Book Houae", 
(Private) L~tecl, 
6, Ash Lane, 
Mahatma Gandhi Road. BombaY-I. 

IZ. The Intefllltional Book Service, 
Deccan Gymkhana, Poona-40 

r 3. Charles Lambert & Company, 
10, Mahatma Gandhi Raid, 
Opposite Cloclt Tower, . 
Fort, Bombay. 

140 The Current Book House, 
Maruti Lane, 
RaahUlllth Daelaji Street, 
Bom~aY-I. 

IS. Deccan"Book Stall, 
Fergusson College Road, 
Poona-4. 

16. M & J. Services, Publiahetl 
Repreaentatives, Account8 & Law 
Book Sellers, 
Babri Road, Bombay-I,. 

MYSORB 

17. People Book House. 
Opp. J aganmohan Palac:e, 
Myaore. 

~JASTI:IAN 

II .. Information Centre, 
Government of Rajuthan, 
Tripolia, Jaipur City. 

19. Mia. U,ha ~. D~pot , ,8,/A. 
Chitta Bazar, TrtpoUa.Jaipur •. 

UTTAR PRADESH 

30. Law Boot Company. 
Sardar Patel Mar" 
Allahabael-I. . . 



CORHIGmmJ. 

Fifty Fourth Report of the Committee on Public 
Undertaldngs (5th Lok Sabha) on state Fams 
Corpora tion of India Ltd, 

Page Para No. Recommenc.a- Line For :~cad 

(ii) 

2 
10 
10 

24 
31 

46 
48 
50 

.. 
1.6 
2.9 
2.9 

3.30 
Footnote 

Footnote@ 

tion No. 

- 2 Aswarao~)iI r koswaraop.t 

--

5.19 

9 (R+ jo.sthan) 
1 tolal 

(i)Itern No. 
9 of the 
Table LadhowG 

(ii)Item No, 
10 Chonaam 
5 areable 
1 r~.ct on 

verifica
tion 

5 
12 

4 

D()nes 
64,539 

(P.ajasthan) 
total 

Iadhownl 

Chengam 
arable 
factual 
verifica
tion 
Dunes 
64,538 

Footnote 
(Against i tam 
of Raichur) 

53 Sub-Para(ii) last b.ut 
t,vo & one 
lines 

Sa fflo,<rer 
Kokichera 

and Louchi
chern 
100734.99 

St'L.'1fio'Vlor 
Lokichera 
and Luch
aichera 
109734.99 55 

56 
6~ 
~4 
84 
84 
87 

5.30 (sta tenent) 

Sub':'para(i) 
5.52 
6.11 

3 g 
9 

13 
31 
28 

called of 
introduc 
markit 
that 
3 to 4 
inspector 
forms 

called cff 
introd uced 
~TIarl{et 
the 
3 to 4' 
inspection 
farms 

contd. p,2/--



Page Para No. Recommenda- Line For :'-~ead 
tl.on No. 

87. 
89 

90 
92 

92 
·~5 
102 

10~ 
10 
118 10.6 

1 ?~ 
12 

12~ 12 
127 

127 
127 
128 
1~0 
1.2 
135 

141 
142 

143 

153 
.153 

33 u~reGd agree 
4 from Add the WJrd 'to' 
bottom after the "lOrd 

I. re "ret' 
16 it is 
24 an ent::"or.ed mentio

35 
12 

by 
s1 t 

ned 

sff{.e 
8 liustbandry Hus

1-2 fi. s~ try 
:31 urr'ed 
7 out.::ees 
27 di vcr si ty 
7 from, rbntrs' 

bandry 
fi sh fry 
urge 

oustees 
diversify 
nonths' 

bottom 

~ 
5 

an in 
line 11- may be deleted 

delete the word 'aftor' 
in t!1e b(:~Jinnin~ of 
the line. 

12 thna than 
20 Rs.6.81 Rs.6.31 
21 ,)i'duce nroduce 
4 stones -. stores 
8 Corlo.ratin Corporation 

9 fro m co me came 
bottom 

12 
4 from 

bottom 
29 

7 
'13 c.~ 

in 
co 1:1e 

52,11-0 
acres 
E:~ 'Ql't,s 

a.n 

of 
carne 

S'2 )+04 acres •. J 

EX'lerts 
• and' 

contd. p.3/. 



153 
156 
156 

Line No. 
- 3 -

;[Q£ Head 

basis basic 
pin in 

the be 
.A9.fL the wurds"State Govt. 

co n 8i de r e xplo i tin.:,: th e" §,fte. r 
the lX)rds "as sU :···estcd by the" 



CONTENTS 

.:::oMPOSITION OF THB CO.VlMITTBE 

COl\iPOSITION OF STUDY GROUP 

NTRODUCTION 

I. INTRODUCTORY: 

A. Historical BIckground 

B. Objectives 

C. Coordination 

II. SBLBCTION OF LAND: 

A Selection 

B. Size of the Farm 

C. Land Acquisition 

D. Lease Agreement 

III. IJUUOATION FACILlTlBS 

IV. PLANT AND MACmNBRY : 

A. Acquisition of MIchiDery 

B. iurplus Machinery 

C. Utilisation of Plant and Machinery 

D. CutIOm Work 

B. Reclamation Work-JetBIr Farm 

F. Fabrication Unit 

V. PRoDUCTION: 

A. Demand of Seeds . 
B. Area Under Cultivation 

C. CroppiDI pqramme 

D. Production performance 

B. Averqe Yield of productioo 

F. Norms for Apfcu1tural opentions 

G. Consumption of POL 

H. Coating S,.mn 

I. Value of Inputl 

VI. PRICING: 

A. Pricina polley 

B. Salea aad MarketiIIjJ 

C. Involvement of Co-operadves . 

503 LS-l 

.., 
PAGIr 

(Iii) " 

(V) 

(vii) 

r 

2 

4 

7 

10 

II 

I~ 

IS 

29 

30 

B 

35 

37 

3S 

41> 

4S 

4~ 

SS 
,S 

6~ 

6~ 

66 

6S 



.(i ) 

VII. NEW FOIlMS:. 

(i) Aswaraoper (Kbammam) farm (Andbra Pradesh) 80 

(is) Bahraich farm (U. P. ) 83 

(iii) JhamJauda farm (Orissa) 88 

(.v~ Rae-Bareli farm (U. P. ) 90 

(0) Future Plana 94 

VIII' OTHER ACTIvITms : 

A. Poultry Scheme-Mizoram Farm 98 

B. Piggery Development Unit-Mizoram Farm 101 

C. Fishery Development-Mizoram Farm IO!! 

D. A3ro Bued Industries-Mizoram Farm lOS 

B. Animal HUlbandry-Jetsar Farm 107 

F. Small Size Farms 109 

G. Bmployment of Students lIO 

IX. RESEARCH AND DEVBLOPMBNT ACTIVITIES II2 

X. FINANCIAL RESULTS: 

A. Profitability lIS 

B. Losses lI8 

C. Capital Investment 121 

D. Fixed ABsets 124 

B. Sundry Debtors and Tum-over 12S 

F. OutstancUngs 126 

G. Inventory 127 

XI. ORGANISATIONAL SET UP : 

A. Board of Directors 131 

B. Financial Adviser 133 

C. Staff Streqth . 
136 

D. Incentive Scheme 138 

XI~. CoNcLUSION 140 

AJoPBNDlCBI I TO IV • 144 



~OMMITrEE ON PUBLIC UNDERTAKINGS 
(1973-74) 

CHAlBMAN 

'Shrimati Subhadra JOshi 

MEMBI:RS 

'2. Shri Dinen Bhattacharya 

'3. Shri T. H. Gavit 
4. Shri K. Gopal 

5. Shri J. Matha Gowder 
6. Dr. Mahipatray Mehta 
7. Dr. Sankta Prasad 

·8. Shri Nawal Kishore Sharma 

9. Shri Ramavatar Sbastri 
10. Shri R. P. Yadav 
11. Shri M. S. Abdul Khader 

12. Sliri Lal K. Advani 

@13. Shri U. N. Mahida 
14. Shrimati Purabi Mukhopadhyay 

@15. Shri Suraj Prasad 

SEcRETARIAT 

Shri Avtar Singh Rikhy-Joint Secretary. 
Shri' M. A. Soundararajan-Depu.ty SecretGf1/. 

Shri M. N. Kaul-Under Secreta"". 

-Appointed to act u chairman from 16.$.1973 to n.7.1973 dariDa the abIeace abroId 
of Sbrimati Subbadra Joshi. 

@Ceaed to be • Member of the Committee CODIeq1IeIIl OIl bJa retfremem from RajJa 
Sabha OIl 3 .. 401974. 

(iii) 



tCOMMITTEE ON PUBLIC UNDERTAKINGS 
(1973-74) 

rcoMPOSITION OF STUDY GROUP ON FERTILIZERS, FARMS 
AND BAKERIES 

1. Shri Nawal Kishore Sharma-Ccmvener. 

2. Shri U. N. Mahida-Alternat'e Convener. 
3. Shrimati Purabi MUkhopadhyay 

4 .. Shri Suraj Prasad 
5. Shri K. Gopal 

6. Shri J. Matha Gowder 
'7. Shri Lal K. Advani 



INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to present the Report, on their behalf, 
present this Fifty-Fourth Report on State Farms Corporation of India 
Limited.. 

2. This Report is based on the examination of the working of the 
State Fanns Corporation upto the year ending 30th June, 1973. The 
Committee on Public Undertakings took evidence 01- the representa
tives of State Farms Corporation of India Limited on the 8th and 
9th January, 1974 and of the Ministry of Agriculture (Department 
of Agriculture) on the 6th and 7th February, 1974. 

3. The Committee on Public Undertakings considered and finalis
ed the Report at their sittings held on the 24th April, 1974. 

4. The COmplittee wish to express their thanks to the Ministry 
of Agriculture (Department of Agriculture), the State Farms Cor
poration of India Limited and Indian Council of A;ncultural Re-
search and non-oftlcial organisations for placing before them the 
material and information they wanted in connection with the exami
nation of State Farms COrporation of India Ltd. They wish to thank 
in particular the representatives of the Ministry and the Undertaking 
who gave evidence and: placed their considered views before the 
Committee. 

NEW DELHI; 
April 26, 1974. 

Vaisakha 6, 1896 (S) 

;"":~!C'" 
., 

, SUBHADRA JOSHI, 
Chairman, 

Committee on Public Undertakings. 

(vii) -.... 
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INTRODUCTORY 

A. Historical BaekpeuBti 

The first State Farm was set up at Suratgarh (Rajasthan) in 
.August, 1966 with a view to utilising agricultural macbiDery and 
equipment gifted by USSR Government. 

1.2. Encouraged -by the success ,achieved at the Central State 

.Farm, Suratgarh, the Government of India appointed in 1959 a Com
_mittee of experts headed by the Secretary, Ministry of Agriculture 

to examine in detail the economics of a large State Fann with a 
view to setting up more such farms elsewhere in the country. On 
the recommendations of this Committee, it was decided to set up a 
.second State Farm at J etsar (Rajasthan) in 1964. 

1.3. In the context of country's requi.rementlS for increasing food 

'production, the need for setting up of large sizedl farms was examin
..ed in 1966. It was also possible for the Government of India to secure 
a further gift of machinery and equipment from the USSR. There
after four more farms were ~t up at Jharsuguda (Orissa), Hissar 
·(Haryana), Jullunder (Punjab) and Raichur (Mysore). Preparatory 
measures had also been undertaken for setting up a fifth farm at 
Cannanore (Kerala). 

1.4. Till May, 1., State Farms were being run as Departmental 

Organisations. Since this arrangement was not considered satisfac
tory, a Public Sector Undertaking viz. "The State Farms Corpora
tion of India Ltd." was set up in May, 1969, and the administrative 
control of the six Central State Farms was transferred to the Corpo
ration with effect from 1st August, 1969 wit.h their assets and: liabi. 

lities. 
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1.5. At present there are 13 Central State Farms under the 
management of the Qorporation. Details are given below:-

--- ... - .. ------------------------
Location 

I. Suratgarh 

2. ]ctsar . 

*3· ]harsUpda 

4· Hisser . 

5· Raichur 

6. Camnanore l 

7· Lokichera 

8. Lusuchera:', '2< 
LadhovJal 

. ~ ~ 

9· 

10. Chengam '!, 

II. Kokilebari 

12. Aswaraopet 

13. Lalganj (Rae Bareli) 

State in which located 

Rajasthan 

Rajuthal'l:i 

. :,Cril ••.. "; 

Haryldla 

Myasore 

, ) -K.n!II' . 

Mizoram 

'Mii!Ora~r 

'Purtjab" 
". : :! ' " T.unil W~du 

Assam 

Andhia Pradesh 

Uttar Pradesh 

B. Objectives 

Year in 
Vlhieb set 

up 

1956 

1964 

: '~!>67 

1968, 

1969-

1970 

1970-
L,,;' 

197() 

1971 

1971 

J971 

1972 

1973 

1.6. According to the Memorandum and, Articles of Association of 
the Corporation, the main objects for which the Corporation was set 
up are:-

"1. To set up and run agricultural farms for 1be production pri-
marily of seeds of foodgrains, fibre crops, plantation crops, oil seeds, 
vegetables and fruits as well as study of these crops in the various 
part of the country and for that purpose, in the first instance, to 
acquire from the Government of India the State Farms at Suratgarh 
(Rajasthan), Jetsar (Rtjasthlan), Jharsugud.a (Orissa), Jullundur 
(Punjab) and Hissar (Haryana) together with such of their 86Sets: 

and liabilities as may be mutually agreed to. 

2. To set up poultry, sheep, pig and other cattle breeding farms 
either as independent units or as part of agricultural farms. 

• Agricuhural OperatiODI stopped on account of agitation by the villaaera who had grte
vallee qainst the State Government. 
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3. To undertake development, reclamation and! improvement of 
lands required for or under the farms ~longing to the Company. 

4. To Wldertake development, reclamation and improvement of 
land belonging to private parties on payment by these parties of the 
full cost of these operations. 

5. To carry on all or any of the business of farmers, producers, 
processors, exporters, packers and importerSi of agricultural produce 
of all kinds including dairy, poultry, garden and horticulture 
produce. 

6. To carryon the business of keepers, breeders, importers, ex
porters and traders of poultry~nd cattle:oi all kinds. 

7. To give on hire machinel"Y'·Nlohging to the Company to State 
and Central Governments, Corporate bodies, Cooperative Societies 
and private individuals. ' 

8. To function as s~eds-men:, nurserymen and to buy, sell and 
trade in ~ny goods ~ociated, With the activities of· the Corrip'any." . 

1.7 During evidence of the Corporatioh: the'dommittee enquired 
whether the Corporation had achieved the objectives for which it 
was set up and if so to what extent. The Chairman, SFCI stated;-

"In the initial stages, when the farms were set up, they were 
intended to be multipurpose . farms and poultry, piggery 
and variou:. other activities were enumerated. But later 
on when the seed requirement of the cOWltry was felt to 
be more important, the State Farms were asked by tM 
Agriculture Ministry to confine themselves more to the 
production of seeds than divert their attention to other 
things ...... So the main purpose·,of this Corporation is to 
produce the 'Seeds required for the country, for meeting 
the Gr,een Revolution etc. etc. That objective, I can say, 
we have attained to a large extent because even in the 
Fourth Five Year Plan or in the Third Five Year Plan, 
there was no indication that so many fanns should be 
started or so many fanns should: be the target. Nothing 
of that ld.Dd WIll fixed. Therefore, whatever plans we have 
chalked out ourselves. we can say that we have really 
reached the target and we have achieved more than what 
was expected." 



4 

1.8. During the evidence of the Ministry the representative of 
the Department of Agriculture stated:-

" .. The Corporation bas so far concentrated mainly on one or 
two of the majnr objectives one of which is the production 
of seeds and the other is land . reclamation and develop
ment. In course of time, when all ·the teething troubles 
in settiDg up of the -new farms have been settled, it is 
pre.umen, that it will go on to cover such other activities 
which are cotltemplated in the objectives.. I would say 
that though the Corporation may not have fulfilled all 
the objectives of for which it was set up, it has certainly 
been able to take up and devote its attention to one or 
two of the major objectives." 

1.9. There are three All India seed producing organisations in 
the public sector, viz., National Seeds Corporation, State Farms 
Corporation of India and Tarai Development Corporation. 

1.10. Aaked about the specific role assigned to the State Farms 
Corporation and how clOSe coordination with the N*ional Seeds 
Corporation and l'arai Development Corporation was ensured, the 
Chairman, SFCI stated that they had introduced a hew system of 
Commitrtees in which the Agriculture Department of the States, the 
University of the State and the Marketing Chief of the State were 
represented as the Members. These Committees planned all the 
-cropping pattern in consultation with the Agricultural Depart-
ments of the States. As regards seed certification, the Chairman, 
'SFCI stated.:-

"We are inclose touch with the National Seeds Corporation . 

. . . . . . Wherever the certifying agency is the NSC, We go 
through them. We have got a complete coordination with 
them." 

1.11. During evidence of the Ministry of Agriculture the Commit
'tee pointed ou.t that at a meeting held on 7th July, 1973 to consider 
the policies and approach towards States Farms Corporation ~ India, 
the Member(s) Planning Commission had observed:-

"There appeared to be a clear case for collaborative relationr
ship between SFCI and. NSC, SFCI is at present a bulk 
producer but does not have quality conscroUsness. While 
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NSC has the requisite expertise it is without adequate 
land, While perhaps the ideal. arrangement would be a 
merger of the two organisations, it should be possible to 
,try out a practical working arrangement wherein the 
NSC and SFCI contract with each other for production of 
seed of a particular crop on a specified plot of land with 
SFCI." 

1.12, The Committee enquired about the specific step taken by 
Government to bring abou,t a 'Collaborative relationship' between 
the SIreI and NSC. The representative of the Ministry stated during. 
evidence that in the meeting held on 7th of July, 1973 a decision 
had been taken that collaborative relationship between the NSC and 
the SFCI should be established and that working arrangements 
should made whereby NSC and'SFCI should contract with each 
other for the production of seeds, becauSe SFCI has got h~ge farms 
and lands, whereas the NSC does not have ,the lands but has the . , 
expertise. It was decided that the best way of coordinating the 
activities would be for the SFCI to take up contract growing of 
foundation Jeeds, pre-released seeds as well as certified seeds on 
behalf of the NSC, under the supervision of the NSC. The represen
tative of the Ministry also stated that in a meeting held on 28th 
September, 1973 with the representatives of the two organisations~ 
a decision was taken that the NSC should get the foundation seed 
production programme organised on the farms of the SFCI and that 
the SFCI should in future, prodUce only certified seeds and contract 
for certified seeds. A decision was also taken that the SFCI should 
set higher standards of seed production and they should get those 
seeds certified. 

1.13. It was also stated that after the meeting of 28th September~ 
1973, an advisory committee, headed by the Secretary (Agriculture) 
and as members with representatives of the ICAR, NSC and the 
SFCI was set up to coordinate the seed production programmes. As 
a result, the NSC has already contracted with the SFCI for a certain 
amount of production of certified seeds in the rabi 1973-74. The· 
question of delineating the roles of the NSC and the SFCI would 
be taken up in the Advisory Committee so that they would only 
supplement and not over-lap each other. Besides, the Managing 
Director of the N.S.C. is on the Managing Board of the SFCI and 
the Managing Director of the latter on the Board of the former. 
The representative of the Ministry added that:-

"We hope that there will be greater coordination between the
two organisations. The objectives of the 'State Farma 
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Corporation are slightly more wide-ranging than those 
of the NSC; but primarily, they are both seed-producing 
organisations. We feel that they should be brought toge
ther. If we could merge them, that will be the best way 
of coordinating their activities." 

1.14. The Committ.ee note that since its incorporation in May, 
a989, the State Farms Corporation of India has devoted itself to only 
two out of the eight main objectives for which it was set up viz. 
(i) production of seeds and (ii) reclamation and development of 
181ld. Besides, the State Farms Corporation of India, there is another 
public sector Corporation engaged in the production of seeds viz. 
National Seeds Corporation. During evidence the Committee were 
informed that the question of ensuring collaborative relationship bet
ween these Corporations including the question of merl'er was bein&" 
considered 'lty Government. The Committee understand that a deci
sion has recently been taken that the National Seeds Corporation 
should get the foundation seed production programme organised on 
the farms of the SFCI and the latter should set higher standards of 
seed production and produce only certified sieeds and contract for 
them. The Committee were also informed that an Advisory Committee 
has also been constituted associating the ICAR and the National 
'Seeds Corporation and the question of delineating the roles of NSC 
and SFCI would be taken by the Advisory Committee so that they 
would supplement and not overlap each other. The Committee re
commend that the roles of SFCI and NSC should be clearly demar
cated and arrangements for coordination finalised early so as to 
~itsure a judicions management of· the expertise available with the 
National Seeds Corporation and an optimum utilisation of the fanns 
in the possession of the SFCI. 



D 
A.Selection of Land 

2.1. In August, 1959, the Ministry of Food and Agriculture (De
!(>al"tment of Agriculture) appointed a Committee of Experts under 
the Chairmanship of Shri K. R. Damle, Secretary of that Ministry 
to examine in detail the economic, of large scale State-owned farms 
iin the light of experience gained at the Central Mechanised Farm, 
Suratgarh and to subntit proposals for the setting up of new State 

, .farms. 

2.2. In regard to the availability of suitable compact blooks of 
iand, the following essential requirements were taken into considera
;tion by the Damle Committee:-

(a) Adequate irrigation facilities; 

(b) Compactnes~ of the area; 
(c) Reacf.y availability of land for cultivation; 

(d) Soil and terrain with a view to e~uring effective utilis&
tion of machinery throughout the year; 

(e) Adequate means of communications; and 

(f) Proximity to establish markets for disposal of Farm 
produce . 

. 2.3. The Damle Committee o~ecl that in <it6opinion the States 
bad not fully appreciated the advantages 'of having large-size mecha
niSed farms and had not given liue attention and thought to this 
important matter. The Committee, therefore, recommended that 
further eJforts should be made to locate suitable sites for establish
'ment of such farms after new areas are opened up on completion of 
:major irrigation projects. 

In pursuance o~ the aforesaid recommendation of the Damle 
'Comntittee, the Ministry of Food and Agriculture addressed the 
various States to. conduct fresh surveys with a view to locating 
blocks of land of the size of 10,000 acres or more answering the 
aforesaid essential requirements for setting up large size State 
Farms. 

2.4. Asked how far the lands already acquired for the various 
State F811D1 I8iUfted the conditions stipulated byDamle Committee, 

7 
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the representative of the Corporation stated that after the setting up, 
of the Corporation, they had established Central State Fanns at. 
Changam, Kokilabad, Khammam and Baharaich and the land selec
ted for these farms fulfilled by and large thoSe conditions. 

2.5. In this connection, ~ representative of the Ministry stated 
during evidence that:-

"Originally, a number of regular farms were transferred to 
the State Farms Corporation. There might be cases where
all these facilities are not available to the extent that is 
required. As regards new farms We are carefully observing 
these norms. In most of the cases, the lands which are 
being offerred by the State Governments, do not have 
any of these facilities. If you are looking for an area, which 
has got all these things it may be difficult to establish new 
farms. In the absence of -complete irrigation. facilities to· 
the extent that is required, we can at best be sure that 
with the limited investments, there is potentiality for 
sufficient irrigation in that area," 

2.6. The Committee enquired as to whether Government were 
satisfied that the lands acquired for the State Farms in existence were
suitable for location/development as State Farms. In a reply furnish .. 
ed after evidence, the Ministry stated the sites at Suratgarh and 
Jetaar were selected by a Committee of experts appointed by the 
GovEtrnment of India in 1956 aDd the Damle Committee respectively. 

The sites for the Farms at Jharsuguda, HisBar, Raieur and Aralam. 
were selected. b, a Central Seed Farma Committee under the Chair-
manship of Secretary (Shri B. Sivaraman), Ministry of Agriculture. 

The original farm site at Jullunder in the Sutlej Belt area had' 
been selected by the Committee referred to in the ProceecHng para
graph but this site could not be handed over by the State Govana
ment. However, the land belonging to the Land and Seed. Develop
ment Corporation, Punjab, was handed over in 1971. 

'l'h:e sites at Chengam and Kokilabari had ·been selected .by aD 
Expert Committee of the Corporatt_OD. 

In view of this, it was stated, that Government was satisfied that 
the sites selected were suitable for location of the State Farms. 

SO far as the developmeat of the I'armI 'MIS ~ Suratprh 
Farm had done well inspite of irrigation ditftculties. The Farm at 
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Jetsar was showing lesser losses than previously with the linking up 
of the Farm to Rajasthan Canal system and availability of regular 
water supplies from the Rajasthan Canal the farms were likely to 
d,evelop as originally expected. 

Of the other Farms, the farms at Hissar and Raichur were doing 
well. The Farms at Aralam and Ladhowal were likely to develop 
well. The difficulties in the development of the Farm at Jharsuguda 
had· not been due to its unsuitability but on account of the agitation 
by local Hirakurd Dam land oustees. 

The farm at Chengam was likely to do well as development pro
gresses. 

However, on the basis of the reports received from time to time, 
the farm at Kokilabari had been subjected to encroachment by wild 
animals and consequent loss of property. Government were looking 
into the question of providing adequate safety to the life and pro· 
perty at the farm. 

The Government therefore felt that the sites of the farms so far 
set were by and large, suitable for development. 

2.7. Asked whether economic viability of the existing State Farms 
were examined, the representative of the Ministry stated that })Qfore 
selecting a site for any farm, the Site Selection Committee appointed 
by the Government for the purpose went into the economic viability 
of the farm. It was only after the Selection Committee satisfied 
itself in regard to the land availability, irrigation facilities available 
there etc. that a decision was taken by that Committee to locate 
the farm in that area. 

The Government had already gone into the question of the site 
suitability from the point of view of economic viability. They did 
not straightway accept any site which was given by the State 
Government. They first sent an expert team consisting of crops spe
cialists, agricultural economists etc. who had to find out whether the 
site given could be useri. as a viable farm. It was only after that 
that a decision was taken to locate the farm in that area. ' 

2.8. The Committee find that the sites for setting up the Central 
State Farms at Suratgarh and Jehar were selected by a Committee 
of Experts appointed ~y Go'Vemment of India in 1856. The site. for 
Jharsugu.da. Hissar. Raichur. AralaD\ and Ladhowal were selected lay 
a Central Seed Farm Committee under the Chabmanship of the 
Secreta..,. of the Miai,try of Apiculture. The .U.. at ,CbealflUll and 
KokiJabari had Mea ielected by an Expert. Commit'" of the Cor
poration. 

503 LS-2 



10 

The Committee feel that if parameter like availability of irrigation 
facilitier, compactness of the area, soil and terrain suited to ellective 
utilisatiod of machinery, adequate means of communication and pro
ximity to establish a market, had been taken into account while selec
ting the sites, these farms would not have faced the difficulties and 
incurred loss'es. The Committee fee, that Government/Corporation 
should learn a lesson with the experience now gained to see that only 
such sites are selected wbere facilities for irrigation and other Ita sic 
requirements are available Or there are potentialities for develop
ment of such facilities at a reasonable eost within a specified time 
in close coordination with State Governments. 

B. Size of the Farm 

2.9. The tola1 area of each of the Clentral State form is al 
under:-

, 
S' No. Narre of th~ Farm Total Year ill 

area which set 
up 

I. Suratgarh (Rajasthan) 29,206 1956 

2. Jetsar (Rajasthan) . 13,rzS 1964 

3. ]harsuguda (Orissa) 2,000 1967 

4· Hissar (Haryana) 8,000 1968 

S· Raichur (Mysore) 7,300 1969 

6. Cannan ore (Kerala) 12,000 1970 

7· Lokichera (Miloram) SOO 1970 

8. Lushaicher (Mi7.oram) 1,000 1971 

9· LadhowS (Punjab) . 2,700 , 1971 

10. Chenaam (Tamil Nadu) , 9,8Il 1971 

11. Kokllrba.i (Alsam) . 5,000 1971 

12. Aswara Opet (Andhra Pradesh) 6,000 1972 

13. Lalganj (Rae Bareli) (Unar Pradesh) . 500 1973 

2.10. On being asked by the Committee as to w~at should be .the 
optimum size of the State Farm for achievinj: best results, the Chair
man, S.F.C.l. stated:-

"Fur our purpose, we must have at least 5,000 acres cultivable 
, land, leaving apart all ofher things, roads, buildings, etc. 
That will be quite economical." 
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2.11. During evidence, tne representative of the Ministry siaLed 
that: 

"Many of the existing farms, whatever be their size were 
taken up when the Corporation was set up. There is no 
farm which has a targetted area of less than 6,000 acres. 
The highest acreage is in Suratgarh. with 30,000 acres. The 
area acquired may be less; for instance the Khammam farm 
has acquired onl'Y 600 acres, but the targetted area finallly 
is to be 6,000 acres. In Cannanore,. the present acreage is 
7,408; but the targettedarea is 12,100 acres. Generally, 
the Government feels that an area between 5,000 and 
10,000 acres would be the optimum size." 

The representative further added that the State Governments 
theIl'\selves were unable to come up with 10,000 acres of suitable land 
for this purpose, because finding out that much of land was a difficult 
'Problem. An appeal was made by the Minister of Agriculture to the 
State Governments suggesting that they might come up with propo
sals for setting up the State Farms. The Ministry would be able to 
take action only on receipt of the specific proposals of 10,000 acres 
()f suitable land. After proposals haVe been received an expert com
mittee would go and survey the area to see whether it would be 
suitable from the points of view of irrigation and various other 
considerations . 

.... 
2.12. The Committee find that State Farms of the Corporation are 

not of uniform size. F~r example, the Suratgarh farm in Rajasthan 
covers an area of 29,206 acres, the farm at' Loklchera in Assam is 
'Only 500 acres.. 'IheCommittee were informed that though the 
area acquired was less, there is no farm whicb has ~ targetted area 
.of less than 6,000 acres. While according to the Corporation a mini
mUm of 5,000 acres would be the ecnoomic size, Government's view 
is that "an area between 5,000 and 10,000 acres would be the opti
mum size." The Committee feel that with the experience now 
gained by the COQ»oration in operating farms of difterent sizes, it 
should . be possible for the Corporation to have a close study and 
4etermine a suitable ecoaomic size for the farms to enable selec
tion and acquisition of sites for the new farms .to· be set up by it. 

c. lAnd Acquisition 

, 2.13.WhUe addressing the Third Annual Gelleral Meeting of 
Corporation on '31-3-73, the Chairman SFCI,stated that "the State 
Governments have to clear the Jungle' and hand over the hlDd to 
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the Corporation. This is taking longer time. Some of the Farms are
still in various stages of development." 

2.14. During evidence, the Committee enquired if the work of 
clearance of jungles could not be undertaken by the Corporation itself 
instead of leaving it to the State Governments, the Chairman of the
SFCI said:-

'We would be willing to .do that because there will be saving 
on unnecessary expenditure in removing the stems but the 
State Governments are not willing to get that done 
through us." 

D. Lease Agreement 

2.15. The Damle Committee had suggested that: 

"With a view to encouraging the State Government to take 
over such farnis at some stage or the other say after 30 
years, it would be preferable if the Central Government 
take over the land on lease basis rather than go in for 
outright purchase. We. therefore, recommend that the 
land for the new farms should be taken on' lease for a 
period of 30 years in the first instance." 

2.16. It has been intimated by the Corporation that except in the 
case of Cannanore and Raichur Farms where the land was purchas
ed outright by the Government of India from the State Government, 
the land for other farms was taken on long term lease varying from 
15 to 30 years at .nominal rate of Re. 1 per acre per annum. 

2.17. The Committee were informed that except in the case of 
Lokichera (Mizoram), no lease agreement had yet been formally 
signed. In the case of Suratgarh Farm, the lease period was 15 years 
from 1956. Even though the lease period had expired in 1971, it had 
not been renewed so far. The question of extension of lease or out
right purchase at negotiatec\ price was stated to be still under con
sideration. 

2.18. Giving the reasons for delay in futalising lease agreements, 
the Corporation stated that in respect of the farms opened after the
formation of the Corporation, the main reason for delay in ftnalisa
tion of lease agreement had been the demarcation of the farms'
boundaries by the State Governments.' In so far as the farms set up 
by the Government of India and taken ovel' by the C01',J)Ol'atioll were 
coneerned. the issue was stated to be still pending due to certaiD 
legal Bru) procedural delays. 
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2.19. The Committee enquired whether in the light of the recom
mendation of the Damle Committee, the State Farms were proposed 
to be ultimately handed over to the State Governments concerned. 
'The Ministry replied in the affinnati.,ve. 

2.20. Asked how in the absence of the lease agreements the rights 
;()f the Corporation over the land were safeguarded. the Chairman, 
:SFCI stated: 

"The State Farm was taken in Rajasthan. The first lease 
period was for 15 years. In the mean time we had deve
loped that and when it was coming to the fruition stage 
the Rajasthan Government wanted to get it back. Fortu
nately, there is one clause which says the State Govern
ment which wants to take back the land will have to run 
that farm as a farm and it cannot be given to anybody 
else, When the Rajasthan Government wanted it back 
we worked out the expenditure that we had incurred for 
its development. It worked out to Rs. 5 crores. We told 
the Rajasthan Government that we were prepared to give 
it back provided they gave us Rs, 5 crores. All the State 
Governments which have given the lands gave the same 
in good faith but as far as my information goes we have 
so far not entered into any firm agreement with any State 
Government. " 

2.21. During evidence of the Ministry, the Committee enquired 
whether it was not advisable on the part of the CorporationlGov
ernment to go in for a fresh lease agreement much earlier than the 
expiry of the term. The representative of the Ministry stated: "It 
1s true. It would be better if the lease agreements are extended 
'before the expiry dates." ' 

2.22. The Committee find that even though the Stat& Farms Cor
poration had acquired lands from State Governments and set up 
farms between the years 1.969 to 1973 no lease Agreements have 
'been executed in respect of lands taken on lease except in the case 
o'f Lokichera Farm in Mizoram. The Committ&e also find that in 
the case of Suratgarh Farm in Rajasthan, th& period of lease ex· 
pired in 19'71 but it had not been renewed till 1974. The Committee 
'fail to understand why such inordinate delays in renewal of lease 
Agreements should be there. It is obvious that absence of lea~ 
'agreements is bound to create a climate of uncertainty which is not 
'coniluCive to efficient funetioning. The Committee recommend that 
'1hismatter may be accorded the priority it deserves and lease agree
lDlents should be executed without further loss of time. Wherever 
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orfginal period ttl lease has expired,adion should be taken to renew 
the period of lease without further delay. 

2.23. The Committee feel that Corporation should standardis& 
the form of lease agreement so as to serve as a guide in the matter 
and help eliminate delays. 

2.24. The Committee find that except in the case of Cannanore. 
and Raichur Farms where the land was purchased by the Govern
ment of India from the State Government, the land for other farms 
was taken on long term lease varying from 15 to 30 years. The Com
mittee are of the view that in the interest of long term planning of 
State farms in the country. land for the new farms should be for 
reasonably long periods say 30 years or more. 

The Committee also recommend that agreements entered into
with State Governments should be firm and conclusive before the 
Corporation starts investing its scarce resources on the development 
of the farms. 



(i) Suratgarh Farm 

III 

IRRIGATION FACILITIES 

3.1. The Central State Farm, Suratgarh .was set up in August, 
1956. It covers an area of 30,320 acres of land leased to Govern
ment of India for 10 years by the State Government of Rajasthan. 
Out of the total area; 27501 acres of the farm is within the command 
of the Bhakra Canal System and is situated at the tail-end of the 
system. As a result, whenever there were any breaches in the upper
reaches of the system, the irrigation supplies to the farm got dis
rupted. The supplies were stated to be very erratic and irregular. 
The authorised quota of irrigation supplies for the farm was 81 cu. 
as against its calculated requirements of about 250 cu. With persis
tent efforts, it had been possible to get irrigation supplies increased 
to 97.42 cu. 

3.2. The Committee enquired whether the difficulties with regard 
to irrigation facilities were brought to the notice of the'Government; 
and if so, what action was taken by Government to solve these pro
blems. The Chairman of S.F.C.I. stated that this matter had been 
taken up with the authorities concerned and many reminders had 
also been sent. 'I'he matter was last brought to the notice of the 
Mintstry of Irrigation and Power in January, 1973, indicating the 
latest position. According to the correspondence with the Minister_ 
for Irrigation, Rajasthan, it had been stated that this would require 
the formal concurrence of the Rajasthan Canal Board. This had also 
been done. The Ministry cif Irrigation and Power had been request
ed to write to the Minister of Irrigation, Rajasthan to get the sanc
tion expedited so that the change over materialised by Khariff, 1973. 

3.3. The Secretary, Department of Agriculture stated that the 
difficulties with regard to- irrigation facilities were knoWn to the 
Government both through the communications received from the 
S.F.C.I. and through the nominees of the Government who were on 
the Board of Directors. Attempts had been made all the time to 
improve those facilities. 

3.4. In this connection, the Ministry in a note- after evidence &tate<! 
that the specific question of transfe·r of tbe Suratgarb Farm to the 

15 
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Rajasthan Canal System had been taken up even before 1969 when 
the State Farms Corporation of India Ltd. was established and the 
administrative control of the Farm was transferred to the Corpora
tion w.e.f. 1st August, 1969. At a meeting held on the 10th Febru
ary, 1969, in the Ministry of Irrigation and Power it was felt that 
it would be advantageous to have the Suratgarh Farm in the com
mand of the Rajasthan Canals System instead of in the Bhakra 
Canal System. Accordingly, the State Government of Rajasthan 
was requested to take steps to include the Suratgarh Farm in the 
command of the Rajasthan Canals as also to take necessary action 
to re-model the portions of the Canal System accordingly. Subse
quently, at the meeting held on 7th June, 1969 in Jaipur, it was men
tioned that the State Irrigation Department had agreed to the switch
ing over of the irrigation system at Suratgarh to the Rajasthan 
Canal System. 

However, after the establishment C}f the Corporation, it had been 
corresponding with the Rajasthan Government and the Ministry of 
Irrigation & Power. It had been indicated by the Ministry of Irri
gation and Power in March, 1973 that the Rajasthan Government 
and Rajasthan Canal authorities had agreed to the transfer but this 
could be given effect only after water was stored in Pong Dam and 
perennial supplies become available from Rajasthan Canal System. 
This was expected to materialise at the end of 1973. 

3.5. The Committee enquired as to why it had taken such long 
time to tackle this problem. The Secretary, Ministry of Agriculture
stated:-

"L think, we took this up quite some time back, but, the canal 
system is not yet complete and the source of water in the 
canal system has not yet materialised, and therefore, it 
has not been possible to implement this proposal. It is 
not that there is any objection to this proposal or any 
doubt about our doing this." 

(ii) Jetsar Farm 

3.6. It has been stated that this Farm set up in 1964 consisted of 
an area of about 20,000 acres, .out of which 7,000 acres had been 
transferred to the Rajasthan State Government for rehabilitation 
of the Pong Dam oustees. The actual area at present was only 13128 
acres. The Farm was getting irrigation supplies from Rajasthan 
Canal System. The supplies were however, inadequate .and erratic. 
The tolal requirement of Central State Farm, Jetsar was 135 cu, 
against which the farm was getting about 60 cu. Even that supply 
was not regular. 
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3.7. In this connection, the Ministry in a note after evidence 
'stated that the supplies to Jetsar Farm were still erratic and irre
gular due to some defect in the canal system. It was decided at the 
meeting held in, the Ministry of Irrigation and Power in 1969 that 
the Chief Engineer. Rajasthan Canals should maintain properly the 
Canal System and till such time as water did not reach up to the 
tail of the canals, temporary outlets should be given in the head 
reaches of the caI1al. 

The administrative control of this Farm was transferred to the 
State Farms Corporation w.e.f. 1st August, 1969. The Corporation 
had been tryin.g to tackle the problem with the Irrigation and Power 
Ministry and the Rajasthan canal authorities. 

It was understood from the Corporation authorities tliat with the 
completion of Pong Dam, the position was likely to improve when 
Irrigation Supplies to Rajasthan Canal increased. 

3.S. The Corporation had not made any formal reference to· the 
Ministry of Agriculture regardin.g the irrigation facilities for Surat
ing directly with the !irrigation Department of Rajasthan Govern
of India would render all possible assistance to the Corporation in 
the matter if and when the assistance of the Government was sought 
by the Corporation. 

3.9. From the copies of correspondence made available to the 
Committee, it transpires that the Corporation had been correspond
ing directly with the Irrigation Department of Rajasthan Govern. 
ment and the Ministry of Irrigation and Power. From a copy of a 
D.O. letter 9-9IIrri(73113319 dated 18th October, 1973 from the Dir
ector of the Farm to the Executive Engineer Vijaya Nagar, it would 
appear that the matter is still pending discussion with the Superin
tending Engineer. Hanumangarh.· 

3.10. The Committee regret to note that out of 70,000 acres of 
land at present under the various State farms of the Corporation, 
irrigation water facilities were available for not more tban 16,000 
acres. In this context the Committee would, in particular, like to 
point out that Suratgarh farm which was taken up in 1956 still con
tinues to sufter after 17 years of its existence from lack of adequate 
irrigation facilities. Same is the case with the sec:oDd largest farm 
viz-. Jetsar. At a time when Government are hard pressed to find 
foodgrains to sustain the public distribution system, the Committee 
see DO reason why Government could not in all theM years take 
concrete·' measures to see that irription fadlitiel were made avan
ahle to at least two of. these larg"t ··farms·in the interest of 1JUlXi-
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mising ~(},Lgl'ain production." The Committee \\ :J .... ld like to be in
formed of the pro,ress made in switching over the source of supply" 
of water to these farms from Bhakra Nangal to Rajasthan Canal. 
The Committee need hardly point out that Central Go\'erument iD
the Ministry of Irrigation and Power who have their representative' 
on both Dhma Nangal Board as well as Rajasthan Canal Boarell 
should be able to ensure that the needful is done without further
delay. 

(iii) Hissar Farm 

3.11. This farm was set upin 1968. An area of 8000 acres of land 
had been agreed to be leased by the Government of Haryana for a 
Central State Farm, of this an area of 6912 acres had been taken 
possession of. At the time of finalising the terms and conditions of 
the grant of lease, the State Government had assured a supply of 
40 Cu. of water for the Farm (8000 acres). Another 35 Cu. of water 
had been provided from the Central Government Sheep Farm in 
area adjacent to the Central Farm. 6182 acres were proposed to be
brought under cultivation. They had further stated that the addi
tional supplies of water would be given when the supply of water 
from Ravi-Beas complex was made available to the State ·of Hary
ana. This assurance for supply of 75 Cu. of water to the farm was 
confirmed by the State Government from time to time in various 
meetings held with them. 

3.12. The Central State Farm, Hissar was, actually getting only 
30 Cu. of water at the rate of 5.25 Cu. per 1000 acres. The Adviser 
to the Planning Commission had visited Hissar in February-March, 
1970 and had, inter alia, reported that the quantity of water being 
received by the Central State Farm Rissar was not adequate. At 
his instance it was decided to set up a committee with the Deputy 
Commissioner, Hissar as the Convenor to look into the question of' 
augmenting the water supply for various Government Institutions. 
It was proposed that all these institutions would work out their 
water requirements according to the areas under cultivation. It 
was also suggested by peputy Commissioner, Hissar that the State 
Government might examine the possibility of having a scheme for" 
lifting water by the tubewells in the district of Ambala or Karnal 
and using the existing canal channel system for supply of additional 
water to the Central Government Institution. After dJ,scussion 
with the Haryana Government it wa;s decided that the Irrigation 
Department would make available canal water at the enhanced rate 
of 6.24 Cu. per 1,00' acres. It had been reported by the Hissar Farm 
that they were getting the supplies at that rate. The total quantity 
of watet' nOW available was 37 Cn. although the requirements of 
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that farm when it was fully developed would be 80 Cu. on the basis: 
of ten Cu. for 1000 acres of cultivated area. 

3.13. It would thus be seen that there would hardly be any scope
for getting additional water supplies from the State Government 
until the aaditional supply of canal water was made available to 
them from the Ravi-Beas complex or by having tubewells project 
as proposed by the representative of the Planning Commission. 

3.14. In a note after evictence, the Ministry stated that the posi
tion regarding the availability of reduced . supplies to the Hissar 
Farm was known to Government. However with the formation of 
the Corporation and the transfer of the administrative control of 
the Farm to the Corporation w.e.f. 1st August, 1969, the Corpora
tion had made vigorous efforts. The Corporation had however, not 
sought the ~ssistance of the Ministry of Agriculture, in the matter. 

3.15. The Committee find that in the Dissar Farm which was 
set up in 1968, against the requirement of 75 Cu. of water assured' 
by the Government of Baryana, the water now available is only 3T 
Cu. When the Farm is fully developed the requirement of water 
will be of the order of 80 Cu. on the basis of 10 Cu. for thousand 

- acres of cultivated area. The Committee also note that there is 
hardly any scope for the Corporation to get additional water 
supplies from the State Government until the additional supply of 
canal water is made available from the Ravi-Beas Complex or by 
having separate tubewells project. The Committee are surprised 
that the Corporation had not so far sought the assistance of the 
Ministry of Agriculture to tackle the irrigation problem at Bissar 
and has been persuing the matter at the Corporation level. The 
Committee recommend that Government having siezed of the 
problem should consider the f~asibility of taking up the matter 
seriously with the Ministry of Irrigation and Power and the autho
rities of the Beas Control Board to find a solution for this problem 
in the interest of fully developing the area covered by the State 

. Farm. The Committee would like to he informed of the action takell" 
in tbe matter. 

(iv) RaichuT F,arm 

3.16. Tbits Farm set up in 1969 is situated about 90 K.M. trom 
Raichur in one compact block on both sides of distributory No. 54. 
It is under the command of the left bank canal of the Tungbhadra 
Project. The total area of the farm. is 7300 acres. At the time of 
setting up of the farm, the State Government were requested teJ 
give a categorical assurance that they would supply arlequate 
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,quantity of water for irrigation purposes. The Development Com. 
-missioner for Agricultural Production (Mysore Government) had 
:stated that once a decision was taken to locate the farm, they would 
be happy to ensure that the farm was given all the needed water to . . ' the maxunum extent possible, conslstent of course, with the techni· 
-cal possibilities of remodelling the distributories anrt sub-distribu
tories. When the selection team visited the site for inspection 
Engineer concerned assured· supply of the requisite quantity of 
water. They were also informed that there would: be no technical 
difficulty in remodelling the distributories, if necessary. Subse
quently, the irrigation requirements of water were calculatef'\ at 
40 Cu. and the Superintending Engineer of the State Irrigation De.. 
partment hali. agreed to make this quantity of water available. 

3.17. The farm was being served by 54-R di'Stributory of the 
Tungbhadra Project. At about mid-point of the farm, this distribu
tary was bifurcated into two channels i.e. 54-R ctistributory and 18-R 
distributory. These two distributories were, however, not being 
run to their full supply level by the Canal Department. The land 
of the private cultivators was situated at a longer level than this 
farm area and therefore, the major portion of the water was flowing 
to the low lying area. The need for modification of the existing 
channel'S for increasing the water supply was, therefore, felt. The 
farm authorities had, it has been stated, been taking up this matter 
with the State Government for a long time, but nothing ha<t been 
done so far by the State Government. Though the then Superin
tending Engineer had promised to raise the water supply line by 

'constructing masonary (j,l'Oss walls in order to have sufficient work
ing head on each outlet. TIlls construction work was, however, not 
taken up by the State Government. The Director of the farm had 
again discussed the matter with the Canal Authorities and as a 
result of his f\'iscussion, temporary 'heading up' had been done by 
them near the outlets. 

3.18. This farm has so far taken possession of 7,278 acres of land. 
The total requirement of water for the localised area came to 48 Cu. 
The area of the land so far brought under irrigated crops was 1000 
acres approximately and the quantity of water being received for 
irrigation was 11 Cu. Even this quantity of water was supplied to 
the Farm with great difficulty after the 'heading up' in the canal 
near pip~ outlets. There was therefore, an urgent need for getting 
increased supply of water which could be made avallable by the 
Irrigation Department only by remodelling the existmg channelS 
and by augmenting the pressure in the distributory channels. This 
matter had been under correspondence since long, but no tangible 

'result could be achieve!\. 
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3.19. During evidence the Chairman of the Corporation stated. 
that:-

"in regard to Raichur Farm, there are two obstacles. One is 
that, there are certain restrictions imposed by the Gov
ernment on agriculturists that crops other than those 
which they have prescribed, should not ,be grown in this 
Farm. The Government of Mysore are opposed only to 
paddy cultivation because pat\dy is going to consume 'lot 
of water. As far as cotton is concerned, the whole of 
Rail:hur area is now producing cotton. Therefore, the' 
Mysore Government is keen to encourage the people to 
take to cotton only .. The canal feeds the entire project. 
The canal breaches quite often and many a time it puts 
us to heavy losses because we get the water which we do 
not require and we do not get water at the time we require 
it, because the canals are not prepared or something else 
goes wrong. So, it is a very unsteacty thing. The State· 
Government has to remodel the whole canal system. 
They arc taking Borne time for this, and probably it will 
take another year or two for them to remodel it. They· 
are very cooperative and I have had discUssion with all 
of them .... " 

3.20. In a note after evidence, the Ministry stated that the ques-· 
tion of sufficient and regular irrigation supplies to Raichur Farm· 
was under corresponC'\ence with the Mysore Government till the· 
administrative control of the Farm was transferred to the Corpora
tion w.e.t 1-8-69. The latest position in the matter was that the 
Mysore Govt. had pointed out that the lining of the canal and modi
flcaion of the Canal would not only be costly but time consuming. 

3.21. From a copy of D.O. No. AF1166IAUM173 dated 19th Octo
ber, 1973, from the Development Commissioner, ~angalore to the 
Managing Director, SFCI, it is, however, seen that the Development 
Commissioner has stated: "While discussing the short term and long 
term measures of over-coming the problems connected with the 
distributory, a suggestion has a1ao been made that the ground water 
potential available in the area shoull'\' be made use of .... There is 
adequate scope in the Cl!ntral Farm area to have a large number 
of wells. May I therefor-e, suggest that you think of exploiting the 
ground water poten,tial 90 that a system of eonjunctive uHof groul\d' 
and canal waters for the farm can be arranged. 

I! am also ~paratelv examiftiag Ute questiGn 01. supplying water· 
~ugh for raising two crops in the fann/' 
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The Corporation, had, however, so far not approached tne Gov
.ernment of India for any assistance in the matter. 

3.22. The Committee find that the Raichur Farm set up in 1969 
with an area of nearly 7300 acres under the command of the Left 
Bank Canal of the Tungbadhra Project is served by two distribu
tories. The irrigation requirements of the farm were calculated at 
40 Cu. In spite of the assuranc;e given by the State Irrigation 
De'partment that they will meet this water requirement of the 
farm, the Committee find that irrigation channels were not being 
I'un to their full supply level and the existing channels have to be 
.modified feu" incl·easin.~ the water supply. As a result of protracted 
('orrespondence and discussions with the State Government some 
temporary headinK up of water had been done by the State Irriga
-tion authorities. ~ spite of this, the farm was able to get only 11 
<u. of water, though the requirement at present is of the order of 
48 cu. 

The Committe also note that when the matter was taken up with 
·the Mysr re State Government, a suggestion was made by them in 
-October, 1973 that the Corporation should exploit the ground water 
potential available in the area and have a number of wells so that 
a system of conjunctive use of ground and canal waters could be 
arranged. The Committee would like Government/Corporation to 
tackle this problem in' all seriousness with the State Government of 
Mysore so that remodelling of irrigation channels can be taken up 
-and irrigation water supply provided to the Farm as originally as
~ured. '.£he Committee would also like that the Corporation should 
as suggested by the State Government consider exploiting the 
ground water potential of the area, to supplement the canal irriga
tion by well irrigation. 

'(v) Chenga.m Farm 

3.23. This Farm was set up in 1971. The total area covered is 
cf the order of 9811 acres out of which an area of 8000 acres woulrt 
be available for cultivation after deducting the area to be covered 

'by roads, buildings, open wells, tube wells irrigation channels etc. 
It was stated that to provide irrigation water 3,000 to 4,000 acres 
of land according to the recommenc\'ations of Director' Ground 
'Water, Madras about 150 open wells would be needed. 

This farm was stated to be at the development stage. Out of 
the initial ·requirement of 150 open-wells, 35 open wells had already 
been constructe~ to meet the water requirements of the farm. For 
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.the present" most of the crops on the farm were being grown under 
rain-fed conditions. 

3.24. In this connection Chairman of SFIC stated during the evi
dence that this was another project which had to depend upon the 
.shallow wells. These wells would be completelt soon. Originally, 
a period of five years was given to every farm, but from last year, 
they had reduced this period to three years, Naturally, that would 
increase their capital expenditure. Here also, there were two diffi
culties.· First of all, they would have to mark the parts where wells 
woulci: have to be dug. The State Government had got a particular 
equipment for this purpOSe and that equipment was in. great demand 
with the State Government, and therefore whenever it would 
become free, they would be giving it to this farm. So far they had 
given 20 points to this Farm. Another difficulty was that in that 
area they did .not get labour to no the excavation work. The 
labourers had to come from far off distances. The Management got 
the work done through contract labour. 

3.25. During evidence, the representatives of' the Ministry in
formed the Committee that the Corporation had not brought to the 
notice of the Government any problem in regard to providing neces
sary irrigation facilities to Chengam Farm. The Corporation had a 
phased programme of putting up wells in that farm and no parti
·cular problem had come to the notice of the Government. 

3.26. The Committee note that in the case of Chengam Farm 
started in 1971, out of 150 open wells which were proposed to be 
dug up for providing irrigation facilities, only 35 open wells had 
so far been constructed and most of the crops are being grown 
UiD4ler tbe rain-fed conditions. The Committee were informed that 
the Corporation was facing certain diftlculties in obtaining particu
,lar types of equipments from the State Government for the purpose 
of digging wells and there were also some labour problems. 

The Committee would like Goverament/Corporation to take up 
the matter at the highe'it level in the State Government so that these 
.difficulties can be solve,d and irrigation facilities developed in full 
at the earliest. 

(vi) Kokilabari Fa.rm 

3.27. This farm w~ set up in 1971 and covered an area of 5000 
acres. This present water· requirement of the farm. is stated to be 
40 Cu. The rainfall in that area is 325 em. ami the period of rain 
fall wculd be from February, to October. Therefore the ma,or 
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period when irrigation supplies were requirect was limited to about 
four months only. This was considered adequate for the crops. The 
farm was making use of some streams-nallas which were passing 
through the farm for lut-irrigation. 

3.28. The Corporatic:n stated that under the present system, the 
only possibility to provide irrigation to the farm from November 
to February was by "FLOW IRRIGATION" after diversion of peren
nial streams. However, the possibilities of irrigating the higher 
spots by 'LIFT IRRIGATION" system were also being exllIlliiled and 
necessary pumps woulrl; be installed no sooner the survey for the 
same would be completed. 

During 1973-74 they had also introduced double cropping to the 
extent of 910 acres. The initialirrigatioo in the month of February 
for starting the transplanting of early paddy (ahu) and the second 
crop of pactdy at the milk stage in the month of November, was 
essential for successful double cropping in the farm. The construc
tion of pucca diversion bund would be taken up after the lay-out 
of the Farm and counter survey was completed which was expected 
by the end of 1974-75. 

3.29. The Committee note that the water requirement.of Kakila
hari farm wldeJa was set up lB. 1871 witla an area of 5000 acres, is of 
the order of 40 Cu. and the major period for ~~ tbe irrigation 
water would be required is only 4 months i.e. from Novem
ber to February and this Is provided by flow irrigation after diver
sion of pereanial streams. The Committee also note that the Cor
poration has Introduced double cropping to the extent of 910 acres 
and is pl'oposing to have a pUcc. diversion bund after tbe survey 
for the same is completed. Possibilities of irrigation higher spots 
tty lift irrip&ion are also being examined. Th., Commttee desire 
tbat the work ib this regard should be completed soon so tbat thtt 
water requirements of the farms are met in full. 

(vii) Mizoram Farm (1970-71) 

3.30. The Central State Farm in Mizoram covers a total area of 
1293 acres divided into two units e.g. Lokichera Unit and Lushai;.. 
chera unit. The requirement of water was estimated at 5119 It/min' 
and 11943 It/min respectively. Initially 1000 acres were proposed 
to be reclaimed and put under areable crops ~nd horticultural plan
tations. LokicherB un.i.t was nearly reclaimed and crops and vari
ous fruits were being grown; Luchaichera unit was partly cleared 
and had been put under cultivation. 
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The present source of water supply at Lokichera during dry 
months was impounded water in the deep gullies. There were four 
earthen check dams actoss the gullies which store mainly the rain 
water and one across the perennial Loki Lui nala which was flowing 
through the farm area. The average height of the dam was 4.5 
meters and the reported discharge in the Loki Lui nala during 
November to March was 853 It. per minute. The dry period dis
charge of this nala was reported to be 1706 It/min. At present the 
farm authorities have installed sprinkler irrigation system in part! 
.of the Lokichera farm to utilize the impounded water in the gullies. 

At Lushaichera, the water supply was from the perennial Singla 
Lui and Lushai LUi by diesel pJ.lmp directly to cultivable fields. 
The lift was about 6 meters from the nalas. The supply was re-
ported to be sufficient for the present needs. The Lushai Lui was 
flowing through the farm area and Singla Lui forms the north west 
boundary of the farm. 

3.31. Recently the Central Ground Water Board had made a 
hydrogeological investigation of the Farm. They had come to the 
conclusion that much storage of ground-water was not expected in 
the area and therefore the groundwater development through tube
wells was un-economical. 

3.32. The Committee note that the Mizoram Farm set up during 
1970-71 coverinl an area of 1293 acres consists of two units, the 
Lokkhera and Lushaichera. The water requiremeats for these 
units were estimated at 5119 It. per minute and 11943 It. per minute 
respectively. At present the source of water supply for Lokichera 
was only impounded rain water in the four earthen check dams 
across the deep gullies and another across the perennial Loki Lui 
naIa lowing throueh the farm area from which the farm is able to 
let only about 1706 It. per miDute. 

In the case of Lushaichera, the water supply was reported to 
be from the perennial sin,le Luai and Lush.i Lui by lift lrriIatioa 
and tbe supply ",a. reported to be luftlcient.. 

The Committee also &ad that the Central Ground Water Board 
who had made hydropolopcal investigation of the farm had cOlDe 
to the cOllclusioa that grounel ",ater development throqh tubewells 
was uneconomieal ., .. , .\ 

503 LS--3 
, 

.' _. ... . , ... . . 
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'Phe'Cb1~bnitt~i'lib'P.ttlNi( ri~\rernuient' woul~take lIuitable iDea-
Sll,eft f(t pto.ide the liecessary 'acffities for aUII,D,~iagthe existing: 
•• ter supply arraUigements to wile ,the Corporation to ,arrange' 
acleqilafe wateis~ply to' the LOldchera' uilit:', , 

(viii) Aralam Farm' (Kerala F'arm) (1970) 

3.33. Tl'~e area covered under this farm is about 12000 acres, so 
far only 2600, h~tares of land were handed' ov(!t' by the' State" Gov
ernment to the Corporation. This farm was going to be mostly a 
plantation crops farm for, which' the' rainfall in that 8!'ea would 
nlE!et the requireb;lent. For. the field-crops, which would be on a 
v~ry limited area, the irrigation requirement would be met from 
th~ streams passing through that farm. The farm is still in the 
developmental stage. 

(ix) Aswaraopet (Khammam) Farm (Andhra Pradesh) 

3.34. Th~s farm was set up in 1972. The area cov~red by the r 
farm is 6000 acres, out of which an area of 5QOO aeretr ia likely to be 
br6\J~ht ,under cultivation. During: t!vicience-,' the ,Chairman of the 
Corporation informed the Committee that this farm' was at present 
dependent upon tubewells and this was also rain-fed. Before this 
project was taken by the Corporation, they had examined the posi
tion inre8aTd·to'tubewen~bi the8djotfnrig'are9:Jalrid'tHey were very 
successful. I 'l1he' Coi-porbtlon wasgomg a1iead witH the programme 
of digging' tubeweUs. ' 

(x) Lodhowal Farm, '" 

'i 

';35. Thi., f.tmha~r1g an area cif'2,700 acrl!s wlIsha'ving 68 tube
wells which were in various stages~of completioIi. 16 more tube
wells had, been sanctioned. All these tubewells would, it has been 
stated, be su~cient t() meet ,the ,reqUirements, Qf the' Farfll; 

3.3g. The Committee asked" the Cpairman, SfCl' whether he'hlKl 
any general comments in regard to the irrigation facilities. He 
said:-,; ,.. " 

, "I' dB ~bt,h~\t~rlhiC:b 'to ~Y, ~,~~~' ~a,f vif: ~~,ould ~k the 
" St:4&¥Gov~mkt\ehtil' to eXpedite their o~" ~~og,:ramme6 

and give us the water which they had promised earlier., 
If they could stick to that, all our problems will be ov&r.'" 
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lan~'~~"~'~ ,t~~i'~dilll:t~t,j ~~d~~o~~~ ~~h'~r~r ~!~r~f"· 
ga,~,~ip ~ SC~r~~$, i1R~ .. t~ri,l, '?~~rii~leted.:;T&,~ ·r~J.>i~~ri~¥~W~'1" r 6f ,1' i~e;" 
co'rJ>~t.'tlo~"s~~~ct that. o,Y: o!, 10,~~ ,acre~, ,a,~: 'pr~se~t:}h~ ,C~~tral " 
Farms Were get£ing water only for 16,000 acres. Wh~!1 all, the, 
schemes were completed, they would be having water' for nearly 
·40,000, acres., I, II 

, '-' ~ 
3.38. Asked whether the Central and State Governmeflt were co-

.operating in the matter, the Chairman, SFCI stated that:-

"If the Government of India really mean this business of in
creasing food production seriously. the way in which we 
are progressing is not at all satisfactory. The defect lies 
with the Central as well as the State ,Governments. I 
have been asking the Irrigation Minister and I have been 
writing letters to him. But everybody is handicapped 
because they are not getting the additional finances and 
therefore they were not moving forward. Even in my 
own programme, the Planning Commission and the Agri
culture Ministry were feeling that there was a big cut 
in the allocation given to the agriculture Ministry and 
that cut has fallen squarely on everybody, and, therefore, 
I do not think that we really mean serious business as 
far as increase in food production is concerned. They 
can make a cut on any other project but not on this." 

3.39. The Committee regret that ,Government/Corporation do not 
I8ppear to have learnt a lesson from their experience that there is 
'3 wide gap between the promises made at the time of taking over 
·the land for setting up the State farms and the provision of irriga
tion facilities on assured basis. The Committee would like Gov
ernment to draw firm guidelines in this behalf so that in future land 
is Dot acquired for setting up the farm which does not have already 
assured means of water supply or it has been established beyond 
Clout after detaUed investigation that adequate water facUlties 
eould be developed as per time bound programme which should be 
1Ipeeified In that behalf. The Committee have no doubt that Gov
ernment would carefully go into the economies of the project with 
particular reference to availa~ility of water before setting up now 
farms. 

As regards the farms which have already been establbhed but 
whieb do DOt have adequate Irription facUlties the Committee 
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would Jike GOVerDlDeDt to set up • bilb power team of experts to. 
review systematically the irrigation f.eilities ill eacb of the ferma; 
and reeommeDd COD crete measures for developing the irrigation. 
facilities in order to meet tbe demand in full in the interest of maxi
mising production. 

The Committee would like to be informed of the concrete mea
sures which are taken by the Government/ CorporatiOD in imple
mentation of tbese recommendations. 



IV 

PLANT AND MACHINERY 

A. Acquisition of Maeltiaery 
4.1. Under agreements signed by the Ministry of Agriculture with 

the USSR Government in 19&5, machinery of the total value of 
Rs. 184,96 lakhs was imported as gift for the six farms then run 
-departmentally by the Ministry of Agriculture. Distribution of this 
machinery is as under:-

'I. Central State Farm, Suratgarb . 

,2. Central State Film, HisSII 

3. Central State Farm, Ladhowal . 

lJ. Central State Farm, Jhanuguda 

S. Central State Farm, Raichur . 

6. Central Slate Film, Cannanore 

(In laths of Rs) 

33'97 

4.2. The Committee asked about the basis on which the machin
'«!ry to be imported from USSR was selected. The Ministry stated 
in reply that:-

(1) Su,ratgarh Farm: In 1955 the USSR Government offered 
some agricultural machinery and equipment as gift to 
the Government of India. The present value of the 
equipment was about Rs. 67.00 lakhs. It was a composite 
unit of agricultural machinery and equipment etc. which 
was to be used normally on the farms of size of 25,000 to 
30.000 acres in Russia. 

I(ii) Jharsugu,da, Pu,n;ab, Husar, Raichu,r and Aralam Farms: 
The equipments of these Farms were ftnaUsed during the 
visit of the Former Chairman alongwith one Deputy Ag-
ricultural Commissioner (Engineering) to USSR in May
June. 1966. 

(iii) Jetsar Farm: The Damle Committee had drawn up in 
the report a list of equipment to the purchased for large 
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sized mechanised farms. The list of equipment was how
ever, modified on the advice of experts since the land at 
Jetsar farm was morel'sandy and harder than that at 
Suratgarh F~. " 

The machinery. oil I tile· rtalue of. ;Rap'15.33 lakhs was purchased' 
from USSR for J etsar State Farm in 1963-~. 

E. 'SuljlilsMilcMbery 
. ,:£ 

4.3. It has been stated tbat':the Russian machimery had been sup--
plied to various farms on a more or less standaTd pattern;' 

4.4. Quite a considerable quantity of Russion machinery received' 
as a gift Or purchased became surplus to the requirements of vari-

. ous farms due to the fact that these farms were situated in differ
ent agro-climatic conditions and had varied' cropping patterns. 
They, therefore, explored the possibilities of utilising the machinery 
preferably at the farms where they were received or by transfer to 
the other farms including the newly established Farms" depending 
Upon the local conditions. The details of machinery acquired, uti
lised and surplus machinery to the requirements are given as in the' 
Appendix I. 

4.5. Asked about the extent of surplus machinery, it was stated 
that out of mach. inery of v.~lue o.l, Rs.' 210.29 la~hs, m~ch~~ to the' 
extent of Rs.7.991akhs was lying surplus with the CorporatlOn. Par-
)', " " ). ,.,.' '. I ' 

'tkulars of the surplus machinery are 'given below:-

1. MP Ploughs; 

2. tno\Ulted rotary MBH;. 
3: mounted potato plants; 

'4. Manure Spreader; 
5.' F6ra~ Har\'>estor; 
6. Cotto~'Pick~r; 
7. Grain/seed driers; 

8~G~am. L,Oader;' 
9. Pick .. up· :BaBet; 

- 10: "Portable -defector' Stfope; . 

11. Grab Loader; 
12.' Feed Gtlnder . .. 

" : 
4.6. When the Committee enquired whether the machinery for" 

Jetsar Farm purchased from USSR could not be had from indigen-
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pus sources, tpe ... ColpOratiQn,~~te4 ,~~lit'I~ht!8e.~. were pur
chased in 'l~:-M,~hen t~e~~h~i.traY.Ye c~~, atl th,e- Farm was 
With the Ministry of AgricUltqr~: 

, .',' . 

4.7. The Committee enquired whether the Gover~ent had indi
cated .to USSR tY,pe C?! W.$~Nper>, ~eeqe4at ~~y,rp'~ State ;fl\l'lIls 
in India. In reply the _~re;W'Y' ~~try of AaDiculture,ata~ 
that:- . 

"The requirell)ent~ were 4ld~cated. The ,two~elds in which 
. there was lacltof utUi,$.ation. till now are the ,cotton pick

ing machill~ ,a,nd thework;sh~p .e~uipment.- ,Ln respect 
of the first one, it lll~ht be said that there was an error 
or lack of C9mrnl1Ilication. W,e .!;lad not SElen what exact
ly those cotton pickers w.ere. ,Another item, i.e. work
shop equipment for repairing the machinery this was 
lyiI).g partly unutij,ised, because, workshops had not been 
set up. Tbey .aresetting "p and.ut,iltzing apart of <!Qtton 
picking'" appliances, we winrA.V~ uH,Used,6t1 l~~hs worth 
of machinery. This has already been utilised as a matter 
of fact, and 8.47 )akhs worthof.mac~y~re tp ,be uti
lised. The tot~l .val~e of ~acbineI:y,VV'pich according to 
_the. ~uryeys ~ad~ ao, far, are. n.ot. utili$ableas Rs. 3000 
'YOfth . ,of m~~fl.!p~ Jl~ ,~~tA~f'r: 1.~;1~1i. wOFt.h,of machin
.ery at: J avttrt~gr.a., CRa)cQ,J,l.r) : .M,OOO wW.th .Qf, machinery 
at Cannanore, 17,000 worth of machinery at Jharsuguda 
and 3.75 lak}1s worth of Jlla,Chinery a t ~dhowal. The 
t.otal of this co~sto Rs~fi.ve ,to .six ~s, out of 2.10 
crore~ Incl\ldi~g J)(~thgijt .. 1lnd PlJrcp'~se.. T~, the extent 
that Japproximately five lakhs worth of machinery is un-
,~tilisable, we are certainly .. *0. blame. It hILS, however, 
yet to. be, ascertaiped. ;whe~~ the~~pairs or modifications, 
some of tpe machinery can sti,lic ~ ,~tWsed:' 

4.B,Whenthe Commjttee pointed~ui that had precise require
,ments ot;m,a~ill~.~~ ~~~ to: u'~)~YQfJUllent no machi
nery would have been found surplus to requir~t the Secretary 
of the Ministry explained that:-

.... 

",As I .$ubffittted, iJ?~~.~r¥ large~r~tion \Vpich was all 
gift at ~i$ge, ~.~.~;tl¥, Qiatus •..•.... We have 

~ .. 
-At the.time f$. fact a iVvification 'die Corponrioa stated· .. follOWl :-
"It .... darW,rla .. ~ IIh!not;;n i podjon to 1IdIise the pUu.of cotton plcklns 

.• pp'~~" '. 
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found the bulk of the machinery useful ad line 1Iti1iaed 
it. It is only now, after full dieniopment of the farms 
that it has been found that some macbinuy is DDt being 
u tiliIed." 

4.9. 'On beIng asked whether the surplus madttnery wticl't was 
not being used by the Corporation could be given to private- partie8 
on hire basis, the representative of the lWinistry stated dIat:-

"'The Corporation was not able to 'use these- madmrery be
·cause it was not required for its work. F;- instance. 
'cotton pickers were not suitable for the type. of cotton 
grown in India. The Corporation should haTe to hesita
tion even to sell it, and certainly nODe whatsloever to hir-
ing it to other people." 

4.10. The Committee desired to know the steps taken by the Cor
poration I Ministry to dispose of the surplus machinery, the Minis-
try tn a written reply ,tated:- t 

,-

"Regarding idle machinery. the Corporation is taking steps 
from time to time to transfer to other farms, machinery 
lying idle and surplus whe1"e ~h~. CAn utilise. The machi
nery which has been d~ JUlPlus consists of machi
nery gifted which are not all useful to the Corporation. 

It has been decided to dispose of the surplus machinery to 
the Sfate Governments or State Undertakings, free of 
charge on the following terms and conditions. 

(1) That the actual expenditure incurred on transporta
tion and customs duty etc., is recovered from the 
benefteiaries. 

-
(it) that the USSR Government who have given the 

equipment as free gift are agreeable to this arrange
ment. - . 

The decision has been taken in consultation with the Mini&
try of Fill.nce. The Ministry of Flaance advised that 
Article I of the agreemen:t stipulates that the Govern
ment of USSR would furnish equipment and agricultural 
machinery as a gift to the people and the Government of 
tadia for setting up' 5 State Agricultural seed-growing 
farms 3-4 thousand hectares each. In other words, the 
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equipment is intended for the use of Central/State Gov
ernments Or semi-Governmental Organisations." 

".11. The Committee find that eut of the machinery worth 
RI. 210.29 lakhs received from USSR authorities 88 elft Or throup 
purchases, machiDery worth Rs. 7.99 luhs are Iyin, unutillsei/or 
surplus to requirement of the farms of the Corporation. The Com
mittee note that the Corporation has already taken a decision to dis
pose of the surplus machinery to State Governments/State Under
takinp free of charle provided such an arranremellt is agreed to 
by USSR and the actual expenditure on transportation and customs 
duty is recovered from the beneftciaries. The Committee recom
mend Government/Corporation should ensure that disposal of sur
plus machinery shouIil in DO case be to the private parties. 

The Committee also recommend that. Government /;Corpo~ 
should explore the possibility of utilisbt, the machinery with luit
able modifications/repain in other new farms of the Corpontiola. 
The Committee would like to be informed of the developments. 

C. Utilisation of Plant and Machinery 

4.12. The Committee asked about the total hours of utilisation of 
the different plant and machinery in each farm and how these com
pared with the norms fixed by the Corporation. The Corporation 
in a reply furnished after evidence stated that:-

"The utilisation. of plant and machinery in agriculture being 
seasonal, the machinery is provided according to the sche
dule of operations fixed according to the cropping pro~ 
ramme at each farm by calculating the peak requirement. 
Some of these agricultural machines and equipment were 
provided only for specialised jobs for instance, harvesting, 
inter-cultivation, sowing etc. and therefore, these machines 
had to remain idle during off season in case these were 
not utilised by transferring to adjoining farms. Most of 
the machines to the extent of 50 per cent were sent to 
workshop for preventive maintenance/major overhauling 
and Periodical check up during the off season." 

4.1S. During evidence the representative of the Corporation 

added~-

~'We have norms for each tractor to be utilised i~. th~ differ~nt 
operations. In order to avoid any lack of utlhzatlOn or 10-

adequate utilisation we calculate the agricultural opera
crop wise and month wise. In· agricultural JIowine and 
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harvesting, We have got two, peak ,~ns.We calculate
the m:-axlmum ~otal'tractof :b9urs w~liliwill be required 
ina partiCular season. After that, we calculate the re-

,,,quirementa in that ,partic;ul~, aeasoD4I'and, ibM thel h~quil'e
, rnents tqrqugholJt It~ fear.;tAtteti.that a.tcise' Is cOm
,piet.ed, vv~ I;al.~at!t: the'i ~3~: of 0 aacl1in.ery to be 
~rovide~Jne.cb 0 fQWlr.·lW~ l s'Jleam.1illei thentractot hours 

,,: used. In.: ~,he, ~J~!i: .~fo~c.bine~:~hich.~ ~not properly used 
or are not ,r~..,iI:ed.in time, W'e:.ake adjuaiments for that" 

.', ;.. an<;i, w~ R~Ye thus ao pr9cedw:e t();-get, a moatllly' progress 
" re,PoJ',t fJiOm the farms."! , 

.1 

4.14. Askednas to howl.the flet!t was utili&~din the~lac;k,sea~on. 
o ,the; repz:esentatiw df'the 'Cbrporatmnstated that:-

""iIi'the lea~ s~ason 'about 25 t~ 30 pe~ ce~t of the, ma.c.binery 
" I ; C were rtlpairep. Some of the machinery' w~re -transferred 

,from' ent! fat'm to atiother so that'thc;tutili~y, IX\ightbe in
.;, Icl'ftsed 811 the cropping' patterns dift'e~ed. ' 

4.15. From the, Report, of the. Experts ComJ1ittee appointed to 
examine the losses of Jet'sar Farm, that Committee found that the 
forms :for differ~nt ope~'8tions of tractors already fixed had not been 
strictly adh~red to. In lome of the 'cases the 'out turn was much less 
than the norms fixed. The Expert Committee recommended that 
norms fixed for various operations should be strictly complled with. 

4.16. AJ'.statement indicating the expenditure on repairs and 
maintenance of maehinery compared to the capital cost in different 
farms from· the years' 1969-70 to 1972-73 is given tn Appendix II. 

It would be seen therefrom that the percentage of the cost of 
repairs and maintenance· had, been in the order· of 12.3 per cent in 
SuratgarhFarm, 9.8 pereent in Jetsar Farm,5.91 per, cent in Hissar' 
Farm, 3.27 per .cent in Ratchur .!arm in 18120-73. 

4.17. The Expert Committee in their Report on Jetsar Farm had 
remarked in October, 1971 that a Servicing and Maintenance of 
record of tr4ctOrs, as ~ept .by the farms, needed ,impro"ement. There 
were instances where the last serVicing carried out were not re
corded in the log books with, the.,l'esults that the .farma a1lt~r1ties 
had not been able to carry out servicing to some of the ~ac.binFY 
which were actually overdue thus effecting the availability of the 
mathines.front the· operations. 

4.18. The Committee,~ bom, the ,..-t 01., the ~erts Com.
lbittee,appoJilted.to .xunJae~J081ea of 1e.uar..Fana..that tbe DOrms 
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. 'of' the' difleient operation,· by the tnaetors' bad"not 'been strictly' 
adhered to an~ in ~oDle of, ,the ea~8" the ,out't'Ilm i ' of'the ttactors 
, was much less tw.n the nor,lps Axed. The Committee were' informed 
that util~s,ation of 'IaAt' ~nd machiBery being lessoftal the machinery 
were ,provided accor~ing, to the Iiche4Wes 'of, opTeratiOns fixed with, 

"reference to 'the cropping programme of eac.h of the fatins their 
Ufilis.a'ti~n watched 'through monthly progress repOrt from )the 'farms. 
The Committee were also i~rmed that 50 per cent madtlnesi were 
bei~g sent, ~o worksh~, f.,r maintenance, major overHatiUng and 

'periodical 'check up during theotl"lseasons. 'The ComnUttee recom
mend. that utilisation of machinery 'should lie 'critkaUyrevlewed 
with reference to t~ DOrms fixed for 'the 'purpose so that Wide varia
tions from the norms analysed with a view to taking suitable steps 
for a proper deploymont of the same to achieve maximum output. 

The Committee also note that the farms had not been maintain
ing proper records of servicing ,and maintenance with the remIt 
that the farms authorities have not been .able ,to nrry out timely 
servicing and maintenance.' The 'Committee need hardly emphasise 
the importance of prescribing proper schedules for periodical main
tenance so that the maintenance and overhauling of machinery are 
done on the scheduled dates to prevent undue wear and tear and 
achieve economic utilisation of machinery. The Committee also re
commend that proper records of such periodical maintenance aOfI 
repairs should be kept in the appropriate log books of the machinery 
and these should be reviewed regularly with a view to taking timely 
action for periodical maintenance. 

D. Custom Work 

4.19. One of the major decisions taken by the Corporation after 
its inception had beeri to div~fsify the activities of the Farms. The 
Corporation had been authorised, to take up the work of land level
ling, land reclamation and soil conservation on behalf of private 
parties on payment. Workshops of the farms had been thrown open' 
for repairs and serviCing of, private tracto,rs and other 'equipment 
on paytrient. ,This arraIlg~ment, while facilitating use of mod~rn 
agricultural ,machinerytn the in{~f~r ,would aliO. ensure utilisation 
of farm machinery and equipment W~J1 they ~re ldle. 

4.20. AsthetnetO setup a'sepmt~ land detr~l?phientand reela
mstionunitunder the!srtste 't#'arms 'COT'pOration of' India 'Ltd. was 
formu1ated in pursuarice of the decision taken hi the meeting held 
on 2-4-1971 under the Chairmanship ot the Secretary '(Agri~lture)
and the 13th meeting of the', Board of Direclorsheld on 1st June~ 
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1971. After a detailed examination the proposal to set· up an inde
'pendent unit, where farms are not located was dropped on the 
:ground that this was likely to create managerial and other technical 
.problems. Thi. was approved by the Board of Directors of the Cor
poration. It waa decided to explore the possibilities of getting ade
quate custom work preferably in the areas located round about 10 
'km, radius from their farms to start with. It was also decided that 
in such cases, after the availability of adequate custom service, they 
might utilise the present idle capacity if any of the machines and 
might even augment the strength of machinery lequipment if neces
sary. Necessary instructions in. this regard had been issued to the 
farms and a set of guidelines had also been laid down in February, 
1973 to utilise the idle capacity of the machines by taking up custom 
works around the farms. 

4.21. As the same machines were used both for custom as well 
as for development work, expenditure on custom work was not 
,separately being maintained. However, the income earned from 
,Custom Work by the Corporation during the last four years was as 
-under:-

1969-70 
(Rs. in lakha) 

4'86 

1970-71 10' II 

1971-7Z 6'45 

1 97Z-73 Z'70 

%4' IZ 

4.22. It was also stated that since Corporation's own developmen
tal work had increased and it could not therefore -spare machinery 
for custom work, there was a fall in the income from custom work 

4.23. Asked as to what extent the Custom Work Scheme had 
been helpful to the marginal and small farmers, the Corporation in 
a reply after evidence stated that the custom service being their 
secondary objective the machines were being hired, only when 
they were free from agricultural operations at the farm. At times 
the sowing and harvesting season being the same as that of the small 
and marginal farmers, much utilisation of these machines on ~U8tom 
work was not possible. The small and marginal farmers m the 
adjoining areas of the farms had been hiring specialised machinery 
for land developed dudng the off season, 
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4.24. As regards the rates charged by the Corporation for Custom. 
Work it was stated, that the same had been almost at par with those
?f the. local Agro-Industries Corporation for similar type of tractorsr 
if available with them. . 

4.25. The Corporation also stated that the results of the custom 
work would be examined and consolidated after a year had elapsed 
SO as to finalise the futUre policy on custom work. The Ministry 
stated that as a part of the Corporation's Fifth Plan proposals, the 
need for extension in this activity and how this could be achieved
was being taken up for consideration. Within the broad objective, 
the need for gradual expansion of custom service by the Corporation 
would be examined from time to time. 

E. Reelamation Work-Jetsar Farms 

4.26. Out of the total proposed area of' 30,854 acres, 20,430 acres 
were taken over from the State Government for development and 
re·clamation for Jetsar Farm. Out of the area so taken over, 6,341 
acres were reolaimed till 1st July, 1970. No recalamation work could 
be done during the year 1970-71. In June, under the directions of 
Union Government, the Jetsar Farm had to surrender 7286 acres 
(including a developed area of 2157 acres) to the State Government 
for rehabilitating Pong Dam Oustees. The area left with the farm 
on 1st July, 1971 was 13,128 acres. Out of this cultiviable area, about 
4100 acres was not suitable for cultivation till heavy afforestation 
work was unde~taken to protect the sand blowing and formation 
of new sand dunes every year. This area needed cautious planning' 
and development to be followed by afforestation and keeping the' 
area covered throughout the year for a periOd of 2 years. It was 
proposed to complete the development of the entire area at the farm 
by 1975·76. The development was being carried out in small pockets 
wherever irrigation supplies were easily accessible. 

4.27. Asked about the cost of reclamation, the Corporation Ita ted 
that the total cost of reclamation of 6,341 acres which had been 
developed upto 30th June, 1970 was Rs. 13,70,432.24. As such the 
cost of reclamation per acre was RI. 216.13. The cost of reclamation 
tn respect of 2,157 acres of developed land (which was surrendered 
to the State Government) was stated to have been recovered from
the State Government. 

4.28. Tbe Committee DOte that In order to improve tbe utUlsatiOD' 
of maclliDery, tbe CorpontioD bad beea taIdDa up tbe work of Ian" 
leveDInr, laDd reclam.tlOD aDd 1011 cODHnatloa OIl bebalf of priv .... 
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.paJ:ties ,on, pay,mepL 8(tpairs and, servkinc, of private . tractors and 
either equjpJD~nt was al~ .uDde .. j~kell at WOdubOPlof, the fa1'lWl~ 

Thi;:! Corporation decided in April, 1971 to explOl"e.nssjbi.lUy of, 
,getting adequate custom work preferably within a radius of 10 k.m. 
from the farms. The CoDUlli;ttee ,~d ;~t, ,necessary, wtr.uctiomin 
.his regard had be.,n issu~ to the, f,,~ authorities in Feltruary, 
1973 .fo~ utilising ;tb,e ' idle,' ~chinery by t'aldnl( up' eustomwork 

,around the farms. The, CommiUe .. fu).d .that during the .peiiod from 
1969·70 to 1972.,.73,. tbe Col:porap,on h4ld earned. a total .1tin of Rs . 

. 23 •• 9 ,Ja~hs fw:;custom wo~ Tlate Committee are hlformedthat the 
questiol), of .expalUliol). of· custom servicing. was being. ~onsidered by 
the Corporation as part of their proposal. for' the .FifihPlan. Tho 
Committee rec~mmen~ that the Co;"o~a~~~Jl .s~~!ld;f critically e~a
luate the working of the schem~ before' consldenng the expansion 
of the schepie to ot~ units oJ: I the COrPoJ;,tiOQ or elsewhere. Tbe 
Committe~ a~ recom~epd ~~t the, • COQlOr,,4.ol) sh,ould prepare 

· separate proforma account 'to enable a proper. alses.e..t, of the 
working: -of, the sch.eDle. T~ CoJ,'PO~.,tioll s.uJ,4.,eJASW'e that the 
rates c.u-rged for th.e, cl1,li'toAJr I work are,c""lUjfl}lle, .w~t~ rMes chat'g
ed by Sta~e Ae,o Industries CorporatioDs and should, i •. , noehcum61-
ta,nces result, ill. I~. 

4.29, A fabrication unit was star~d, in 1972, at, Suratgarh farm 
· fer the ma~ufa!;~ure of spa;t'e, parts , an~ I agricul\W'al ,implements, as 
spares for the Russian ~ery:, Wei;. not readily av.aUable from 
the indigenous SO\lI'ces. To start wi~h. in the first: phase of the 

'scheme, it w.ould be poss~ble to rn~tabou.t25- to 3Q,~ cent require-
· ments of the agricultural ~plements for. the eptire· Corporation from 
·the fabrication unit. It was also proposed to meet some of the 
requirements of spare parts of agricultural implements of the 
.count~. 

4.30. In a note, after ev:idence the Corporation statedl-

"the fabrication u¢t at. Spra,tgarh, Was pJ:'~ma.rUy intended for 
the m.anufa,ctu~,. of, th~ spar~. p~~'ts a!l~ irnpleJTl~ts on 
limited scale for the USe of the var.i~),!$ Gelltra1 S~t~ 
Farms in the first phase. After the completion of Phase 
I, if. th~ ~h~~~~~, fq.un,g~c~r?'~}~~Hr. a.~~ t~p'mtc~py 
~a!?le" t~~, a,~t4yitieR" ~i~~t, ~: f!J:r,tn~.r~" ~x.Ran~~d by In-
,crAA~lnethe"prQqY9~~n and alSo s~l~~p~. t~e. ill\Plement!, 
outside the i:)ptCI. 



39 

Till the end of June, 1973, the unit had manufactured 7 offset 
Herrows, 5 cultivators, 1 Gantary Crane Fabrication of 
Cupola, spare parts for seed drill casting of cast iron and 
non-ferroUs casti.ng~ ".etc.· The total value of production 
during 1972-73 was Its. 1.50 lakhs. The net profit during 
the year 1972-73 had' b6en to the extent of Rs. 24,000 on an 
expenditure of Rs. 1,26,000/-". 

4.81. Asked as 'to· what exwntthe Unit had been able to meet 
the requirements of ,agricultural implements and spare parts of the 
.country, the Corporation stated that at present the unit was not in
tendedLto meet the requirements of the agriculture implements and, 
spare 'parts of the country. This aspect, would be examined later at 
the appropriate time. '. 

4.11. The ComaiU."Dot.etbat t_Ool'pOll8dOll set up a .Fabrica
tion Unit at Suratgarh in 19'12' ata cost of as. I •• ' 1.1m. for the· 
manufacture of spare parts and agricultural implement's. Under the 
firatphase "bf ··the: r Icheme,the >unit;i. expected: to, meet about 25 to 
30 'per cent ·of .the' reqw.ementsof the Cwpontion. Duriag 19V2 .. 73, 
the Unit' earned a net profit of as. 24,000/-. The Committee recom
mend that before this Unit is expanded the Corporation should re
view tf.~· workiJlg of the- unit' crldeally to find out the economic 
viability of the unit. 

The Committee would alsO Ilk" that th~ ~rporatio.. should 
mabltaln proforma' account of the workshop. to 8ue$8. thai hancla' 
results of the unit. ' . 
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PRODUCTION 

A. Demaad of Seeds 

5.1. The Committee were informed during evidence by the repre
sentative of the Corporation that the total seed requirement of the 
country for certified seeds at the end of Fifth Five Year Plan was 
stated to be 5.3 lakh tonnes in the case of cereals and 7.17 lakh tonnes 
in the caSe of commercial Crops. The country's total requirement 
was to be met by the three agencies (State Farms Corporation,. 
National Seeds Corporation and Tarai Development Corporation) .. 
They were, however, not in a position to meet even five per cent 
of the country's seed requirement. The contribution of the SF~ 
was only to the extent of 15,000 to 16,000 tonnes. 

5.2. So far as wheat is concerned, the contribution of the Corpo
ration is only 5400 tonnes against the seed requirement of 2.5 lakh. 
tonnes. 

5.3. Asked about the targets and actual achievements during the' 
Fourth Plan, the representative of the Corporation stated: 

"During the Fourth Plan, no target was fixed for the seed pro-
'. duction programme and there was no plan for this in the 
Fourth Plan when the Corporation was set up; it was only 
after the present Chairman had taken over that the plan 
was drawn up for seed production and other development 
related programmes. So, our achievement has been ~o 
the extent of 5400 tonnes. There was no plan initially
because it was thought that we would not be able to 
supply the seed, and the organisation was cOJl'Sidered to 
be more an organisation for commercial food-grains. 
production." 

5.4. The Committee asked if Government had fixed any target 
for seed production. The representative of the Ministry stated dur
Ing evidence that:-

"We do not fix any targets for seed production. We have iIl" 
the Fifth Plan tried to project the estimated requirements 
of certified seeds." 

40 
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5.5. In this connection, the State Farms Corporation stated that 
at present the State Farms Corporation produced about 5439 tonnes 
of quality seed in 1972-73. The likely production in 1973-74 is 7050 
tonnes. 

5.6. The Draft Fifth Five Year Plan (1974-79) Document has. 
observed that:-

"The Fourth Plan had visualised coverage of nearly 72 million 
hectares under the improved seeds about 25 million h~ 
tares under HYV programme and 15 million hectares 
under multiple cropping, about 8 million hectares as 
assured rainfall areas and 24 million hectares in dry areas. 
For the accomplishment of this programme, the Fourth 
Plan had visualised four main components, namely supply 
of breeder stock, adequate arrangements lior provision 
of improved seeds arrangements for seed processing and 
storage and seed certification. The progress in respect of 
each of these components has, on the whole, been far 
from satisfactory. 'While the three principal agencies, 
namely, National Seeds Corporation, the Tarai Develop
ment Corporation and the State Farms Corporation of 
India have expanded their operations during the Fourth 
Plan period significant gaps continue to exist in the 
arrangements for supply of adequate foundation and 
certified seeds. During 1971-72, the Central Seed Certifica
tion Board was set up. However, progress in the esta
blishment of seed certification agepcies in the ,state has 
not been Significant." 

5.7. The present order of seeds produced by these three Corpora
tions is given below:-

J970-71 1971-72 1972-73 
(In quintals) ---

National Seed Corporation 48,216 46,686 62,071 

State Farms Corporations of India • 37,047 71,601 1,22,484 

Tarai Development Corporation 98,810 IM,IOO 1,27,688 

·SFCI has been marketing only ttuthfully labelled seed so far. 

503 LS-4 
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In addition, the State Department of Agriculture had also been 
marketing wheat seeds from out of the produce of State Seed Farms 
and, by and large, these were not certified seeds. 

5.S. The requirement of certified seeds of some of the important 
crops as per the report of the working Group on Agriculture and 
the production of the State Farms Corporation of India is given, 
below:-

Crop 

Wheat 

Paddy, 

Maize, 

Cotton 

----------_. __ . 

Country's Production Percent
requirement of seeds age of 

, of certified by S.P. product-
seed by the C.I.'! . ion by 

end of sth - SFCI 
five year a,ainst ' , 
Plan [: f country 

requirement 

tonnes tonnes 

1,01,350 13,000 12.'84 

45,000 7,845 17'43 

12,800 60S 4'73 

8,978 670 8'46 

------

5,9. In a reply after evidence, the Ministry also stated that:-

"The effective demand for certified seeds of wheat had been 
estimated at one lakh tonnes. This constitutes the mini-
mum level of certified seed that should be made available. 
However, as the State Governments streamline the seed 
assessment machinery in the states and these were co
ordinated by the Government of India it would be possJ,. 

ble to ascertain whether this order of demand would 
fruitify and also whether it would be possible to market 
more than this quantity. The Government had not taken 
Into account the requirements of truthfully labelled seeds 
or the likely quantity of such seeds being marketed." 

As regards the existing gap between demand and production, the 
Ministry stated that it was supposed to be bridged by expansion in 
the operations of State Farms Corporation of India, National Seeds 
Corporation and Tarai Development Corporation and also by setting 
up of State Seed Corporation. 
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5.10. It was stated by the Corporation that they would also be 
producing wheat seed of high yielding varieties to the· extent of 
about 13,000 tonnes by the end of 5th Five Year Plan. The 
Corporation also proposed to produce about 17,000 tonnes of seed 
of other than wheat by the end of 5th Five Year Plan as against the 
existing production of' about 10,000 tonnes. 

5.11. The Mnstiry further stated:-

"The Government had taken a number of steps in this direc
tion which could be briefly indicated as under:-

(1) Both at the Central and State levels a much greater 
attention is being paid towards ascertaining the preCise 
demand for certified seeds. 

(2) In this connection important responsibility has been 
cast upon the State level Seed Committee to do varie
tal planning for· the different agro-climatic regiom of 
the State keeping in view the release of new varieties 

of seeds both under the all-India Coordinated Projects 
as also by local agricultural Universities of Research 
Station. 

(3) Stress that the Government of India are plac:lng for 
constitution of adequat~ staff for seed statistical cells 
who would be in a position to assess the demand for 
certified seeds well ahead that is at least 2-3 season 
ahead. 

(4) Expansion in the operations of NSC and SFCI and clear 
demarcation of the rC?les of the two undertakings in the 
matter of Seed Production. 

(5) Establishment of State Seed Corporation with participa
tion by NSC in these as shareholders. 

(6) The State Governments have also decided to place an 
increasing emphasis on extension in improved seeds 
programme especially with a view to achieve recom
mended seed replacement periodicity. 

(7) The Central Government have been sponsoring six 
monthly conferences with a view to coordinate arrange
ments for supply of seeds both by the State agencies 
as also by the All-India organisations. 



44 

(8) Building up reserve stocks of seeds which would stabi
lise the seed demand and supply position thereby elimi
nating the periodic gluts and shortages experienced in 
the seed industry in the last few years. 

(9) The Central and State Governments are also concent
rating on better arrangements for distribution of seeds 
on which in the recent years there have not been much 
stress.'" 

5.12. The Committee regret to note that no targets for produc
tiOR of seeds were fixed during the Fourth Plan for any of the seed 
producing agencieS'.· During evidence the Committee were inform
ed by the representative of the Corporation that the total require
ments of seeds in the country at the end of the 5th Five Tar Plan 
is 5.3 lakh tonnes in the case of cereals and 7.17 lakh tonnes' in the 
case of commercial crops. According to the Ministry the target 
for certified seeds of wheat during the Fifth Plan, is S'tated to be of 
the order of 1 lakh tonnes, out of which tbe SFCI is expected to 
meet about 13,000 tODDes i.e., 12.84 per cent of country's require-· 
ment. The Committee find that during 1972-73 the SFCI has pro
duced only 122 lakh quintals of truthfully labelled seeds including 
5439 tonnes of wheat seed. 

The Committee are informed that Government are proposing 
to take a number of measures to bridge the gap between the de
mand and the availability. 

The Committee recommend that Government should pool the 
resources of the three seed producing agencies viz., SFCI, NSC and 
me and draw up a coordinated programme of seed production with 
well defined targets for each, with a view to meet the demand for 
quality seeds which are required in the interest of stepping up agri
cultural produdion. Adequate arrangements should be made to see 
that quality seeds at reasonable prices are available in time to the 
fanners. 
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5.14. From the above statement, it would be seen that out of 
the total area of 77,259 acres in the farms under the Corporation 
during 1973-74 only,an area of 16,669 acres had been brought under 
irrigation and an area of 37,258 acres were rainfed. The Committee 
enquired how soon would the Corporation expect to develop and 
cultivate the rest of the area. In a reply after evidence the Corpo
ration stated that:-

"Out of the area of 77,259 acres in possession of the SFCr, 
52,404 acres is under cultivation. Out of the remaining 
24,855 acres, an area of 13,953 acres was found unfit for 
cultivation being under roads, buildings, threshing floors, 
bUI:ld., irrigation channels, sand dunes, hillocks etc. How
ever, out of this area, 5,500 acres had been planned for 
plantation crops at Cannanore farm. Thus the area put 
to non-agricultural uses and unfit for cultivation would 
be 8,453 acres which was less than 10 per cent of the total 
area under possession. The remaining area of 10,837 
acres would be developed by the end of th(> Fifth Plan. 
This would also be subject to the condition of availability 
of irrigation water. The total area that was likely to be 
put under cultivation during 1973-74 was expected to be 
63,e70 (kharif actual 24,429 and rabi estimated 39,241). 

5.15. Asked whether the Corporation had explored the possibility 
of putting the area of land which could not be dev~loped into some 
alternative use, the Corporation stated that out of the area of 
13,953, an area of 5,500 aeres would be put under plantation crops. 
Some of the area would be utilised under roads, buildings, irriga
tion channels etc., and the balance would be uncultivable which 
would not be put to any agrjcultural use. However, sand dunes 
stabilization would be undertaken. ' 

5.16. Asked whether Government had given any thought as to 
how best this area of 13,953 included 1,232 acres under plantation 
acres could be put to some alternative use, the Ministry stated 
that:-

"In all the farms some of the area has to be utilised for office 
buildings, godowns, workshop, roads and irrigations chen
nels etc. It had been estirnated that about 5 per cent of 
the farm area would be required for building the infra-
structurat facill~es, It would thus be seen that tile 
total un-utilised area will be very small after the farms 
are fully developed, and the iptention is to bring under 
productive cultivation all available areas. 



5.17. The Ministry also stated that:-

"The State Farms Corporation of India had prepared the 5th. 
Five Year Plan proposals indicating the development work 
to be undertaken at each of the farms. These had not 
been finally considered [;nd were to be discussed with 
the State Farms Corporation authorities before a final 
decision was taken. At the time of taking decision the 
aspect whether sufficient irrigation facilities could be pro
vided at each of these farms to enlarge the area under 
cUltivation by multiple cropping would be taken into 
consideration. " 

5.18. The Committee enquired whether the land which could not 
be developed as culturable land could be utilised for developing 
the piggery, poultry, fishery, etc. The representative of the Minis
try stated that:-

"This is something to which we in the Agriculture Ministry 
do not object. Rather we welcome it. Only the Jetsar 
Farm has some sheep. This concept of mixed farming 
has not been tried in any other form but just as part of 
the unutilised land has now been given for use as planta
tion at Aralam, it would be possible to utilise similar 
land at other farms also for developing these other activi
ties. 

5.1t. The Committee find that out of a total area of M,530 
acres proposed for farms, 77,259 acres of land are in possession of 
the Corporatien as at the end of 1973·74. The Committeealse 
note that the Corporation has been able to increase the area under 
cultivation from 44,174 acres in 1971·72 to 5~M acres in 1973·74, 
besides bringing a small area of 1,423 acres under Plantation Crops. 
The Committee we.e informed that out of the remaining area of 
23,432 acres which are stated to be UDcuIturable, it would be possible 
to bring 12,7%1 acres under cultivation thus increasing the total 
euIturable area to 64,538 acres including area brought under plan
tation. The Committee desire that Government/Corporation should 
take concerted measures to see that the targetted area of 64,539 
acres is brought under cultivation during the current year. 

The Committee also recommend that GovernmentlCorporation 
should explore the possibility of utUisine the un-culturable land 
for other agricultural subsidiary activities like piggery, poultry, 
sheep breeding, etc. in order to improve the overall economies of the 
farms. 
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C. Croppin, Programme 

5.20. The Committee were informe6 that in the beginning of 
every year, a Committee of Experts of the Corporation goes to 
the various farms and decides the cropping programme of the farm 
in consultation with the Director of the farm and after taking into 
account the prevailing demand of seeds of various varieties. 

5.21. A statement indicating the area targetted and actual area 
sown durina 1970-71, 1971-72 and 1972-73 is given below:-

SI. C~lltral State Farm Area Tar- Area Act- Short-
No. 

I 

I Suratprh 

2 ]ettar 

3 Hillll" 

4 ]hanUiUda 

5 Raichur 

6 Mizoram 

TOTAL: 

Jetted uallJ fall(-) Remarks 
sown exce •• (+) 

(in acres) in tIlI'p 
tted area 

3 4 5 6 

22,322 (+) 17 FiJW'es do not 

6,820 

7.337 (-)2,847 

5.774 (-) 651 

687 (-) 263 

5,665 (-)1,155 

98 102 (+) 4 

i~ude the 
area under 
green manu
rilli· 

RI(UOM for UumftJll 

Jetllr : 

Hillar : 

Jhanuguda : 

Raichur: 

1. A.d~rse weather conditions. 

2. Due to inadequate and ert1ltic irrigation luppliee. 

J. Strike at the fann during October, 1970 

Shortfall was mainly due to failure of winter rains end overall shortage 
of water in the canals. 

Due to agitation from the local people whose lend was acquired. 

Due to unfavourable rainfall d~ Kharif 1970. Kharif crops 
could not be sown for want of sufficient moisture in the soil. 



so 

I 2 3 4 s 6 

(1971-72) 

1 Suratgarh 23,228 25,300 (+)2,072 Figures do not 
include the 

2 Jetsar 6,035 6,001 (-) 34 area under 

3 Hissar .. 9,°48 6,399 (-)2,649 
Jrreen manur-
mg 

4 Jharsuguda No operation after 1970-71 

5 Raichur 6,770 5,284 (-) 1,486 

6 Mizoram 568 443 (-) U5 

1 Cannanore 283 169 (-) 114 

8 Ladhowal 1,000 945 (-) 55 

9 Kokilabari 29 (-) 29 

TOTAL : 46,932 44,570 (-)2,362 

RIlUDnS for 

Hissar 

Raichur : 

Mizoram : 

Cannanore : 

Ladhowal : 

Shmtjall 

Due to the failure of rains most of the rainfed crops could not be
sown. .. 

Shortfallls mainly in aamower which is rainfcd crop.DunC) inadequate 
rainfall only 3100 acres could be sown against a target of 4,500 
1CreI. 

Non-availability of some of the leeds in time which was due to 
transport bottlenecks by Bangladesh probkm. , < 

If :-
The shortfall was under Paddy. Although the Forest Department 

had agreed to hand over clear felled area for cuJtiva'ion by May 
1971, they could not do so in time. 

Shortfall is negligible and was due to failure of electricity. 

(1972-73) 

2 3 4 5 6 

_.------
1 Suratgarh 24,664 24,294 (-) 370 Figures do rot' 

include the-
l Jetsar 8,886 9,207 (-1 ) 321 area ',under 

7,780 (-)563 
.green t manur-

3 Hissar 7,217 109 

4 Raichur 4,280+ . 2,327 (-)2,103 
IS' (S~mmer crops) 

5 Mizoram '510· 520 (-) 50 

6 Cannanore 639· 701 (+; (2 

~is does not include the filure of 75 acres of perennial crops at CatI118nore and 
16 acres of horticultural crops at Mizoram. 
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2 3 4- S 6 

7 Ladhowal 3·420+ 3.158 (-) 5 12 

8 Kolcilabari 1,050 562 (-) 4t18 

9 Chengam 2,300 1,626 (-) 674 

--_. ---- ----
TOTAL 53,989 49,612 (-)4,377 

Reasom of Slwrtfall 

Suratgarh: 

Hiaur : 

Raichur : 

Mizoram : 

Ladhowal : 

Kokilabari : 

Changam 

Shorlf~J1 h negligible and was due 10 inbce(iuate bUppJy llfwater. 

Due to drought conditions in Khuif and absence of adequate rains 
in winter. most of the rainfed crops could not be town. , 

Main shortfall is under .amower and Jowar which were rainfed crops 
These could not be take.a. up due to failure of winter raina. 

Shortfall was due to drought condition &lid J1Ol\-availability of inilla
tion water. 

Unprecedented droUJl?t conditions, power crisis, iIladeqU8te winter 
rains, later el1el'g18m, of tube-wells due to power shortage 
were the main l'CIIIB0DS for IhortfaU. Inciden1ally •• pinat 5VIt'.Dler 
crops, 95 acres were sown in MaIch/April, J973 IJ:d it has teen 
taken iJI!,the figure& of Klwif 1973. The net ahortfaUs is only 4J7 
acres. 

The shortfall was partly due to rain conditicns 'I\-bich prevailed in 
the area from March, 1972 ·()nwards . 81 a reault of which the 
machines could not be put into muddy soil and partly it W8s.duc to 
delay in handing over the area by tho State Government. 

When Kharif operations started, there was no Brrangemnt fer ir
rigation and the crops depended entirely en the rains. 5iI1ce there 
was a severe. dtOught the crops wit.beted away BJU! had 
to be resown because of which the target could not be achieved. 
the re was a shortfall of about 72 Berea in Rebi cropt due to shortqe 
of power supply which affect. open-wells. . 

'" 5.22. It would be seen that there has been shortfalls in area 
actually sown to the extent of 4,895 acres in 1970-71. 2,362 acres 
in 1971-72 and 4,377 aCres in 1972-73 as compared with the targetted 
area. The reasons tor these shortfalls are s.ted 'to have been 
adverse weather conditions inadequate and erratic irrigation fadU
ties, agitations by local people, non-availability of some of the seeds 
due to transport bottlenecks, strikes by employees etc. 
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5.23. The Committee enquired how the Management proposed 
to overcome these difficulties. During evidence the representatives 
of the Corporation stated that:-

"the area under crop had continuously been rIsmg. It was 
risen from 41,887 in 1970-71 to 44,570 in 1971-72 and 
49,612 in 1972-73. This year it was 64,000 acres. There 
was thus an increasing trend in the area being taken under 
the crops. In the rainfed area, some times there was no 
rainfall or it was less than normal hence there was an 
shortfall. In the first strike in Suratgarh in 1970, the 
farm lost Rs. 30 lakhs. But in the total area, there is 
increaSing trend." 

5.24. In this connection the Corporation in a note after evidence 
'stated that:-

"In the year 1970-71, the major shortfall was at Jetsar and 
Raichur farms to the extent of 4,002 acres due to ad
verse weather conditions. In 197,1-72 the major shortfall 
was at Hissar and Raichur farms to the extent of 4135 
acres. This was also due to lack of adequate rainfall. 
In ·1972-73 there was a severe drought all over the coun-

. try. Thus the sftortfall in the sowing of targetted area 
had been mainly under the rainfed crops on account of 
failure of rainS. This was beyond our control and no re
medial measures could be taken. The target could uot 
be reduced as in !he case of favourable conditions the 
area would have Been sown." 

As regards inadequate and erratic irrigation supplies the 
Corporation stated that they were taking necessary steps 
to improve the position. 

Agitation by the local people had taken place at Central 
State Farm. Kokilabari and Mizoram. The Corporation 
had requested the State authorities to take adequate 
measures in this regard. As regards non-availability of 
seed due to transport bottlenecks arrangements were be
ing planned well in advance. 

5.25. Asked as to what assistance was considered by Government 
to corporation to overcome these difficulties, the Ministry in a reply 
.after evidence stated that:-

"While the Government of India could not help in regard to 
adverse agro-climatic conditions, the Ministry had active
ly pursued the cases wherever the Corporation had sought 



S3 
assistance. In regard to other factors said to have caused 
shortfalls in· the area actually sown in the year 1970-71, 
1971-72 and 1972-73 .. the fallowing points may be men
tioned:-

(i) Both at Jetsar and Suratgarh, there had been inadequacy 
of irrigation supplies and the Ministry had been in 
touch with the State Government to enlarge the sup
ply of water to these farms. However, from the Rajas
than Canal, it was not possible to get sufficient water 
until the Pong Dam was completed. It is only by the 
increase in the quantum of water in Rajasthan Canel 
would it be possible for the State Farms Corporation 
of India to obtain their needed requirements of water. 

(ii) While in the case of Jharsuguda, the Government of 
India had taken up with the State Government and 
brought it to the notice of the Government the agitation 
of the local people which was hampering the activities 
of the State Farms Corporation of India, the State 
Government could do little and it had been decided to 
abandon the farm itself and try to locate it in some other 
place in Orissa if the site was found or withdraw from 
State altogether. Similarly, at Kokilabari Farm when 
there was local agitation, the Government of India had 
taken up the matter with the State Government who 
evicted the encroachers. Recently, there has been the 
case of Mizoram Farm where armed Mizos disrupted the 
Corporation's working and the matter had been taken 
up at the highest level with the State Government. The 
Government of India had also been processing for open
ing of armed out posts at the two farms at Kokichera and 
Louchichera so that the Corporation could work in 
peace." 

5.26. The Ministry of Agriculture stated in a note after evidence 
that during 1972-73 necessary steps have been taken by the Corpora
tion to check this adverse trend by changing the cropping trends 
and economising in the expenditure. 

5.27. In the Memorandum submitted to the Committee it has 
been suggested by the Indian Council of Agriculture Research that 
the State Farms Corporation of India fix a yield target for different 
crops in consultation with the Scientists of Government Institu
tions, keeping in view the operational difficulties of the farms. 
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5.28. The Committee desired to know the reactions of Govern
ment in this regard. In a reply after evidence the Ministry stated 
"that Government of India agree with the suggestion that State 
Farms Corporation of India should fix the target for different crops 
in consultation with the Scientists of Government Institutions keep
in.g in view the operation difficulties of the Farm. 

In this connection it may be mentioned that the Government do 
try to achieve a degree of liaison between the Corporation and the 
Agricultural Universities and Scientists of Government Institu
tions. Starting at the top, at the Board of Directors level Govern
ment of India have been generally nominating scientists of the Indian 
Council of Agricultural Research or the Agricultural Universities. 

The Advisory Committees constituted by the Management for 
each of the farm also has representatives of the Agricultural Uni
versities of the States. Moreover, at the time of preparation of 
cropping programme, the farm authorities do consult the Director of 
Agriculture. " 

5.29. The Committee note that against the acreage of 46782 in 
1970·71, '"932 in 1971-72 and 53989 in 1972-73, the Corporation was 
able to sow an area of 41887, 44570 and 49612 acres respectively 
resulting in shortfall of 4895 acres.in 197&-71, 2362 acfts in 1971-72 
and 4377 acres in 1972-73. The Committee were informed that dur· 
ing 1973·74 the area sown bas increased to 64000 acres. The Com
mittee find that the main reasons for the shortfall have been fallure 
of rains, lack of adequate irrigation facilities, shortage of power, lab· 
our management relations etc. 

The Committee recommend that the Corporation should keep an 
eye on ~ he changing cropping trends and utilise 'the remaining area 
also for sowing and bringing the rest of area under cultivation to 
achieve maximum production. 



D
. 

Pro
dac

tioD
,. P

er
fO

I'll
l8

llC
le

 

',3
0 

'Ib
e 

pr
od

uc
:t

im
 p

er
fo

rm
an

ce
 o

f t
he

 d
if

fe
re

nt
 S

ta
te

 F
ar

m
s 

of
 S

F
C

I 
fo

r 
th

e 
ye

ar
s 

19
69

-7
0 

to
 1

97
2-

73
 i

s 
as

 u
n

d
er

 :
-

(I
n

 
qu

in
ta

ls
) 

19
69

-7
0 

19
7'

:>
-7

1 
19

71
-7

2 
19

72
-7

3 

K
ha

ri
f 

R
ab

i 
K

ha
rif

 
R

ab
i 

K
h

ar
if

 
R

ab
i 

K
ha

ri
f 

R
.a

bi
 

S
u

ra
tl

U
h

 
65

.4
53

,5
8 

1,
13

,8
19

'0
2 

34
,2

48
':Z

I 
49

,2
58

' 3
6 

30
,1

22
'1

6 
78

,2
48

'0
9 

49
,3

26
'6

8 
9

1 ,
23

4-
14

 

Je
ta

ar
 

12
,1

81
" 
II

 
5,

98
6'

47
 

94
45

'7
2 

54
89

-5
0 

68
9

3
'7

7
 

46
62

'2
7 

15
45

6'
03

 
1

2
98

0
'7

7
 

H
in

ar
 

3,
33

8'
 1

4 
P 

1
1

,0
2

8
' 2

0
 

76
93

'4
2 

95
1 5

'6
0

 
7

]0
6

'9
1 

16
17

5'
49

 
47

01
'8

1 
1

5
3

6
9

'0
6

 

; R
ai

ch
ur

 
2,

09
5'

21
 

25
5'

78
 

63
74

'5
3 

54
2 '

4
5

 
37

40
'0

8 
zo

o
'8

5
 

6
0

6
8

'9
9

 
,-

\A
 

[M
iz

or
un

 
U

S
'I

O
 

7
'3

9
 

69
4'

81
 

U
3

'0
6

 
1

4
9

7
'4

9
 

1
3

2
'2

0
 

\A
 

H
ir

ak
ud

 
1,

76
6'

 1
4 

1
'5

7
 

41
4

'8
2

 
7

2
'3

2
 

C
an

na
no

re
 

10
46

'3
9 

4
1

2
'0

0
 

1
5

0
6

1
'7

2 
2

6
3

6
'2

0
 

C
D

en
pm

 
17

8 8
'4

° 
61

5
'2

1
 

L
ad

ho
w

al
 

6
2

3
0

'0
0

 
1

9
0

2
'5

7
 

94
50

'9
2 

r K
ot

il
ab

ar
i 

1
4

5
'0

0
 

50
9'

80
 

9
1 4

'3
4

 

T
O

T
A

L 
: 

32
,7

38
'9

7
 

1,
32

,9
30

' 4
7 

52
17

3'
05

 
7

0
7

1
7

'7
0 

46
60

6'
49

 
10

07
34

'9
9 

90
44

5'
 3S

 
14

8 4
0

1
'8

3 

A
nn

ua
l 

R
ep

or
ts

 6
9-

70
, 

70
-7

1 
&

 7
1-

72
, 

A
sk

ed
 a

bo
ut

 t
he

 r
ea

so
ns

 f
or

 l
ow

 p
ro

du
ct

io
n 

un
de

r 
K

ha
ri

f 
an

d 
R

ab
i d

ur
in

g 
19

70
-7

1 
as

 c
om

-
pa

re
d 

to
 1

96
9-

']0
, 



56 

5.31. The Corporation in a reply after evidence stated ,that the 
shortfall in Kharif and Rabi production dUling 1970-71 was at the 
following farms:-

(Figures in quintals) 

1969-70 1970-71 shortfall (-) 
~8(+) 

Name of the Farm Kharif Rabi Kharif Rabi Kharif Rebi 

Suratgarh 65454 1,13,819 34248 49258 (-)31206 (-) 64.,61 

Jetsar 12181 5,987 9046 5489 (-) 2735 (-)498 

Hissar . 3338 II,028 7693 9516 (+) 4355 (-) 1512 

Hirakud 1766 4IS (-) 13S1 

82739 130834 
....... _---

Reasons for shortfall were as under:-

Suratgarhs-The low production in kharif at Suratgarh was 
mainly under sugarcane to the extent of 31206 Qtls. ~ainst the pro
duction of 48000 quintals out of an area of 296 acr~s in 1969, the 
production of Sugarcane in 1970 out of an area of 242 acres was 
only 17000 quintals, this was because of the reasons that in 1970, 
sugarcane planting was discouraged and it was largely taken up as 
a rotton crop (and planted 83 acre) and it also could not get ade
quate irrigation. In Rabi 1970-71, shortfall was to the extent of 64561 
QUintals, under iram to the extent of 23760 qUintals, wheat to the 
extent of ·25,296 quintals and fodder to the extent of 14570 quintals. 
The reasons for the low production were:-

(i) There was a strike of the farm workers at the peak season 
i.e., in the fourth week of October. By the time, the 
strike was called of i.e. on the evening of 29th October, 
most of the moisture of the nali flood area had dried up. 
Consequently, the sowing of rabi crops was delayed. The 
area that could be covered was 17060 as against 20,621 
acres in Rabi 1969-70. 

(ii) There was scarcity of water in Bhakra reservior result
ing in most erratic and inadequate supplies. The Director 
of· the farm had made frantic efforts for irrigation supplies 
but the result was far from satisfactory. Further, during 
Ra'Qi 1970-71 the weather remained completely dry. There 
was no winter rains after the sowing of rabi crops. Hence 
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gram and mustard sown .in nali flood ara which mostly 
depended. on rains and wheat which depended. on ~ana1 
irrigation, gave poor and low yield. 

The area sown in kharif 1970 was 4816 acres asagainllt 57SS 
acres in Kharif 1969. The shortfall in acreage was due to adverse 
weather conditions in 1970 and hence shortfall in Kharil produc. 
tion. Similarly in Rabi, 1970-71, the yield of wheat, gram and other 
crops was low because of inadequate and irregular irrigation sup
plies. 

Hissr.tr 

While the production in Kharif 1970 was more than that of 1969t 

rabi production was comparatively less because the area sown in 
Rabi 1970 was only 2179 acres as against 2344 acres sowrt in 1969. 
The shortfall was under rain-fed crops like wheat. This was due to 
inadequate timely rainfall and insufficient irrigation. 

Jharsuguda 

There was a serious agitation by the local people and ultimately 
the agricultural operations had to be stopped: 

5.32. In regard to the shortfall in kharif production of 1971-72 
it was stated that the shortfall was mainly at Suratgarh and Jetsar 
farms as shown below:-

1970-71 

1971-72 

Suntgarh 

34249 quintals 

30123 quintals 

4125 quintals 

Jetslr 

91446 quintals 

6,894 quintali 

2,552 quintals 

At Suratgarh, there was a shortfall of 5000 quintals in Sugarcane 
alone. Again the production of 17000 quintals (area 242 acres) in 
1970 .. 71, the sugarcane production in 1971-72 was 12000 quintals (area 
114 acres). Sugarcane cultivation was discoUraged because lot of 
difficulties were experienced in its disposal. Further, it could not 
get adequate irrigation. 

Jetsar 

An area of over 7,000 acres which included 2000 acres of develop
ed land was· transferred for Pong Dam oustees. Consequently, only 

503LS-5 
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44023 acres could be sown in kharif 1971 as against 4816 acres sown 
in kharif 1970. 

5.33. The Committee note that though the production at the 
State Farms of the Corporation has shown an increase from 8Z'138 
quintals in Kharif of l,9I6&-70 to 90«5 quintals in Kharif of 1972-73, 
the overall Kharil production had actual.}y come down to 52173 
quintals in ~970-71 and 46606 quintals in 1971·72. An analysis of 
tbe production performance in the different farms indicates that the 
shortfall has been maximum at Suratgarh farm where the produc
tion has eome down from 65453 quintals in 1969·70 to 49326 quintals 
in 1972-73. In the case of Jetsar, the Committee find that the Kharif 
production came down from 12181 quintals In 1969·70 to 9446 quintals 
in 1976-71 and again decreased to 6893 quintals in 1971·72 but increas
ed to 15456 quintals in 1972-73. The production at Hissar, however, 
has increased from 3338 quintals in 1969·70 to 7693 quintals in lW10-
a and again to 7306 quintals in 1971-72, but declined. to 4701 quintals 
in 1972.73. .,,, 

5.M. The Committee also note tbat in the case of Rabi Crop 
whUe the overall production has gODe up from 132930 quintals in 
1969·70 to 1484&1 quintals in 1972-73, the production has actually come 
down to 70178 quintals in lW1O-71 but increased to 1000M quintals in 
1971-72. The Committee regret to observe that even in Rabi cultiva
tion Suratgarh Farm suffered a set back in that, the production has 
~ome down from 113819 quintals in 1969-70 to 91234 in 1972-'13. 

While the Committee have given their recommendations else
where in this regard about the inadequacy of irrigation facilities in 
the various farms, the Committee recommend that Government; 
Corporation should examine in depth the causes which have contri
buted to the lower level of production of Khariif, and take suitable 
measures to convert this disturbing trend. 

E. Average yield of Production 

5.35 Average yield of wheat per acre in Qtls. in the farms during 
1971-72 and 1972-73 is as given below:-

Rabi Year Year 

1971-72 1972-73 

2 3 4 

I. Suratprh . 6'90 7'96 

2. Jetsar 5'50 5"95 

3. HisW' 10'48 8'06 
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I :I 3 4 

40 Raichur 4'00 3'76 

s. Mizoram 2'30 3'06 

-6. Ladhowal • 8'u 4'75 

"1. KokiJabari 5'00 3'47 

5.36. From the above it is seen that average yield per acre of 
wheat crop in year 1972-73 has gone down at Hissar, Raichur, 
Ladhowal and Kokilabari farms as compared to 1971-72. 

5.37. The Committee enquired abo..tt the reasons for low yield 
.at these farms and the steps purposed to be taken to improve the 
average yield at these farms. In a written reply after evidence, 
the Chairman stated that the year 1972 was a year of severe drought 
because of which the crops suffered. heavily resulting in lower yield 
in general. The reasons for lower yield of wheat are given below 
farm-wise. 

Hissar Farm: I There was inadequate water in the canal for 
wheat irrigation. Further, the area put under wheat in 1971-72 
was 1289 acres as against 1806 acres in 1972-73. With larger area 
under cultivation, the average yield per acre went down. 

Raichur Farm: The low yield was due to shortage of irrigation 
water, scrapped and underdeveloped area on which the cultivation 
lof wheat was partly taken up. 

Ladhowal Farm: During the year 1971-72, the area under wheat 
-was only 701 acres where as it was increased to 1699 acres in 1972-73 
which included newly reclaimed area. This was one of the reasons 
for a comparative low yield in 1971-72. Other reasons for lower 
.yield were:-

(i) Some of area under wheat could not be irrigated at aU 
and some area got less than two irrigation. 

{ii) Power cut and shortage of electricity in Punjab, Electri
city· was supplied only 5-6 hours in 48 hours with a num
ber of breakdowns. As a result of tubewells worked for 
a short duration. 

(if) Failure of winter rains. 
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Kokilabari Farm: 

(i) Late sowing of wheat due to heavy rains and agitation by' 
local people. . 

(ii) There was excessive weed growth in the newly reclaimed. 
area even spraying of weedicides did not prove successful. 

(ii) The crops suffered because of lack of adequate timely' 
rainfall. 

(iv) The area sown in rabi 1971-72 was only 29 acres whereas
it was 252 acres in 1972-73. 

5.38. As reaards lower yields, the representative of the Corpora-
tion stated during evidence that "we have taken, steps, as I have 
enumerated, in regard to crop improvement standards. The yields 
are low in the case of the Ladhowal fann, and we are taking steps. 
The depth of the organic matter in the soil is very low, and organic 
matter is being added to the soil by putting green manure, because 
the soil is sandIy, and most of the split doses of fertilizers which 
are being given are being lost there. Similar is the case in regard to 
Jetsar Farm. To the extent we can add organic matter and re
duce Qur fertilizers there, we are doing it." 

5.39. In a reply after-evidence the Ministry stated. the Govern
ment had not got any studies organised to compare the producti-
vity of big f~ run by SFCI with yield per acre achieved in private 
farms. There would be a,difference in the yield undoubtedly on 
account of the size of the farm. 

5.40. A Statement indicating the average yield in the farms of 
the Corporation. compared all India average for the year 1972-'13-
is given in (Appendix m). 

It has been stated that by the Corporation the main reason for 
the lqw yield at the farlllS of the Corporation is lack of adequate-
irrigation facilities. The Corporation was already in correspondence 
with the concerned State Governments for getting the supplies, 
. augmented. 
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.:!iT,h~ Cor,porauon; it has ~ .fated, hila .bedceriain ~talMla.rct. 
:lor the winning prizes. ,! i> ; . 

CENTRAL S'l'ATE FARM 
, . 

In Qtls. 

Surat- Jetaar 
,garb 

Hi •• ar Ladhowal Raic8ur 

, 
Khan! Crop . 

• Paddy 15 

·Cotton 3 3 S 12 (for Xyj 
8 for long 

stapple) 

Bajra 4 4 5 6 8 

Moong 3 3 3' 3 

.. Ralli 

Wheat 10 10 14 4 6 

·Gram 6 6 6 7 3 

.Rape & Mustar S S 6 6 

NOTE : These standards had been fixed after taking into account the average yield/area 
being obtained at the farm and the State yield/area in respect of a particular crop. 

5.42, It has been stated by the Corporation that:-

"The per acreage average yields obtained at our farms are 
extremely low when compared with those obtained by 
the Agricultural Universities I Progressive Farmers as' well 
as the All India Average Yields and average yields of the 
respective states." 

5.U. The Committee find that against the all India average yield 
-of 5.07 quintals of wheat per acre, the farm at Suratgarh achieved 
aD average yield of 7.96, Jetsar 5.85, Hissar 8.06, Raihcur 3.76, 
"I.adhowal 4.75 quintals. The committee also find tl)at the average! 
yield at Jetsar and Ludhowal farms, has been I~ than the yield in 
-the farms of the State Govemment in the same areB- It has be •• 
admitted by the Corporation that ''Per acreage average ~lds 

'at oUr farms 8l'e extremely low when compared with tbose 
obtained by the Agricultural UniversitiesfProgressive farmers as 
well as tbe All India average yields aDd average yields of respective 
'5tates." 

The Committee recommend that Government should undertake 
-an analytical study to compare the productivity of the farms run by 
the Corporation with the yield per acre achieved in private framsl 
:State GovernmentlGovernmental universities so as to introduce 



62 

RitaWe cropp .... pattel'Dl u. lana praetiees III the farms of the 
Corporation. . 

F. Norms for Ap-ieultural Operatious 

5.44. The Report of the Expert Committee constituted in 1972 
to enquire into the losses of Jetsar Farm pointed out that "the 
DOrms of different operations by tractors, already fixed, had not 
been strictly adhered to. In some of the cases, the out-turn by 
the tractors was much less than the norms fixed. It is, therefore, 
recommended that inorder to reduce the cost of cultivation, nonrur 
of various agricultural operations, fixed earlier have to be strictly 
complied with." 

5.45. In a note after evidence, the Corporation stated that the 
norms had been fixed according to the local conditions and the 
practical experience gained thereon, but while fixing the norms the 
suggestions of the experts in the field were taken into account. 

5.46. The Committee enquired as to how these norms were ob
served in actual practice. In reply, the Corporation stated that 
the schedule of norms in actual practice had not so far been evalu
ated. However, they proposed to introduce evaluation of the norms 
with the setting up of a Planning Cell proposed to be set up in 
the Fifth Plan. 

G. Consumption of POL 

5.47. The E~pert Committee (constituted to enquired into the 
losses of Jetsar Farm) observed that Uthe cost of POL consumption 
per acre comes to Rs. 25.08 as against Rs. 16.59 during the preceding. 
year. During the year 1970-71 even though the total area brought 
under cultivation )Vas less than that for 1969-70, there has been an 
increase in the Tractor-hours came to 15831 in 1970-71 as against 
15023 during 1969-70. The Expert Committee also noticed that the 
average hourly consumption per tractor during the year 1970-71 was 
more than the hourly consumption during the year 1969-7(). Evep 
though it could be argued that as the tractors become older, the 
hourly consumption rate as of POL would be increased, the Expert 
Committee felt that the actual increase noticed during the year 
1970-71 was, however, much more than the allowance that could be 
given for the additional wear and tear of the tractors." 
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5.49. The Corporation stated that the norms for POL consump

tion had been laid down in terms of itslhour consumption on differ-
ent tractor models. 

SI. Tractor jCombine Diesel consumption 
No, in Lts./hour 

I T-IOO M. Tractor 10-11 Lu./hoUI 
2 DT -~4 A Tractor 8-10 Lts.j hour 
3 MTZ-S2 Tractor . 6' 5-7. S Lts. jhOUI 
4 T -28 X 3 Tractor 4-5 Lts. ihour 
5 B-275 Tractor 3-3·5 Lts. Jhour 
6 DT -20 Tractor 1· 5-2 Lts. jhoUI ' 
7 SK-4 Combine S. 10 Lts. Ihour 

5.50. Asked how these figures of consumption compared with 
the norms fixed, the representatives of the Corporation siated:-

"When the Jetsar Farm figures were calculated in 1970-71 by 
the Committee which went into it in inquiry as to how 
it has been. incurring losses, it was found that the crop
ping pattern being adopted by the farm had been the 
same for quite sometime. Therefore, it was possible for 
us to make a comparison of POL consumption per acre 
since the cropping pattern was the same. But.in the case 
of other farms, it would not be correct to compare the 
POL consumption per acre because we fix the POL on 
per hour basis, since agricultural operations are based on 
certain norms. These norms very from crop to crop. 
The POL consumption also varies from crop to crop. 
Therefore, comparison of data of POL consumption per 
acre. will not be give a true picture. 

The Committee has reported. that the main reason for in
creasing the POL consumption in Jetsar was that the 
machinery maintenance was not up to standard and there 
was no check and maintenance was not up to· standard 
and there was no check exercised on POL consumption 
monthly and there was also lack of supervision." 

5.51. The Committee enquired whether any responsibility was 
fixed for this lack of supervision and poor-maintenance. The Chair
man, SFCI stated that:-

"When it was brought to my notice that nearly Rs. 7 to 8 
lakhs was the loss incurred in Jetsar. I wrote te the 
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.. .then Secretary Nquesting him to constitute an iinpartial 
Couunittee to go intc>various aspects of the form to de<> 
termine where the mistake lay. 'The Committee's report 
was not « much use to me because they laid that these 
losses had. to be incuned because of certain reasons be
yond our competence to rectify. Extra fuel consumption 
etc. was due to idle working of tractors and so on. First 
of all, there was no proper check on the use, secondly 
there was unnecessary walking of the tractors from one 
place to another causing unnecessary fuel consumption." 

5.52. In regard to the high petrOl consumption, the representative 
of the Corporation stated that:-

"as the Jetsar Farm, one of the main reasons was that the 
staff who worked previously were staying at Jetsar Mandi, 
18 Kilometres from the farm site. In the farmsite there 
was only limited residential accommodation and water 
facilities were not available. So the initial work was 
done in those circumstances .......... After this lapse, a 
report was submitted to Government. We have introduce 
a system whereby the pOL amount for every tractor .has 
to be entered in the logbook daily." 

The Chairman of the Corporation added that:-

"the responsibility could not be fixed but a lot of changes 
have taken place there. The Director himself was to 
leave that place." 

5.53: Asked whether there was 'any case of theft of POL and if 
so, what steps had been taken by the Management to prevent such 
incidents, the Chairman of the Corporation stated that, "The steal
ing of POL has never come to my notice, but there were thefts of 
other kinds." 

5.M. The Committee find that the actual cost of consumption of 
POL per acre was of the order of about BS. 33 in Suratrarh, whUe 
it varied from £S. 16 to Rs. 38 in Jetsar, from Rs. ~8 to Rs. 31 in 
Hissar during the period from 1969-70 to 1972-73. The Committee, 
however, find that the cost per acre of consumption of POL ill the 
ease of Raiehur Fann in 1972-73 was Rs. 901 an abnormally hiP 
fipre. In the case of Ladhowal, the rate was Rs. 175.66 per acre 
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duri~ 1971-7% and in the ease of Cannanore It was RI. 101M per 
acre during 1972-73. The Committee need hardly stress that 8nch 
heavy costs on POL are bound to affect adversely the cost of produc-
tion. The Committee recommend that Govemmeat should iDvt'Sti
,ate into the causes of these high rates of consumption of POL per 
acre In Ralchur.. Ladhowal and Cannanor with a view to eDSllrIDc 
that these are not due to pilferages or thefts, or wasteful practicea 
etc. The Committee also recommend that the Corporation shoaltl 
on the basis of experience of working of the machinery fix I1Iitable 
norms for consumption of POL per acre so that abnormal increases 
are readily identified and remedial measures taken without delay. 

5.55. The Committee recommend that the Corporation should, OD 

the basis of working machinery in the different farms, fix suitable 
nonns for the different types of agricultural operations and work 
out standard costs therefor so that any variations from these norms 
or the costs could be analysed and remedial measures taken to effect 
economies in the cost of operations and consequently in the cost of 
production. 

H. Costing System 

5.56. Being an agricultural production industry, the State Farms 
Corporation had not instituted standard costing system as the sale 
price of various farms would depend on the market price and as 
such comparison of the actual cost with the standard cost for vari
ous crops had not been made. However, they were preparing an
nual budgets for various farms on direct costing principles specify~ 
iug fixed amounts under different heads of expenses such as labour, 
fertilizers, seeds, POL, salaries, rent and other contingencies. For 
effective budgetary control, they were segregating expenses under 
fixed and variable heads bringing the expenses like labour, fertiliz
ers, seeds, POL etc. under variable heads and the salaries and con~ 
tingencies etc. under fixed expenses. 

5.57. Cost of production cropwise, was, however, maintained in 
respect of farms at Suratgarh. Jetsar and Hi'ssar. In some cases, 
the sale prices obtained were not sufficient ·to cover the cost of pro
duction but still they were producing those crops, so that a portion 
of the fixed overheads could be recovered by producing such crops. 
It was, however. ensured that they were always growing more pro
fitable crops at the time when the cropping pattern was drawn up 
taking into account the availability of irrigation supplies and the 
nature of soil etc. 



67 

Colt of Production 

5.58; Cost of production per quintal at various. Central State
Fanns dlJring last three years in respect of major crops is as given. 
in Appendix IV. 

5.59. Asked whether any analysis of the cost had been made with 
a view to effecting economy in cost of production, the representa
tive of the Corporation stated that "the main thing is about utilisa
tion of machinery. We have done the maximum work in the field. 
In many farms we were having unnecessary equipment which was 
increaSing cost of production. That was also bad. Secondly, even 
for operation, the hours of machinery to be used have now been 
determined. This alone will be able to bring down the cost of pro-· 
duction." 

5.60. The Committee asked as to how the cost of production com
pare with the cost of production of National Seeds Corporation and 
Tarai Seed Corporation. The. Secretary, Ministry of Agriculture
stated that the cost of production of seeds by, the SFCI, the NSC 
and the Tarai Seeds Corporation would really not be compared 
because the methods of computing the cost and also the methods 
of growing seeds were different. The National Seeds Corporation 
was only contracting for ilie production of seed with progressive 
fanners at a commercially agreed price. Its contribution was in 
the supply of foundation seed and in supervision over the growing 
of the seed and weeding out of non-standard plants as they were-· 
growing so that the ultimate crop from which seed was taken was 
of a reasonably uniform quality. The State Farms Corporation was 
selling wheat seed. at Rs. 140 whereas the certified seed of NSC was 
being sold at Rs. 160. The present estimates of cost of production 
were somewhat higher and this was something which had become· 
a matter of hot debate all over the country. The State Govern
ments were not accepting the cost of production as estimated by the 
Agricultural Prices Commission on the basis of their own studies' 
conducted through the Agricultural Universities. 

5.61. In a note after evidence, the Ministry stated the cost of pro
duction of seeds by SFCI and the cost of production of seeds by NSC' 
or TDC were not directly comparable in view of the manner in
which seed production was organised. 

5.62. The cost of production in case of N.S.C. and T.D.C. would 
be dependent upon the procurement price offered to the growers:' 
The procurement price was related. to the market' price of the grain" 
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.and depended upon several factors such as the remunerative aspect 
,of seed crop vis~is other crops, the risks involved in taking up 
seed productiOilt likely average yield of seed crop' per unit of land 
.etc. In the case of SFCI, the cost of production would have to' be 
related to the cost of inputs and overheads. 

5.63. As already stated by the Corporation the SFCI had not 
·worked out separately the cost of production of seeds at the different 
farms. It had recently introduced the system of ascertaining the 
cost of production and, therefore, it was difficult to shape any trends 
,in the cost of production at different farms. 

I. Venue of inputs 

.5.64. The Committee understand that:-

"the expenses incurred by the State Farm at Hissar on ferti
lizer, irrigation, hired labour and tractor charges are much 
higher than the expenses incurred by private farms. In 
the State Farm in Ludhiana, the per acre expenses on 
fertilizer compared favourably with those of private farms. 
In the case of other inputs the irrigation. hired labour 
and employment of tractors, expenses incurred by private 
farms are much less." 

5.65. The Committee enquired whether Government was keeping 
an eye on such adverse trends and if so, what were the main rea
sons due to which value of inputs at the State Farm were higher as 

. compared to private farms. The Ministry in a reply after evidence 
stated that Government had not gone into the question of why the 
value of inputs in the State Farms as compared to private farms are 
higher. 

5.66. The Government had also not analysed input output ratio 
per acre in each of the Farms. The Committee were assured that 
thE' Government would get such studies made with a view to deter
mine such ratios and take up such corrective steps as were required. 

5.67. The Committee find that the cost of production of various 
crops in the Central State Farms have show. aD erratic trend. For 
example the cost of production in the case of wheat has been 
Rs. 98.58 per quintal in Suratgarh, Rs. 146.72 at Jetsar and only 
Rs. 42.84 in Hissar during 1970·71. In the case of Suratg.rh, the 
cost of production came down to Rs. 73.56 in 1971-72. In the case 

·of Jetsar fanns the cost came down from &S. 87.17 in 1971·72 to 
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Bs.79.65 in 1.972-73. In the case of Hissar farm, however, the cost: 
of production increased to as. 51.83 in 1971-72 and further increased 
to Rs. 73.29 in 1972-73. The Committee find that one of the reasous· 
for this varying trend was variation in production due to erratic 
and inadequate irrigation, crop diseases etc. The cost of production, 
is the interaction of various factors. The Committee feel that there 
is much scope for standardisation of e.oR even in agricultural opera
tions especially when such operations are mechanised and the area 
0{ coverage is fairly large. The Committee therefore recommend 
that Government/Corporation. should analyse trends in cost of pro
duction and the contributory factors each year crop-wise so that all 
possible economies in cost could be effected. 

5.68. The Committee would also like that Government as a85ured 
to the Committee should undertake an analysis of input output ratio 
in various State Farms of the Corporation with a view to lay down 
suitable and take corrective steps as may be necessary. 



VI 

PRICING 

A. Prieilll Polley 

6.1. The prices of seeds are fixed·by the Headquarters keeping in 
view the prices announced by the main seed sellini agencies of the 
country viz. the National Seeds Corporation and the Tarai Develop
ment Corporation. The seeds of these two organisations are certified 
seeds while seeds produced by State Farms Corporation are only 
"truthfully labelled." It has been stated that there was no difference 
in the standards of truthfully labelled seeds. and certified seeds. 
Because the State Farms were producers of seeds themselves, they 
cO\lld not certify their own produce and hence the Corporation had 
not gone in for this additional expense. 

As the seeds produced by the State Farms Corporation were only 
-truthfully labelled' and not 'certified', the Corporation were keeping 
their prices lower than the prices announced by the National 
Seeds Corporation and the Tarai Development Corporation in order 
to be able to stand the competition. 

6.2. So far as non-seed produce is concerned every farm makes 
;a recommendation well before the commencement of sale season 
pertaining to a crop and the Headquarters conveys to the farm the 
minimum price which is to be accepted for the various produce per
taining to that crop. These prices are, however, only the minimum 
"prices and every effort is made to get a higher price over a period 
of time. These were sold through auctions which were held at various 
farms from time to time. If the highest bid appeared attractive, it 
was accepted. It was however, pointed out that it was not incum
bent upon them to accept even the highest bid at any auction if they 
found that it was not related to the prevailing market prices or if 
they found they could get higher prices by holding on to their stock 
and selling it at a later date. The main Plank of the pricing policy 

1.0(13 to get a good price for their produce in the c01ltext of the pre-
vailing 171Iolrket condition. 

6.3. The Committee enquired whether in the opinion of the Co~ 
poration, it was not advisable to have a viable pricing policy rather 

70 
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than extracting the highest price for their commercial produce, the 
Corporation, in a written reply, stated:-

"We strongly feel that since we are a commercial orpnisation 
We should try to get as high a price for our commercial 
produce as possible. Further, major portion of our pro
duction is sold as seed and whatever is sold as commercial 
produce constitute a small fraction of the national produc
tion. 

As far as the adoption of viable pricing policy for the sale of 
foodgrains is concerned, we would like to indicate that 
since the cost of production is not guaranteed we as a 
commercial organisation cannot take a risk by adopting the 
policy as suggested and we will have to sell our produce 
according to the prevailing market rates. This is what 
we are doing. It may, however, be pointed out that so 
far as wheat is concerned, whose trading has been taken 
over by Government, we offer all our commercial wheat 
produce to the concerned Procurement Agency of the State 
at price fixed by Government for this." 

6.4. In a note furnished after evidence, the Ministry stated that 
the Corporation was selling its seeds at fixed prices and its com
mercial produce by auction. The seed crop if rejected as being unfit 
fpr seed purposes was disposed of as commercial produce. In the 
case of auction, a reserve price was kept and if no bid was forthcom .. 
iDg at that price, the Corporation tried to sell it at market price, 
Government, therefore,' proposed to discuss with the Corporation 
the need for evolving a viable pricing policy and work out in con
sultation with the Corporation .and the Agricultural Prices Com
mi~sion broad guidelines that the Corporation could adopt in fixing 
the prices- of its produce both seed and non.seed . 

. . 1 • 

6.5. Asked whether Government had issued any guidelines to the 
Corporation about the pricing policy, the Secretary of the Ministry 
stated:-

"We have not so far issued any guidelines to the Corporation 
about their pricing policy. We are discussing with the 
Corporation the fmdings of the Agricultural Prices Com
mission about the estimated cost of producion on the 
baais of the sample studies made by them or by a few 
agricultural universities. The recommendations of the 
Agricultural Prices Commission. about the support price 
or the procuremen~ price of grain do not apply by them· 
selves to seed production or sale of seed but for the rest 
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of the production which is not sold as seeds, the ordinary 
procedure should apply even to the Corporation." 

6.6. Asked whether it was not desirable to fix the selling prices 
of such produce for all the three Corporations on a uniform basis 
so as to avoid competition with sister concerns, the Corporation 
stated that:-

"We agree that the selling prices of all the three main seed 
producing' organisations had bEitter be at par although this 
need not be a very rigid system. In fact, our policy even 
today is the same. While the seemingly higher prices of 
the National Seeds Corporation and the Tarai Develop
ment Corporation contain an element of commission @ 

10 per cent to its dealers as well as to the farthest point 
of the establishment of their dealer all over the country, 
there is no such element in our price. 

These two charges together can well work out to something 
like 20 per cent of the cost of any seed. In our case, how
ever, We are neither paying any commission to any cus
tomer nor bear any trarisport charge becaUSe we sell our 
seeds at ex-farm. 

In the event of our Corporation getting aU its seeds certified, 
we shall even list our prices on the level of the National 
Seeds Corporation prices although it might be observed 
that even today in the case of the National Seeds Corpora
tion and the Tarai Development Corporation, there is a 
difference in these prices although the seeds of both the 

( . organisations are certiRed seeds." 

6.7. In this connection, the Ministry in a note after evidence stated 
that the Corporation was producing seeds as well as commercial 
quantities of food crops, oilseeds, fibre in their central State Farms 
which were administratively controlled by them. By and large the 
prices of seeds were kept lower than the sale prices of certified seeds 
of the National Seeds Corporation and the seeds sold by Tarai Deve-
lopment Corporation since the State Farms Corporation had not been 
getting their seed crops certified. In the case of the National Seeds 
Corporation bulk of the seeds were produced through the system 
of contract growing and the sale prices fixed by National Seeds Cor
poration would, therefore, be dependent upon the procurement 
price it could ofter to the contract growers. In case of Terai De\re
lopment Corporation also, this Corporation was gttting seeds produc
ed on the lands of the shareholders and had a somewhat similar 
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procedure adopted by the National Seeds Corporation. It was true, 
of course, that Tarai Development Corporation could offer less pro
curement price sinCe the shareholders were committed to producing 
seeds for being marketed by Tarat Development Corporation under 
the World Bank Agreement. In view of the different nature of the 
manner of organising seed production, the cost of production of seeds 
varied. Consequently sale price. would also vary. 

6.8. It was also stated that as the T.D.C. was nota public sector 
concern, there was no method by which 1I1e Government could issue 
directives to this Corporation on a matter like fixation of sale prices. 

6.9. In a note, Government expressed the View that:-

"Balance of advantage does not $aem to be in fixing . pricing 
of seeds at par for the three organisations as this would 
eliminate the competition' between' the three leading all 
India organisations and the efforts of each Corporation to 
strive its best to make the Quality of seeds as high as 
possible. This would take away an element of competitive
ness and quality consciousness." 

B. Sales -" MarketiDe 

6.10. Quantity and Value of farm produce sold as 'seed and as 
c~ercial produce' during 197~71, 1971-72 and 1972-73 are given 
below:-

1970-71 

1971-12 

1972-73 

Seed 

Qty. 

o 31 

0'55 

0'71 

Quantity in Lalth Quintals 
Value in Lakh Rupees 

Commercial Total 

Value Qty. Value Qty. 

31 1'07 7404 1'38 

64'05 0·80 87'~5 1'35 

98'00 1'08 109'00 1'74 
.--.---.. ---. --- - _ .. _--

Value 

111'04 

151'09 

207'00 

-r--

6.1i. So far as non-seed prodUCe $1'e concerned, every farm makes 
a recommendation well before the· Fommencement ·of sale season 
pertaining to a crop and the Headquarters conveys to the farms the 
minimum price which ia to be accepted for the .various produce per-

. taining to that crop. ThElse prices are, however( only the minimum 
prices and every effort is made to get. a higher price over 
a period of time. The Minimum price for commercial grain 

503LS-6 
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is only an indication to the Director not to sell that commercial pro
duce below that level. This level is fixed after taking into considera
tiOn th~ prevaUing market conditions and the DirectOr has to make 
every effort to ,sell the grains at higher than that minimum price. 
The minimum price is however subject to review from time to time 
depending on the marktt conditions as indicated above (and could 
ulldergo occasional changes. 

6.J2. It has been stated. that the sale undertaken only when a 
good priCe was expec~ed and unless the exigency of space so required 
or there was any danger of deterioration of produce in stock. The 
produce was kept in storage as long as favourable market conditions 
would not appear feasible. 

AlIriost all sales were taking place on cash payment basis. 

6.13. The Committee enquired ,as to how 'far the system of sale 
by auction wal compatible with the objectives of producing quality 
seeds and making it available to the farmers at a reasonable price. 
In a reply, it was stated that no quality seeds were sold by auction. 
The prices of seeds were fixed by the Head Office and conveyed to 
the Farms and the seeds had to be sold by the Farms at these fixed 
prices to State GoverR1Mnts, Co-operative Organisations and even 
private individuals. Ther~ had been no sale, on contract basis as such 
e~ept of Gram two years ago to the Defence Purchase Organisation. 
This. was sold to the Defence Purchase Organisation at a price 
mutually agreed upon between the Corporation and the Defence 
organisation and they had to enter into a contract with the Defence 
Organisation in accordance with the practice followed by the Defence 
or ~anisations. 

6.14. During the year 1970-71, the quantity of seeds sold was less 
than 23 per cent of the total sale and its value was only about one 
third of the total value of farm prodUce sold. The percentage of 
seeds sold rose to 41 in terms of quantity and to 42 in terms of value 
during the year 1971-72. 

It was expected that during 1972-73 the percentage of aale of 
seeds to the total sale would rise to about 48 in terms of quantity 
and to 52 in terms dtvalue. The total value of seeds sold was likely 
to be over Rupees one crore. In cases where auction of produce had 
to be done without the agency of the regulated market, wide publicity 
and contact correspondence were resorted to befol'l! holding the 
auction. 



75 

6.~5. 'Bw d~cision a~ to w~enany lot of produc~ sho\lld be sold on 
ilh~.l'egulat~d market or when a direct auctiori should be held for the 
dispOsal o(any produ~e, wa" taken by th~ "Ihsposal Committee" set 
"Up on each farm. 

6.16. In the case of auction held or a deal otherwise struck with 
any merchant with or without the approval of the Headquarters, as 
necessary, 25 percent of the expected value of the produce corurac
ted to be sold was demanded as advance deposit from the purchaser; 
~is advance depoSit was to be adjusted at the time of the concluding 
-transaction. 

The overriding consideration was always to Sf'.ll their produce to 
1he best advantage of the Corporation. Of the seeds over 90 per cent 
'\Vas sold to the Government agencies and less than 10 per cent sold 
to the Private Sector. Of the Commercial produce more than half 
was being sold to the Private Sector. 

'6.17. Asked about the type of marketing organisation under the 
management of the Corporation and how their marketing costs com
pare with the total sales valUe with other seed produetng organisa
tions in Public Sector, the Corporation stated that the marketing 
<lrganisation with the State Farms Corporation of India was as 
~~~ , 
~ 

A. Headquarters : 

Chief Marketing Mamger .• 
·Marketing Officer 

:n. Farms: 

One 
One 

Suratgath Marketing Officer One 
Hisaar Marketil1l ~fficer. One 
Ladhowil • M~ctil1i Officer. One 
Cannanore Marketin, Officer . 

At the other "Farms, there was a Stores Officer who pes ides lock
ing after the 'marketing work also looked after the stores of spare 
parts. machinery. P.O,L., Fertilizer, pest control chemicals etc. etc. 

6.18. The percentage of marketing cost to tum over has been as 
ander:- . . 

Yeti' 'Percencqe 

197<>-71 0'9 
1971-72 0·'8 

1912-73 0'7 
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1.1'. The Committee Dote that the seeds produced by the Corpora
tiOD are at present 't'ruthfully lahlled' as distinct from the seeds 
produced and marketed by National Seeds Corporation and Tarsi 
Development Corporation which carry the label 'certified seeds'. 
Though the Corporation claim that there is no difference betwf!eD 
the 'truthfully labelled' seeds and the 'certified seeds' of the National 
Seeds Corporation and Tarai Development Corporation, the fact is 
that they have been pricing their .leeds lower than the 'certified 
seeds' 80 as to stand competition in the market. The Committee 
consider that Government should have a well-coordinated policy iii 
the key sector of providing good quality seeds as an essential input 
for achieving optimum production of foodgraiDs. The Committee feel 
that both in the interest of inspiring confidence in the farmers as also 
to pt better prices, it is high time that the seeds of the Corporation 
are also examined for quality and maJket.,d as 'certified seeds'. The 
Committee cannot but strongly urte the need fer closer coordina
tion between all the CorporatioDs engaged in th,e production anel 
marketing of seeds. 

As reg~rds pricing policy to be followed for marketing' of seedif.. 
the COlDDUtte,e al1'ee that there h.BS been an element of competitive
Dess . between the Corporations in the interest of sustaining and im-
proVI~. the quality and reducing the cost of production. Neverthe
less, It IS abvious that there should 1te a well-sorted out and coordi
nate4 pricing policy in the interest of ensuring that the .seeds are 
made available to the farmers at reasonable prices and" that -the 
Corporations do not suffer a loss in this process. The Committee note
that the Government have ~latedly realised the importance of 
evolving such a policy of coordination and consultation with tb.,. 
Agricultural Prices Commission and· the Corporations concerned. 
The Committee would like this matter to be processed with utmOst 
expedition. The Committee should Ie informed within three mont ... 
of the pricing policy evolved by tlie Government 'and the actioa 
taken by the Corporation in implementation of the same. 

'.20. The Committee note that: the- Government/Corporation have
not laid down a definitive poBcy aiout the disposal of' commercial' 
produce which is being disposed of· either by auction or by sale to 
the difterent purchase organisations etc; The Committee feel that at 
a time when Government are hard-pre.sed' t'o sustain better diStribu
tion system, it is but appropriate tliat tbe eommercial produce from 
these farms should go either directly to tlie Government purcha. 
organisation as for Defence Forces or to the Food Corporation of 
Jaeli. which now fa_tlons in aU paris of. tie eountry so as to ensure 
that the produce is put to best use fn the natio..Br mterest~ 
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C. lavolv ..... t 01. Cooperatives 

6.21. The .National Agricultural Corporation Marketing Federa
&ion Ltd. in a Memorandum stated that:-

''The State Farms Corporation should concentrate all its ener
.gies and resources on the production aspects so that they 
are able to create the necessary impact. The National 

.Agricultural Cooperative Marketing Federation (NAFED) 
which is primarily an organisation of cooperatives in the 
country undertakes the marketing of agricultural produce 
on behalf of its constituents viz, the State Cooperative 

·Marketing Federations and agencies sponsored by Central 
Government, State Government, etc., could be entrusted 
with the responsibility of the marketing of the produce of 
the SFCI in the various terminal markets." 

6.22. Duting evidence the Committee enquired whether the Cor
poration agreed that it should concentrate al~ its energies on. pro
.duction and entrust the responsibility of marketing their produce 
Ito the specialised agencies like the National Agriculture Cooperative 
Marketing Federation. In reply, the representative of the Corpar. 
tion stated that, "we do not agree with this view, We are doing it 
'Very well." 

6.23. In a letter dated 18-7-73 addressed to the State Farms Cor
poration, National Cooperative Development Corporation expressed 
the view that "while the Cooperatives have acquired the necessary 
organisation capac~ and financial strength to take up this activity 
.on a larger scale, We find that these cooperatives are not being 
.adequatelyinvolved by the organised seed industry, particularly, in 
the public sector~" 

6.24. In a reply furnished after evidence, the Ministry stated that, 
"'The Government of India had, in the light of the recommendations 
of the Seed Review Team, and National Commi8sion on Agriculture, 
decided that seed growers processing and marketing cooperatives 
.Ihould be set up for undertaking production aDd distribution of cer
tified seeds. Since seed production, processing and distribution would 
t"equire lomeciegree of technical sophistication, it would not be 
1J088ible to org8Dlse a large number of IUch speclaliled seed cooPF8I
tive societies. The National Cooperative Development Corporation 
had promoted the setting up of 8 such· organ1sattol1l IU1d more were 
likely to be prom~in the 5th Plan, In some States like G1ljarat. 
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the cooperatives played a major role in the production and distribu-
tion of seeds. In a number of other States also, the State Marketing. 
Federations were drawing up projett reports for ~rganising produc
tion and distribution. 

The Government of India had felt that as first step, the coopera~ 
tives should be involved primarily in the distribution of seeds, and 
had also written to all the State Governments and' seed producing. 
organisations about it on 13th September, 1972. 

6,25. The Government of India had taken up with the all-India 
seed producing organisations like the National 5eeds Corporation,. 
the State Farms Corporation of India and the Tarai Development 
Corporation for utilising the cooperatives in a larger way in the 
distribution of seeds. 

The State Farms Corpor,ation of India had in recent years, been 
selling seeds through the State Apex Federations as, for example, 
in the case of West Bengal and Maharashtra. 

In the case of State Farms Corporation of India, the Ministry 
stated that the Corporation has not yet gone in for a network o-f 
retail distribution and, by and large, has been concentrating on bulk 
sales through State Governments or Apex Federation. It is' felt that 
it is not necessary to duplicate the marketing channels which other 
organisations have built up and there is no need for the State Farm~ 
Corporation of India to introduce a network of retail distribution 
points. The Government feel the Corporation should concentrate' 
their activities in maximising productivity. 

6.~6. TheM!nistry have further stated that in SO far as commel'
cial produce was concerned, the sales were effected by the State· 
Farms Corporation of India either by the system of public auction 
or by sales at ruling prices where they found customers. The ques
tion was whether the commercial prodUCe could be handed over to· 
organisations like the NAFED. This would depend essentially OJ)' 

whether NAFED had been dealing with all the eommodities that 
State Farm Corporation ofhldia produced. There could be an 
adva.tage in the marketing being left to quasi-Government spectalis
ed marketing agencies, like NAFED, Cotton Corporation of India. 
Jut~ Corpor.tion of India etc. ra'ther than establishing a markf'.ting 
organisation within the Corporation. It was felt, ~y and large, this' 
might be an advantageQUS system, Government would, it was stated, 
t1\~ up thislor4etailede)CamiNltion in consultation with State 
Farms Corporation of India and concerned marketing organisations. 
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6.27. The Committee note that the seeds are at present being dis· 
posed of directly by the farms at pricesdet,ermind by the Headquar. 
tcrs of the Corporation. The COllUl\lijtee feel that the present system 
of disposal of ~eds should be critically reviewed to see whether it 
is, in fact, subserving the interest of making availaltle the seeds to 
the farmers in, ti.me and :at reasona~1p pri.~es. 90,,"fI'nment/Corp.ora
tion may in tbts context examine the experience of the disposal of 
seeds, form the :A,pex F'ederatl.on or Cooperative in Maharashtra and 
West BellCai t.o see whether similar procedure f.or disposal of seeds 
could be lollowed in othe~ States. '1'_ Committee, in particular, 
would like to sires that there sh.ould be a well-coordinated poUcy 
for making available the seed t.o the farmers in the vicinity of the 
farms so as to make the maximum impact through extension w.ork 
and create a name and good-will fw the produce of the farm. The 
Committee have no d.oubt that Government/C.orporati.on would keep 
this aspect in view, while evolvillg a rati.onale policy f.or disposal of 
seeds in the best interest .of the farmers and the Corporation. 
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NEW FARMS 

(i) As"araopet (KhammUD) Farm. (A.P.) 

7.1. The Government of Andhta Pradesh offered 6,000 aeres of 
land at Aswaraopet in Khammam distriet (about 198 milel from 
Hyderabad) and agreed to hand over the land on 30 years nominal 
lease. Aec:ording to the project report prepared for the preSent. tbe' 
total capital expenditure involved would be Rs. 66.40 lakhs. Out 
of 6,000 acres of land, 1,000 acres was uncultivable being under 
roads, buildings, etc. The net cultivable area would come to 5,000 
acres and it was proposed to complete reclamation programme in 
four years. There were no wells and irrigation sources in the pro
posed site. There was sufficient scope for underground water be
ing available in the area. The best method of development was 
stated to be by constructing medium duty tube wells. It was 
stated that the project would involve a capital investment of Rs. 
66.40 lakhs. Apart from playing a development role in the com~ 
paratively agriculturally underdeveloped area of Andhra Pradesh 
the farm would be economically viable and commercially success
ful. The project was expected to be financially self-sufficient from 
the 3rd year of operations, which would gradually increase from 
5.22 percent of investment in the 3rd year of operations to 14.83 
per cent in the Fifth Year of operation. Main crops to be grown 
in this farm would be p.!lddy, green gram, ragi, Hy. Maize, cotton, 
groundnut etc. It was proposed to develop ground water in this 
farm by constructing deep tubewells. The farm was expected to 
open more employment opportunities to the people in the surroun
ding areas which were predominantly tribal. It would also help 
in further spread of modern agricultural practices amongst the 
farmers in. the area surrounding 1Jle farm which was a relatively 
agriculturally backward region of the State. Operations at the 
farm were commenced on 19th November, 1972 extending over an 
area of 2428 hectares. It was not possible to sow any crops in Rabi 
in 1972-73. However, 269 hectares were brought under kharif 73 
crops. The farm registered a loss of 0.42 lakhs. The farm is still 
in the development stage. 

Till the end of June, 1973 the Corporation had taken possession 
of 1,000 acres of 1ar.sd from the State Government. It had also been 

80 
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/possible to reclaim 737 acru by September, 1973 and put 343 aeree 
in. Khari! 1973 crops. 

7.2. In this connection, the Ministry of Agriculture stated that 
·"this new farm was opened by State Farms Corporation of India 
in 1972. The proposal when received by the Ministry of Agriculture 
was examiaed in consultation with the Planning Commission and 
it was decided that this farm should not be set up during the fth 
Plan and if at all this farm was necessary, it might be deferred to 
the 5th Plan and this decision was conveyed to State Farms Corpo
ration of India. It 

7.3. During evidence, the representative of the Corporation 8ta~ed 
that they had sent the project report to the Ministry. The Ministry 
had already provided for the Bihar farm in the fourth Plan. With 
the approval of the Board, in lieu of Bihar. Khammam farm had 
beeQ taken up by the Corporation during the Fourth Plan. The 
Ministry had not conveyed their approval so far. During 1972-73, 
they had incurred an expenditure of Rs. 9 lakhs on this farm. It 
was felt that if the project was cleared, no Government sanction for 
day-to-day expenditure would be necessary because it was within 
the competence of the Corporation. 

7.4. In this connection, the following are the extracts of the pro
. ceedingsof the 21st meetings of the Board held on 24th March, 
1973. 30th March, 1973 and 7th May, 1973. ,e, 

"Item No. 17" 
.Setting up of Centrpl State Farm, A,waraopet, KhammClm (A.P.) 

Regarding. setting up of the Farm in Andhra Pradesh, the Board 
felt that since the Government had already agreed in principle to 
the setting up of farm in Bihar' and as We anticipate some 4ielay in 
setting up of Bihar Farm and as the setting up of Khammam Farm 
will be within the overall Fo.urth Five Year Plan's proviSions of Rs. 

·4 crores, it was decided that the setting up of Khammam Farm in 
Andhra Pradesh in lieu of Bihar Farm, should be informed to tke 

. Planning Commission.'" 

"Item No.6" 
Setting up of additional Farma aAd other pro;ect •. 

The' Board while appreciating the progress made by the Corpo
ration approved, in principle, the proposals contained in the Agenda 
Note, as reproduced below. desired that a detailed Project Report of 
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ea,c~of the schemes should be pls(!ed before th~ Board while sub
mIttmg the same to the Ministry of Agricultu-re arid Planning 
C~mmission as the case may be." ... " 

xx xx xx 
"Andhra Pradesh:· It has been possible for the State to bffer 

6,OO~ acres of .land in Khammam on nominaJ lease for 30 years 
penod. A proJect report has been prepared. The proJect involves 
~apjtal investment of Rs. 66 lacs avera period of 5 years. The farm 
IS expected to shom profits from third year of its operations. This 
project had not been initially included in the Fourth Plan. Now 
that .the project is viable and the Corporation can meet capital ex
pendIture 'involved 01'l the farm within the Fourth Plan allocation 
of Rs. 4.00 crares for State Farms Corporation had, in anticipation 
of Planning Commission's approval, taken pos~sion of a portion of 
the land from the State Government >in November, 1972 and started 
agricultural operations. Ministry has already been requested for 
issuing necessary formal approval in view of the delay in the set
ting up of Bihar farm during the current plan period." 

xx xx 
"Item No.6" 

,.. 
" Opening of Bank Account for_9mtral St(J.te Farm, .-'iswaraopet (A.P.) 

, ' j • 

'The Board was informed that in pursuance of its.decision in the 
21st Meeting held on 24·3·1973, approving the setting up of a farm 
at Aswaraopet (A;P.), if it could be accommodated within the over
all Fourth Five Year Plan's provision of Rs. 4 crares, the Corpora
tion has assured the Govern~ent that this project will be accom
modatEld within the Fourth Five Yea'r Plan's provision of Rs . .f:. 
crores and requested for its early clearance. 

7.5. The Comm~ttee enquired as to what considerations weighed 
wjth Government in deferring Khammam cfann to the 5th Plan when 
it was known that Corporation hadali'eady set up the farm asba::k 
as in November, 1972 and how it was proposed to regularise the ex
penditure already incurred on the farm. In a reply furnished after 
evidence, the Ministry stated that at the time of finalisation of the 
4th Plan, the Planning Commi'Ssion while agreeing to ~he outlay 
of Rs. 4 crores had clearly indicated that the Government would 
put up five farms in. addition to Suratgarh, Jetsar, Orissa, Punjab, 
Hissar Raichur and Cannanore. Subsequently, three more farms 
were ~gieed to by the 'Planning Commission in the States of Assam. 



Bihar and· Tamil Nadu.. r.The PlantlingCommi.ron 'did not agt'ee to 
the establishmenfof this 'farm even.ttfOugh they were approached 
twiee, and desired that itahould;be d~fe'l'red few consideration in the-
5th Plan as th.-e were already a Ilumberof farms which had to be· 
fully developed in terms· of adequate utilisation of latld. , 

.7.6. At tbe meetinghel~ in the Planning Commission on 7th 
July, 1973. the consensus was not in favour of ,setting up of new; 
farms without the consolidation of the existing farms. Planning 
Commission declined to make jany additional plan allocation for the 
State Farms Corporation of Indl'a. The Fitlan.c~li Adviser felt that 
the existing farms needed considerable further development and 
that it should be kept in ~wby the Corporation while formulating 
their 5th Plan proposals. In 'the light of these' disdussions with the' 
Planning Commission, the Government of Il'ldi"a did' not agree to the 
setting up of Khammam fattn in the 4th Plan. 

It was, howevJ!r, tentatively proposed to include this scheme 1n 
ilie 5th Plan since 'the Planning Commission had agreQd to conside
ration of the scheme in the 5th Plan. As already stated, the Fifth 
Plan proposals of the Corpo.ration had to be finalised aftet discllS" 
sions with the State Farm's Corporation of India. 

It was stated that the manner in which expenditure already in
curred on Khammam Farm should be regulartsed would depend 
upon decision that would be taken flnally on the setting up of thiS' 
farm in the Fifth Five Year Plan. It would then be examined 
whether or not the e1Cpenditurealready incurred could be treated 
as expenditure 'required on advance action to be taken for the set
ting up of the farm. 

(U) ~bllPeb FIII'IIl 

7.7. Th.e establishment of a Centr.alState Farm in U.P. had been 
under consideration of the Government oJ India in the past and 
accordingly a proposal for setting. up such. a farm was received as 
far back as in the year 1965. The central team who. !Visited the aite 
headed by the ex-Chairman of the SFCI had observed that the lands 
oftered by the U.P. Gov~rnment in Btlhraich com(ftising a t6t~1 area 
of 14;455 acrt!8 appeared tobesuItilble for setting'llJ;l a C.e.htral State 
:farm subject to further tnvesttgattbl1s and collet"tkfn of data before 
the Government of India woUld be in a position to take decision in 
the matter. 

. In pursuance of the ~b~rvation' ,reports o~ variqu~' PPint.s we.;e 
oorilloonicated to the Government of .India by the State Govern-



. ment except that of a contour map of the area. However, the pro· 
'posal to set up a farm in Bahrafch district of U.P. was dropped, 
'mainly due to the reasons offtood which was reported to be cover· 
ing the proposed farm site and the land at that tUne was not in a 

·.compact block of 10,000 acres. Apart from these considerations due 
to inadequate financi.al provisions made in the Fourth Five Year 

'. Plan the idea for setting up a State Farm in Bahrafch District was 
-not pursued further. 

7.S. On the insistence of that U.P. Government. the proposal was 
',again revived during September, 1969. The proposal was again 
deferred as it was reported that major part of the area was subject 

,to ftoods during the monsoons and the normal sub-soil water level 
was hardly 3 to 4' below the ground. Apart from this, it was further 
envisaged that substantial expenditure would have to be incurred on 
taking electricity to the farm site and on the reclamation and deve
lopment of the land. However, in view o,f the keen anxiety shown 
by the representatives of the U.P. Government it was also recorded 
that after the existing farms had been satisfactorily reorganised, this 
project might be taken up after one or two years and the State 
Farms Corporation would be willing to re-examine the possibility of 
setting up of a farm in U.P. 

Some time in the month of March, 1973, it was again represented 
"that the SFCI should re-examine the proposal and a team of experts 
maybe sent to inspect the'land which was now proposed to be 
-offered to SFCI, leaving the area which were subject to floods during 
,the monsoon. In, view of revised policy of setting up small farms 
and no~ insisting upon a compact area of 10,000 acres, a Committee 
headed by Chairman and consisting of Chief Engineer and Chief 
Agriculture of SFCI along with State officials visited the new pro-

- posed site in Bahriach Distt. of Uj'). on 5th April, 1973. After on
'the-spot inspector, the Committee observed that the position had 
entirely changed from that -noticed by the earlier committee when 
prices of land in compartments 'Y{ere offered. It was also agreed 

. that the low lying areas which was subject to ftoods during mon
'800ns m,ay be left over. 

In view of the satisfactory reports of the area relating to the 
. grolUld water analysis and soU survey etc. the committee approved 

the site. Tb.e Selection, Committee further observed that lot J)f 

development of the area by way of improved communications, elect
ricity etc. had taken place during the years. 

7.9. According to the Financial forecast of the project the farm 
-wIs expected to give return of about 10 per cent on capital invest-



85 

ment of RB. 65 lacs from the ftrst year. The farm would also help· 
in boosting the agricultural production of the area and thus· be a 
boon to the small and marginal farmers. The farm, it was stated, 
on full development should be· in a position to give employment to,· 
1,000 persons on reglular basis. Besides. it would also generate 
much more indirect employment in the area by way of civil const
ruction, marketing of farm's produce etc. It would also help in 
tmprovement in communication, and· economic development of the· 
area. 

7.10. The Ministry of Agriculture stated that "the proposal had 
been received from the Corporation but it was felt that this may be 
taken up during the Fifth Plan and this decision was conveyed to· 
the State Farms Corporation of India. However, the Corporation 
has initiated steps to set up the Farm." 

7.11. Asked whether the Corporation had obtained prior approval 
of the Government for starting this farm, in a note furnished after 
evidence, the Corporation, stated that it had started the project "in 
anticipatio.n of the Government approval" with the express under
standing that the State Farms Corporation could start new farms 
within the overall provision of Rs. 4 crores during the Fourth Five 
Year Plan already approved by the Planning Commission as was 
done by the MinistrY while sanctioning Assam farm project. The 
proposal was shelved by the Government of India during the year 
1968 because of heavy financial outlay involved. The Government 
of Uttar Pradesh revived the proposal sometime in the month of 
March, 1973. Besides, the Union Ministry of Agriculture had no 
objection to the inclusion of the project in the Fifth Five Year Plan. 
In view of the subsequent changed conditions like improvement in. 
communication facilities and ~vailability of electric power at the 
proposed site. the project report was prepared by the experts of 
the Corporation afresh and the same was approved by a Sub-Com
mittee of the Board of Directors after slight modifications. The 
Board of Directors of the Corporation had however, approved the' 
project during last one year of the Fourth Plan, as. according to. the 
Corporation, the project was not only found profitable venture but 
in the national interest and it was desired by them that a cropping 
season should not be lost especially in view of the food crisis. As 
the Corporation proposed to meet the expenditure from its own 
resources during 1973-74 supplemented by institutional funds with 
Government guarantee, the matter was in correspondence between 
the Chairman of the Corporation and the U~ion Ministry of Agri
culture for fonnal approval of the project. ~e total expenditure 
so far incurred was lI1:ated to be of the order o.f Rs. ; 3.75 lakhs 
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(Revenue Rs. 2.00 lakbs; capital Rs. 0.25 l~h~ and. Developm~nt 
Expenditure Rs. 150 Iakhs). 

7.12. The Committee asked about the considerations which 
weighed with 'Government' in not including this farm iIi the Fourth 

.. nan. In a reply after evidence the Ministry stated that:-

, "the concurrence of the Planning CommiiSion and the Ministry 
of FinanQe W4~ required for the setting ,up of new Farms." 

The Committee were also info.rmed that:-

(i) The Planning Commission had agreed to t~e establishment 
of three additional farms in' Assam, Tamil Nadu and Bihar, 
in addition to the farms already set up in the Fourth 
Plan. 

(ii) 

(iii) 

(iv) 

Earlier proposal of the Corporation for the establishment 
of a Central State Farm in Andhra Pradesh was not agreed 
to by the Planning Commission who advised deferring the 
scheme for c01l8ideration in the 5th Plan. 

At the meeting held in the Planning Commission on 7th 
July. 1973, the C01l8ensus of opinion was n9t in favour of 
setting up of new farms without the consolidation of the 
existing farms. The Financial Adviser' to the Ministry 
had said that the existing farms needed considerable fur
ther development and this aspect should be kept in view 
while formulating the proposals of the Corporation even 
in the Fifth Five Year ~lan. 

The mere fact that Plan allocation was available did not 
ipsofacto authorise the opening of new farms. The pro
gramme had to be processed in the context of the Annual 
Plan outlay and the limits of the budgetary provisions for 
a particular year. 

(v) The budget provisk>ns of the Corporation had been reduced 
from Rs. 40 lakbs agreed to by the Ministry of Finance 
toRs. 30 lakhs by,the Planning Commission. 

7.13. The Committee enquired as to how the CorporatiQn went 
,ahead with this farm in the absence of firm commitment from Goy
efnment. In reply, the Chairman of the Corporation stated that:-

"I had, to take that step and I took the responsibtlty on my 
own shoulde,rs. I,went to the Reserve Bank and they told 
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me ~tt~, wo~d definite;br ,adopt t,bJ, project lince, it 
was one of the heal~~"!pl."Oiiecti'l l'tt@,l ~ my ()wn 

. fulance department whether .*ey ,could finaace this with
,out starving other." 

7.14. Asked Whether a decision had been tak'en' by Government 
to include. this .farm at least in th~ Fifth Plan, tl),elYIinistry stated 
·that no final decision had been taken by the Government to include 
this scheme in the Fifth Five Year Plan proposals of the Corpora
tion, 

7,15, Asked as to how the expenditure was proposed to be re
gularised when the Government had not agreed to start this farm 
during the Fourth Plan. The Corporation stated. that, ,since they 
were expecting to earn a profit of about Rs, 2 lakhs at this farm 
during the year 1973-74, there would be no difficulty in regularisa
·Uonof the expenditure. 

7.16. Tbe Committee And tbat the Corporation has set up a new 
'farm at Khammam in 1912, in spite of the advice of the Ministry 
'that this form sllould be deterred to the Fifth Plan. The cont~
don of the Corporation Is that the provision Included. in the 
'Fourtb Plan for setting tip a farm at Bihar was utiUsed with the 
approval of· the Board for settiug up this farm In Andhra' Pradesh 
and the Ministry to whom tbe estimate of the farm was sent, has 
'oot conveyed their approval and tl1e farm at Bihar was not coming 
up :in the Fourth Plan. An expenditure of Rs. 9 lakhs is stated to 
'have been ineurred on the Khammam Farm so far. 'The ,C~mittee 
were informed that the Planning Commbision while -areeiDc to 
an outlay of Rs. '4 crores in the Fourth Plan for the Corporation 

.c:learly indieated that the Government would put up five forms 
in addition to Suratgarh and. subsequently three more farms in 
Assam, Bihar and Tamil Nadu were agreed to by the Planning 

'Commission. 

The Committee were also informed that the Planalog Commis
sion did not agreed to the establishment of the Khammam Farm 
eveR though they were approached twice and desired that it should 
be deferred for consideration in the Fifth PI_ as there were 
already a number of farms fully developed in terms of adequate 
utilisation of land and the CO~OI'ation should eonsolitlate the 
existing farms. 

7.17. 'The ~mmittee note that the C.,,-poration went ahead with 
settin, up ,.,f the farm at Bahraich and incurred an n:peDCliture of 
lb. 3.W! lakhs thereon, in spite 01 the deelaion of tbe MiDistrJ dNat 
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this "ould 'be takeu up oRly duriag the Fifth Plaa. The Commit-· 
tee were infO'l'llled that the Corporation started the Proiect in anti·· 
dpatioa of the Government's approval on the understanding that it 
eould start new farms within the overall provision of Rs .... crores 
during the 4th Plan already approved by the Planning Commission. 

The Committee also find that the Board of Directors of tbe 
Corporation had approved the Project during the last year of tbe 
Fourtb Plan as it was found not only' a profitable venture but in 
the national interest and it was felt that a cropping season should' 
not be lost specially in view of the food crisis. 

7.18. The Committee find tltat the Corporation proposed to set 
up Central State Farms at Khammam and Bahraich but because of 
financial constraints, the farms could not be cleared by the Govern
ment clumg the li"ourthPlan, even tbough plan allocation was 
available. The Committee feel that before making plan allocatioll' 
specific programme of settin& up of su.ch farms should be drawn 
up and allocated to the Corporation and once the schemes for set· 
ting up of new State Farms are iacluded in the Plan, Government 
should eusw::e that such farms do come on schedule. The Commit
tee need hardly stress that any delay in settm, up of new farms 
by the Corporation will only go to widen the existing I'ap between 
demand and availabllity of quality seeds in the country. 

7.19. The Committee we~e also informed that the Fifth Plan 
p"op05als of the Corporation are to be finalised after discussion 
with SFCI. The Committee would like to be informed of the out
come of the discussions and a~9 the regularisatioD of the expen
diture already jncurred on the fann. 

(iii) Jharsuguda Farm (Orissa) 

7.20. The Farm was started in February. 1967, in the oft-shore' 
and periphery areas of the Hirakud. It was designed to cover an 
area of 10,000 acres to be developed over a period of five years. 

'The first phase of development was undertaken on an area of 
2,500 acres. During the first year of operation, 450 acres were put 
under Kharif cultivation and 492 acres under Rabi. Additional area 
was taken over from the Government of Orissa during 1968-69' 
and 1969-70 making the total area of. 6,835 acres. Due to obstruc
tion and agitation by local population no cultivation worth the 
name could be done alone during 1969-70. An are~. of about 645 ac
res w.s however brought under cultivation during Kharif 1970. 
The crop ~as however, submerged under wate,rsof Hirfllpfd lake 
whet! the authorities decided to fill up the Dam, a fortnight ahead 
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of the 'scheduled date. During Robi, against a target of 360 acres 
only about 10 acres had been cultivated. During 1969-70. the Cor
poration succeeded in reducing losses .at this farm from Rs. 17.13 
lakhs incurred in 1968-69 to Rs. 8.93 lakhs. This was further brought 
down to Rs. 6.70 lakhs during the year 1970-71. In 1971-72. the farm 
elosed the account with a loss of Rs. 7.7 lakhs. In 1972-73, the loss 
was Rs 2.35 lakhs. 

7.21. Owing to obstruction and political agitation by the villa
gers, it had not been possible for the Farm to undertake any cul
tivation work during the years 1971, 1972. Moreover. an area of 
2294.74 hectares had to be surrendered in May, 1972 leaving behind 
only 809.72 hectares with the Farm. The question of surrender of 
the land had also been taken up by the Ministry of Agriculture 
with State Government. 

The cumulative loss upto the period ending 1972-73 was over 
Rs. 43 lakhs since the inception of the farm. Because of the losses 
incurred by the Farm, the Board of Directors decided in June, 
1971 to wind up the operations of the Farm. On representation by 
the State Government and as a result of intervention by the Union 
Ministry of Agriculture, it was decided to slow the progress of Wind
ing up. Due to suspension of agriculture operations, machinery and 
manpower available was utilised partly on custom work for Central 
Cattle Breeding Farm Chirptriva and the private parties. About 
6000 acres of land taken over from the State Government had also 
been surrendered. Most of the surplus staff and machinery had 
been transferred to other Farms. 

7.22. In a note after the evidence, the Corporation intimated 
that the project had to be wound up not because of the poor tech
nical feasibility or lack of economic viability but due to the local 
agitation by the villagers and inability of the State Government 
to maintain law and order at the farm so as to ensure peaceful 
agricultural operations in the farm area. The State Government 
had offered two alternative sites which were rejected by the tech
nical experts of the carpor.ation after making an on the spot inspec
tion of the sites as these were not found economically viable and 
feasible. The State Government had again offered one additional 
site which was yet to be examined by the Technical experts of the 
Corporation. 

7.23. The Committee regret note that the Jharsuguda Farm 
(Orissa) which was let up ill February, 1967 bad been incurring 
losses from the inception and the cumulative loss to end of 197Z-73 
is over Rs. 43 lakhs. The Committee 'a1so Ilote that though the 

503 LS-7 



90 

Corporation had decided to wind up the opera tin at the farm, it 
had to slow down the progress of windinJ up on a represeatation 
by the State Government. and as advised by the Mialstry. The 
Committee fail to uDdent.nd as to why selecti01l of site for the 
farm could not have been done with due care, taking all aspects 
into consideration instead of ultimately having to suspend the 
operations after nearly five years and incurring a Joas of over Its. 
43 lills. 

The Committee also desire that Goverrunent should settle this 
issue finally with the Government of Orissa as any delay in settle
ment only adds to the loss already incurred on the farm. 

The Committee trust that the Corporation would profit by their 
experience with the Jharsuguda farm and exercise the utmost 
care in the selection of new alternate site and ensure that the new 
farm to be taken up is economically viable, has the requisite .irrj,. 
gatioD facilities and it not beset by shortcomings and difficulties 
experienced at JharsuJUda. 

(iv) Rae BarcH Farm (U.P.) 

7.24. The Corporation had been considering the question of 
setting up of a reclamation unit for Saline lands. For this pur
pose they had to collect statistical data with regard to the feasibility 
of undertaking the reclamation work and then locating suitable 
land fOl' undertaking a pilot project. The Ministry of Agriculture 
in their letter of 29th September, 1971 stated that the work relating 
to reclamation of saline lands should be a part of the project for 
establishing a Central State Farm in U.P. The State Chief 
Minister was Qccordinglyaddressed in April, 1972 for suggesting 
suitable blocks of uncultivable saline lands f~ an experimental 
farm. Despite best efforts, no firm offer was received from the 
State Government. 

7.25. A meeting under the Chairmanship of the Union Minister 
of Agriculture, of the Officers of the UP. State, Union Ministry 
of Agriculture and Ofticers of the SFCI was held on 22-2-1973. It 
was stated in that meeting that total acreage of 24,000 hectares 
of usar land was available in Rae Bareli (U.P.) which required a 
massive and heavy expenditure to reclaim. In the meeting it was 
suggested that SFCI might undertake development of 500-1,000 
acres of land in a compact block on the pattern of Mizoram farm 
and that with the se,tting up of the farm, it would be pos~ible for 
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the Corporation to extend facilities to the neighbouring villages for 
usar reclamation. 

7.26. Immediately after the decision was taken at the level of 
the Union Minister of State for Agriculture, the Corporation 
got in touch with the State authorities who agreed to give 2,500 
acres of land in adjacent blocks. A project report was prepared. It 
was proposed to develop 2,500 acres of land in ~5 years, at a total 
capital expenditure of Rs. 50 lakhs. The Government of Uttar 
Pradesh had also prepared a pilot-prOject for usar reclamation in 
Rae Bareli according to which reclamation of 1,000 acres would 
result in revenue deficit of Rs. 32 lakhs over a period of five years. 
According to the Corporation even though the project report pre
pared by them could not be justified on commercial groUJ1ds, 'Still it 
compared favourably as a development measure against the States 
proposal. 

7.27. In anticipation of the formal approval of the Government 
of India, the Corporation took possession of land from the State 
Government on 4th April, 1973 and started agricultural operations. 
Since it was not possible to obtain decision of the Government with 
regard to grant-in-aid for the project quickly, the work on the pro
ject was not executed according to the plan drawn ur originally. 
The Corporation, it was stated, was still pursuing witn the Minis
try of Agriculture and State Government the question of securing 
grant-in-aid for the project. It was decided to restrict the opera. 
tions in Kharif 1973 to about 500 acres. In Kharif 1973 transplanta
tion of paddy had been carried on 225 acres. 

7.28. In this connection, the Ministry of Agriculture observed 
that:-

"the question of reclamation of Usar Lands has been engag
ing the attention of this Ministry and pilot projects have 
been undertaken by the Land and Water Utilisation Divi
sion of this Department to be implemented by the var· 
ious State Governments under a 'Centrally sponsored' 
scheme. One of the pilot projects has been allotted to the 
Government of Uttar Pradesh for reclamation of Usar 

Lands in Rae Bare1i. However, before this could be 
executed the Corporation started reclamation of usar 
land without prior aproval of the Government of India. 
The matter was discussed in various meetings and it was 
was decided and conveyed to the Corporation, that they 
should no undertake reclamation. work as it is for the State 
Government to undertake this work." 
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7.29. In this connection during the evidence the Chairman of the 
Corporation stated:-

"when this farm was taken up along with the letter of the 
Ministry, that in U.P. there is a large tract of land re
maining uncultivated and even though so many foreign 
experts teams had visited the area on behalf of the State 
Government and studied the problem, they could not 
do anything. Thereafter there was a meeting in the Minis
try which was presided by the Minister himself. At that 
time U. P. was under the Central Government. In that 
meeting, it was said that the Ground Water Organisa
tion will take charge of this kind of project. At that time 
we had not started the work. We said that if the Ground 
water Organisation have got the wherewithal, machines 
and everything, they can go ahead. It transpired that they 
did not have an.ything and they wanted the State Machi
nery to be utilised for that purpose. Then I said 'if you 
want to go to the State Government for getting the tractor, 
dozers, etc., why not utilise this sister organisation as your 
contractor or agent." 

7.30. On that point everybody agreed, including the' Minister of 
Agriculture. Afterwards, when II got the proceedings I found that 
the decision had been completely reversed in the proceedings. There 
it was an entioned that the State Farm Corporation can take up 
this work for seed production after it is developed by the State 
Government. 

7.31. When I found that the proceedings gave a different version, 
I wrote to the Ministry saying that the proceedings do not reflect 
that what transpired in the meeting and that the decision was that 
the State Farm Corporation will reclaim it and then it will be 
handed over to the State Government or to the agency prescribed 
by the State. They said 'no, that is not what happened in the 
meeting, the decision was that the State Government will reclaim 
it and give it to the State Farm Corporation'. In the course of 
by correspondence with the State Government, the Chief Minister 
asked the State Farm Corporation to undertake this project, and 
it is on that account that we have taken it. At one stage the Minis
try said that we can give it back to the State Government. I have 
no objection to giving it back, because it is the State Government's 
land. Therefore, there is nothing which was done without the 
knowledge of \he Ministry. The Ministry told me, "do not do 
anything more; confine your activities to 250 acres". Therefore, I 
left it at that stage. Otherwise, in my possession I have got 2,500 
acres." 



93 

7.32. The Committee enquiledwhether Government investigated 
the circumstances under which the Corporation took up the recla
mation work without getting approval of the Government. The 
Ministry in reply after evidence stated that:-

·'though no formal approval of Government was taken by the 
State Farms Corporation of India for the reclamation work 
in U.P. the original position was that concrete proposal 
would be sent to the Government. But instead of doing 
so, the Corporation under took to initiate the operations on 
the 4th April, 1973 without even waiting for the minutes of 
the meeting and started correspondence directly with the 
State Government to get the land transferred to the State 
Farms Corporation of India." 

7.33. Asked whether Government was satisfied with the reclama
tion work done by the Corporation, the Ministry stated that after 
the preliminary investigation conducted by the Officers of the Soil 
and Water Management Wing of the Ministry in May, 1973, it had 
been found that the 5tate Farms Corporation of India had not 
collected basic data on detailed soil survey hydrology, topography etc. 
Such data were essential for scientific reclamation of Saline/Alka
line lands. At present, the Ministry had asked the Corporation to 
furnish the information so that the technical officers would be sent 
once again to inspect the work done by the corporation on 250 acres. 

The Government of India had already sanctioned a Soil and 
Water Management Pilot Project in Sharda Sahak in Rae Bareli Dis
trict of U.P. The State Government was to implement this pro
ject as informed by the State Agricultural Production Commis
sioner on 28th November, 1973. 

7.34. The Committee desired to know as to what steps had been 
taken by Government to ensure that the Corporation set up new 
farms only after project reports thereon were scrutinised and funds 
etc., approved by the Government. The Ministry stated that t~e 
Government had informed the Corporation at the highest level that 
no development work involvin~capjtal expenditure should be taken 
up without the prior approval of Government. Under the Articles 
of Association of the Corporation, approval of President was ne
cessary for any work on which the capital expenditure was in elt
cess of Rs. 15 lakhs. Further Five Year Plans and Annual Plans 
of the Corporation would also require~he approvalo! the PresideAt. 
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(v) FUTURE PLANS 

7.35. It has been stated by the Corporation that proposals for 
setting up new State Farms in Bihar, Madhya Pradesh, Gujarat 
and Nagaland are under consideration. 

7.36. The Committee enquired whether any decision on these 
proposals had been taken by Government. The Ministry in a reply 
furnished after evidence stated that the Corporation had indicated 
in their 5th Plan proposals that they would be setting up new Farms 
in the above metnioned States. These proposals were under consi
deration and final decision would be taken after discussion of these 
proposals with the Corporation. However, the Government would 
take into consideration the proposals of the State Governments for 
setting up Seed Corporation and the expansion in activities of other 
All India Seed Producing Organisations. The position of setting up 
the Farms in each of these States is as under:-

7: 37. (i) Bihar: The pre-posal for the setting up of a State Farm 
in Bihar had been under consideration at the time of the Damle 
Committee and the proposals received from the State Government 
earlir had been considered by that Committee. That Committee 
came to the conclusion that no site was suitable for the establish
ment of a Central State Farm in Bihar. 

7.38. A proposal was again mooted in 1969, for setting up a Cent
ral State Farm in the Birpur area of Saharsa District. The site 
was visited by the Central Seed Farms Committee early in 1968 
and was found suitable. Due to some agitation by the local people 
against the proposal to set up a Farm at Birpur and political changes 
in the Government of Bihar, no final decision was taken. 

Before the Central Seed Farms Committee could visit the new 
sites, there was another change of Government in Bihar and the 
Government oJ India were told that the Bihar Government wanted 
the Farm to be set up at the original site near Birpur. 

Just at that time, the draft of the Fourth Five Year Plan was 
being discussed with the Planning Commmission and the Planning 
Commission were of the view that there was no need to set up any 
more Farms in addition to the five Farms for which there was an 
irrevocable commitment with the Government of U. S. S. R Three 
of these Farms had already been set up at Hissar (Haryana), Raichur 
(My-sore) and Jharsuguda (Orissa). There was commitment for 
setting up the remaining two farms in Kerala and Punjab. The ftn
uclal pro~D. for tJae State Farms in the Fourth Five Year Plan 
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was only as. 4 crares and this provision would have been hardly 
suftlcient for the development of the Five Farms mentioned above 
.Mi~try, therefore, informed the Bihar Government in May, 1989: 
that It was not possible to set up a State Farm in Bihar. 

The proposal was again revived in 1971 and Bihar Government in
formed that if they could find 10,000 acres of compact block of land 
and make it available to the State Farm Corporation of India 
free of all encu.m.berances, the Government of India would be happy 
to consider such a farm in Bihar. Also land should be made avail
able in one lot and without interference of possession by anyone. 
After repeated reminders, the State Government recommended a 
sit measur-ing about 1,000 acres and belonging to a Trust. The pro
posal was examined and the Bihar Government were informed that 
after examining the deed of Trust, the Central Government were 
not inclined to set up a farm in that area as the lease was only for 
a period of 3 years and the deed provided for the income from the 
'Trust being utilised for various purposes. 

In the meantime the State Government forwarded information 
regarding two sites one at Araria-Forbesganj (District Purnea) and. 
the 2nd at Birpur (District Saharsa) and forwarded a Project Re
port for the establishment of a Central State Farm in that site. 

ThePrQject Report was considered alongwith Chairman's pro
posals for the purchase ~f land. The Corporation was informed 
to November, 1972 that .tle proposal might be re-examined in view 
of the Capital outlay involved in the purchase of land and eviction 
of tenants after payment of compensation. The Government of 
mdia also took the view that the displacement of large number of 
families should be avoided and it would not be proger that small land 
holders were displaced for a project like a Central State Farm. 

The Project Report also envisaged adjustment of the area to 
t"ehabilitate all the unauthorised occupants in a compact block even 
If it had to be done by reducing the total area of the farm. The 
Corporation had been corresponding with the State Government 
and in spite of repeated reminders even at the highest level at Bihar, 
the Corporation had also not received information from the State 
Government with regard to the time by which they would make the 
land available and their concurrence to the lease terms if the land 
was not purchased. After repeated reminders the State Govern
ment had come up with • proposal in January, 1974. This propotal 
was stated w be uDlller consideration. 
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7.39. (ii) Mudhya PracUsh: The question of establish~ent of a 
Central State Farm in Madhya Pradesh had been considered by' ;the 
Damle Committee and the sites recommended by the State Govern
ment were not considered suitable by the Committee. Subsequently 
in 1966, the State Government had suggested 3 sites, at Tikamgarb, 
Malthon and Benisagar for establishment of a Central State Farm. 
But these sites were not considered suitable, due to insufficient avail
ability of surface water and uncertainty about ground water which 
would render intensive cultivation in this area difficult. 

However, a letter was received in June, 1968 from the then 
Chief Minister, Madhya Pradesh indicating therein that decision 
might be taken for establishing a Central Mechanised Farm at 
Malthon in Madhya Pradesh. On the basis of this communication, 
the team of experts revisited the site in August, 1968 but did not 
recommend the site for the farm in view of the irrigation difficulties. 

The Chairman, State Farms Corporation of India addressed the 
Chief Minister in November, 1971 reviving the matter of establish
ment of a Central State Farm in Madhya Pradesh. The Corpora
tion was informed that no firm commitment could be given till a 
clearance was obtained by the Ministry. In response to the letter, 
the Government of Madhya Pradesh proposed 3 sites for a Central 
State Farm in Madhya Pradesh:-

(i) Bamori in District Guna; 

(ii) Bagadia, District Morena; 

(ijj) Marwahi (Samar Derri Block) District Bilaspur. 

These sites were inspected by technical officers of the Corporation 
in September and December, 1972. None of the sites was consider
ed suitable for setting up of a Central State Farm. The State 
Government had been informed of these findings of the technicians 
and request~d to suggest alternative sites. Further proposals for 
suitable sites were awaited from the State Government. 

7.40. (iii) Gujarat: No proposal had ;,een recebl>d. from Gujarat 
in connection with the Damle CommUtee work. However, the que;;
tion of examination of Central State Farm in Gujarat was considered 
at the time of the constitution of Sivaraman Committ~e. The Pro
ject Officer concerned with .the establishment of Land Development 
Corporation had submitted a report on the basis of waste lands. Ac
cording to his report, two blocks of land were offered by the S~ate 
Government but both of them were rejected on account of "high 
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alkalinity and the other on account of lack of irrigation facilitie". 
The Corporation had also not sent any firm proposal for the estab
lishment of Central State Farm in Gujarat. 

. i 

7.41. (iv) Nagaland: Fc'rmal proposal is stated to have been re
ceived for the setting up of Central State Farm in Nagaland. 

7.42. The Committee note that the proposals for setting up of 
new farms in Bihar, Gujarat, Madhya Pradesh and Nagalaad are 
under consideration. The Committee recommend that while ccmsi· 
dering the proposals Government/Corporation should keep the maiD 
objective of the Corporation viz seed production in view on the basis 
of their experience of the work of the State Farms already set u,p" 
and to ensure that the area made availaltle for the fann Is compact, 
that adeq1lltte irrigation facilities are already existing or become 
available within specified time, the soil and the terrain are suitable' 
for effective utilisation of machinery throughout the year and the· 
project would be financially viable. 

Tbe Committee rf'eommend that no new farm should be set up. 
untii the Government ensure tbat estimates of tbe projects are pre
pared, financial viability examined and provision of funds therefor.
is made in the budget and approval thereof obtained from Parlla.
ment. 



VIII 

OTHER ACTIVITIES 

8.1. The Corporation is having Poultry Scheme and Animal HUB-
tbandry Scheme at the Central ~tate Farms at Mizoram, and Animal 
Husbandry Scheme at the Central State Farm, Jetsar. 

A. Poultry Scheme-Mizoram Farm 

8.2. The population of Mizoram being mainly meat eating, there 
was considerable scope for development of Poultry for production 

-of meat and meat products to meet the food scarcity and also to im- I 

prove the local breed by supplying good pedigree of birds and animals 
at 50 per cent of subsidised rates. It was, therefore, decided to 
maintain a poultry unit with 1000 laying birds. The scheme is being 
looked after by an Animal Husbandry Officer. It has been stated 
that there was a mass mortality amongst chicks due to nutritional 
deftcien.cy and other diseases. A large number of birds continued to 
die. The Management had sought the guidance of the Animal Hus
bandry Department of the State Government. Their experts had 
visited the Farm and they had given some suggestions which were 

'being implemented. 

Proper feed of poultry plays an important role in egg production 
and efficiency of poultry industry. In this area proper feed was not 
available. The main ingredients were difficult to find in the market 
and even it available, the costs were high. Groundnut cakes and 
Maize were limiting fatcors. The cost of transport was also heavy. 
Thus the cost of feed became prohibitive and uneconomical. The 

,Committee were informed that efforts were being made to produce 
maize at the farm and about 1/3 of the requirements of feed would 
be available from the farm produce. 

8.3. Universal feed Grinder was being set up at the farm to make 
complete mixture of food for use at tlie farm and also to supply to 

,the interested poultry and pigger owners in the areas. 

The Management was putting up a paddy Husker at the Farm for 
extracting rice out of paddy unftt for seed. The facility would also 
be extended to the villagers for getting the work done on custom 

:"baall. 



99 

For the supply of groundnut cakes it was proposed to import a 
wagon load from the producing area and mix it with the feed. Simi-
larly fish meal would also be ir!lported from Bombay. 

Day old chicks of white leg horn breed were procured from the 
Regional Poultry Breeding Farm, Bhubaneshwar at the rate of rupee 
one each. The total number of laying birds as on 1st November, 
1973 was 325. 

8.4. The working result of Poultry unit are given below:-

Year Expenditure Income Net 1081 

---.... --... -------. ---------_ .. _----
A:. on 30-6-72 
As on 30-8-73 

18.680 8,543 

16,849 

10,137 

7,060 

8.5. The Committee enquired about the consid8l'ations which 
weighed with the Corporation in setting up a poultry unit at Mizo
ram wttere the area lacked proper poultry feed. The Corporation, in 
a reply furnished after evidence, stated that the farm in' Mizoram 
was set up purely as a developmental project based on recom
mendations of the Central team headed by the Secretary to the 
Government of India, who visited Mizoram in 1969 and published 
a blue print on integrated development of Mizoram. It was further 
envisaged that with the development of the Farm and production 
of Cereal, some of the constituentsjby-products would be readily 
available from the farm itself to serve as poultry/piggery feeds. 

8.6. During evidence, the representative of the Corporation 
.:stated that-

"the feasibility report of thi5 Unit was prepared by the Mini
stry. They wanted to give the birds to the villagers and 
they had stocked. the Birds in the cages in the farm itself. 
But there was a plan to procure maize from outside to 
feed these birds and it had taken more than six months 
to one year to grow the maize. Earlier we had thought 
that the birds would be distributed to the people quickly. 
The mortality rate among the birds was more for various 
reasons, one of them being the feeding arrangement 
which we were planning to give after six months, after 
we grew the maize there···· .. ". 

8.7. In this connection, the Secretary of the, Ministry informed 
¢he Committee during evidence that-

... .. , 
"this experiment that was tried was in MizMam and ClOD8II-

teAt with the lJOetal and econoJnic COftditiOll.l 'Of the people 
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the~e and their traditioD'S, these are things that could be 
possibly done there and.the special difficulties of Mizoram 
would not be unknown to you. This is an area which 
presents enormous problem of all kinds. 

But, because of it'S being a very backward area, not yet fully 
integrated with the rest of the country, we have to keep 
on trying to develop this area and learn from experience. 
This is an area, wherein the money economy has not 
yet entered. There is no transportation available. Super
vision is extremely difficult, and we do not propose to 
give it up. For the Mizoram }i'arm, Government of 
India has taken the responsibility to insulate the State 
Farms Corporation of India from any loss. The State 
Farms Corporation of India is in a wayan agent of the 
Government of India so far as this farm is concerned." 

8.B. The Committee asked about the steps tar m by the Corpora
tion to make this Unit viable. The Corporati~ stated that import 
of day old chicks twice every year from distant places like Bhuban
eshwar involved exhorbitant cost on account of transportation apart 
from the :risk of mortality in transit. Further, the day old chicks 
were not available at proper time, because of lack of adequate trans
portation facilities. To overcome these difficulties, it had now been 
decided to arrange hatching of eggs through electric incubators to 
have day old chicks at the farm itself Current supplies irequired 
for working of the unit would be arranged from the generators of 
the farm. To economise on the cost of feed traneported from far-off 
distances, steps were being taken to arrange feed locally. 

With the development of good road communications in the near 
future it was hoped that th~ expenditure incurred under this head 
would be curtailed to a considerable extent. 

Provision of improved houS'ing facilities to provide hygienic 
living conditions for the birds was being made to check mortality. 
It was proposed to provide pucca flooring in and around the poultry 
shed to avoid incidence of fungal diseases as againBt the dip-litter 
'system being followed at present. 

8.9. The Committee appre.ciate the attempts of the SFCI in 
havin, started a Poultry Unit with. thousand lay'ing birds, as part 
of the 'integrated development o~ Mlzoram. DurJDg the two years 
of its working. the Committeeftnd that 'the Unit has suffered a net 
I .. of as. 17,080. The Committee also find that. dle UBlt was left 
with 3Z5 laying bmh a.en 1st Noy~"", 1973 beeause of mus· 
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mortal~ty due to . nlltritiona. deficiency aud other diseases. The 
-Committee were informed that even proper feeds for the birds 
were not available in the area and it was only now that arrange
ments were being made for production of grains and also for trans
porting Ash meals from Bombay. While the under-lying objective 
. of the ~orporation in starting this Unit is laudable, the Committee 
would lake that Government/Corporation should develop the basic 
fac~lities and proper hygienic conditions essential for the pOultry 
umt. WhUe the Committee would like to watch further progress 
of this Unit, they reeommend that the Corporation should go into the 
'4:auses for the losses and take suitable remedial measures to improve 
the performance of the Poultry Unit. 

B. Piggery Development Unit-Mizoram Farm 

8.10. As part of the development of Mizoram and to supply piglets 
-to the local people and State department, the Corporation started a 
piggery unit in 1970-71 at Mizoram with 30 to 35 sows for breeding 
and procured a White York-Shire breed for this purpose. So far, 
the Corporation had supplied a number of piglets to the local breed
ers and District Animal Husbandry Department of Mizoram Gov
ernment breeding purpoSe'S. 

8.11. It has been stated that feeding of piggery was a difficult 
~roposition and the cost of feed amounted to Rs. 75 per quintal in
cluding the cost of transport. This was too high a cost. It hils 
also been stated that piggery could be paying only if it got very 
cheap feed out of the bi-products at a cost not excluding Rs. 30 per 
quintal. There were, however, no prospects to provide food at such 
a lower rate to the piggery which had to be maintained for the sup
ply of piglets to the villagers. 

8.12. The Managements had set up a Canning Factory at the farm 
-and it was likely to give some bi-products out of the fruits after 
extracting juice. Their peals could also be utilised by the piggery. 
However, it remained to be seen up to what extent this feed could 
9,lpplement and how far it would be advisable to mix the same. 

8.13. The Unit had at present 55 pigs. The working of the Unit 
indicated that the Unit suffered a loss of Rs. 16,511 in 1970-71, 
Rs. 16.561 in 1971-72 and Rs. 19,834 in 1972-73 respectively. 

8.14. Diseases control in piggery was stated to be posing a serious 
problem at the farm. No work had been done on the inv~sti~ation 
'Of piggery dtseases in Assam arid there' was no expert' guIdance 
coming forth in thig· direction. There wal likelihood that JOllie 
-deficiencies lti the -elements of food. might be causing more lusceptl-
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bility to disease. However some suggestions given by the local in-
vestigation department, Gauhati' were being implemented. 

8.15. The Committee asked about the steps taken by the Manage
ment to overcome these difficulties and mUe the unite economically 
viable. The Corporation in a reply furnished after evidence stated 
that: 

(i) Incidence of new and obscure diseases was being reported 
to Assam Animal HustbandryDepartment, Gauhati and 
other ~esearch Institutes for investigation and their 
advice was taken and implementOO. 

(ii) It was proposed to provide the pucca floor in and around 
existing farrow house to provide hygienic conditions par
ticularly during the rainy season to avoid incidence of 
diseases ll,ke kidney work. It was also proposed tOo 
construct a permanent piggery shed for the animals other 
than the farrowing ones. 

8.16. As regards the measures adopted to prevent the diseases 
amongst the piggery, it was stated that:-

(i) "E·fforts are being made to maintain a stock of required 
medicines, vitamin supplements and procure vaccines 
etc. in time to save the stock of Piggery /Poultry from 
the ravages of disease. We have been in touch with the· 
Animal Husbandry Department of Assam Government to 
get the disease investigation carried out in time and to 
get their valuable advice in checking the mortality in case 
of new disease. 

(ii) Production of feed supplements like vitamins and minerals 
is being made to ensure computation of balanced feeds 
for the stock to avoid deficiency diseases. 

(iii) Provision of clean drinking water at the shed was being 
made by the construction of water tanks and fitting of 
pipes etc. to avoid the incidence of diseases infected from 
muddy water. 

(iv) Arrangements for feed were being made at the farm by 
animal maize and inferior grains". 

8.n. The Committee note that as part of the development of 
Misoram ad to fUPply pialets to local people and State Department 
the Corporation itarted • piggery unit in 1870-71 at Mizoram with 
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30 to 35 lOWs for breediap. The CorpontioD had supplied • DUID-' 
bel' of pi,lets to the local breeden and district Aahaal Buabancb7' 
DepartmeDt of Mizoram Gov8nament for breediar purposes. TIle' 
Committee find that the Unit has suftered losses of as, 18,511 in' 
1970, as, 16,561 in 1971-72 and Rs. 19,834 in 1972-73. The Commit
tee also find that the Corporation has been fac:ing some diJBculties 
in running the piggery unit at Mizoram because of the exhorbitaat 
cost of the feed and the problem of disease control. The Committee-· 
have been informed that the Corporation is making arranrem(mts' 
for providing permaneDt sheds etc. and is also in touch with the' 
Animal Husbandry Development of the Assam Government for 
taking suitable measures for bringing the diseases under control. 
The Committee suggested that the Corporation should also take the 
assistance of the experts in the Ministry of Agriculture in develop
int the Unit on right lines, Tbe Committee bope tbat with the' 
measures now taken it would be possible for the Corporation to 
overcome the difficulties in running of tbe Unit and bring about 
improvement in its working so tbat tbe objectives in starting tbe
unit are realised. 

C. Fishery Development-Mizoram Farm 

8.18. The Committee were informed that some tanks at Mizoram' 
. Farm were being used for fish rearing. During the year 1972-73· 
11,000 fry of "Cypoinus Carpio" variety had been put into these 
tanks. In addition, 6,500 fry of fish seed had been transported and 
supplied to the local cultivators under the Extension Scheme pro
viding free transport facilities in this connection. It was also pro
posed to arrange for the supply of fisoh fry of fingerlings for Mizo
ram Government from this farm during the coming years. Obser
vations were being made regarding their behaviour and produc
tion potential under these conditi·ons. 

1:\.19. The Committee asked a9 to the circumstances under whicb 
the activity like fishery development was taken up when it was 
not covered by the objectives of the State Farms Corporation of 
India. The Corporation, in a reply after evidenee, stated that 
Mizoram farm being a developmental project for integrated deve
lopment of Mizoram, development of fisheries was taken up as one' 
of the activities to supply fish seed to the farmers for development 
of fisheries, This activity of the Corporation was, it was stated, 
covered under article III (B) of the Memo. of Article of AssociatioD 
wl1ich authorised the Corporation to carry on any other busineBS' 
which may be calculated dire< .l~ or indirectly to advance the interest 
of Corporation and to enhance the value of. or render profitable an,. 
of the Corporation's property or rights. 
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8.20. Asked whed\er approval of Governmerit was obtained to 
'Start this scheme, the Corporation 9tated that the Government of 
India had directed th'at mixed farming be started at. Mizoram and. 
as such pisciculture was covered there-under. Pisciculture was be.' 
ing tried on an experimental basis in the Katcha storage tanks 
meant for irrigation purposes. 

8.21. About the economic viability of this Scheme, it was stated 
that the Corporation was yet to examine the scheme for fish seed 
farm which was reported to be under preparation at the farm, to 
~nd out the economic feasibility of the same. 

The Committee enquired as to what progress had been 
made in fishery development. In reply, it was stated that so far 
no fish or fingerlings had been supplied from the Mizoram Farm to 
the State Government. 

As regards the extension of Fishery Development Schemes 
in other Farms of the Corporation, the representative of the Corpo
ration stated during evidence that in addition to Mizoram, these 
Schemes were proposed to be extended to Bahraich (UP) and 
Ladhowal Farms. 

8.22. The Committee desired to know whether Government had 
examined the economic viability of poultry, piggery and Fishery 
Developmental activities of the Corporation. The Ministry in a 
reply after evidence stated that the development scheme taken up at 
the Mizoram farm had no commercial angle, since this farm was 
being managed by the State Farms Corporation of India on behalf 
of the Government and that any revenue losses would have to be 
made up by the Government of India. The Government, however, 
have not evaluated at present the economic viability of these schemes 
tab'! up at the Mizoram Farm. 

8.23. The Committee enquired whether in the opinion of Gov
ernment, the Corporation should introduce these development 
schemes at other State Farms also especially at farms where large 
uncultivable areas were available and were lying unutilized. In 
reply, the Ministry stated that the setting up of development schemes 
for piggery, poultry and fisheries in other farms were required to 
be viewed from commercial considerations. It might not also be 
correct to say that a large cultivable but unutilised area was avail
able at the other farms. However, the Government would agree 
to the Corporation taking up poultry, piggery or fishery develop
ment schemes if these were economically viable ones and the Cor
poration could secure adequate returns on money invested. 
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8.24. The Committee note that with the object of supplying fish 
try or fingerlings to Mizoram Government, the Corporation hael 
taken up development of Fisheries as part of the integrated deve
lop~ent of Mizoram. During 1973-74, about 11,000 fry of a special 
vanety of fish have been put in some tanks in the area. It has been 
stated that observations are being made regarding their behaviour 
and production potential. The Committee were informed that the 
detailed scheme for the purpose was yet to be prepared and pisci
agriculture was being tried on an experimental basis. The Com
mittee would like to watch with interest the progress of the scheme. 

The Committee also recommend that Government should eva
luate the working of Poultry, piggery and Fishery Units of the Mi
zoram Farm with a view to identifying the shortcomings in their 
working So that suitable remedial measures may be taken to over
come them and make them economically viable at the earliest. 

The Committee need hardly stress that the fact that the losses 
are being subsidised by Government does not mean that the Cor
poration should not make etlorts to run them on lIdentiflc linell 
and make them viable. 

The Committee also recommend that Government/Corporation 
should, before setting up such units at other farms, satisfy them
selves that those units would be economically viable and would 
be capable of securing adequate returns on the money invested. 

D. Agro Based Industries-Mizoram Farm 

8.25. The Corporation set up a Canning Factory at Mizoram Farm 
in October, 1973. It is likely to give some by-products after extract
ing juice from the fruits. The peals of the fruits could also be uti-
lised by the piggery kept at the Farm. 

8.26. In this connection the Ministry of Agriculture observed 
that "this is not one of the principal objectives of the Corporation 
but as a processor of all agricultural and horticultural produ<:e, per
haps, it would be correct to think that the Corporation should start 
agro-based industries. However, since the main objective has not 
yet been achieved by the Corporation it would not be desirable to 
diversify the activities of the Corporation by setting up small scale 
agro-based industries in the Public Secto~. 

503 LS-B 
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8.27. The Committee enquired whether in the opinion of the Cor
poration settine up of agro-industries at State Farms was desir
able when the Corporation was yet to fulfil its main objectives. The 
Chairman of the Corporation stated during evidence that they felt 
the need in certain areas like Mizo because there they were growing 
pine apples. The local people were not enthusiastic about growing 
pine apples because of the lack of proper market there. They could 
not send it to outside areas owing to the communication difficulties. 
I.t was, therefore, felt necessary by the Corporation to start a Canning 
Centre at Mizoram. They wanted to have something to cater both 
for the local needs as also for export. There was plenty of market 
for it. They were, therefore, thinking of having agro-based indus
tries both for canning and starch making. Except for Mizo, nowhere 
else they had taken steps to have any agro-based industries. In Mi
zoram they purchased the equipment and it had already been started. 

8.28. The Chairman of the Corporation also stated that a similar 
problem would arise in U.P. also where they were growing sugar
cane. 

8.29. During evidence, the representative of the Ministry ex
pressed the view that:-

"It is not that we felt that it would not be desirable to diver
sify the activities for all times. Setting up agro-based 
processing industries is part of the objectives of the Cor
poration and to that extent, the Corporation can take it 
up and should take it up, but, only in areas where it is 
economically possible and feasibIe. The Corporation, has 
already got one or two of these processing units in its 
Mizoram Farm and in the Fifth Plan they have made some 
proposals. All that the Ministry want is that the proposals 
should be judged in conjunction with the proposals of the 
Agro-Industries Corporation who have also proposed set
ting up of a large number of processing units in the Fiftb 
Plan in various States." 

8.30. The Committee asked whether setting up of small scale 
Agro-Industries by the SFCI would not help in greater utilisation of 
available resources. In a reply after evidence, the Ministry stated 
that the Government felt that the criteria for State Farm Corpora
tion in setting up agro-based industries would necessarily have to be 
the best utilisation of available agro-produced raw materials and 
wherever the existing units were not able to fully utilise the quan
tities avAIlable. 
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It was also stated that the full details of the Schemes in the Fifth 
Plan had not been worked out by the Corporation. These would be 
considered by Government when received. 

8.31. The Committee note that the Corporation has set up • 
Canning Factory at its Mizoram Farm Ut Octobe1'f ~73.4.. While 
the setting up of an agro-based industry at Mizoram would help in 
the greater utilisation of the lexisting resources of pine-apple which 
)is grown in that area in abundanee, the Committee feel that the 
setting up of agro-based industries should only :he as part of the 
overall development of the farm for the best utilisation of agr. 
produeed raw material provided sueh units are ~nomica1ly 'Viable. 

E. Animal Husbandry-Jetsar Farm 

8.32. As sheep rearing was the main livelihood of the cultivators 
of this area, a sheep rearing unit was established by the farm with a 
flock of 1100 Nali Breed. This breed is prepared/proposed to be im
proved by artificial insemination with Russian Merino. It is propos
ed to increase the stock to 5000. The District Sheep and Wool Offi
cer of Jaipur has been requested t~ prepare a scheme for this pur
pose. The matter is stated to be still under correspondence with the 
Director of that Department. 

8.33. The Committee enquired whether Corporation proposed 
to extend the activity to other Farms. The Chairman of the Cor
poration stated:-

"we have got the experience with Jetsar that it can handle 
sheep and we want to expand the sheep-breeding activity. 
The second farm where we are thinking of the sheep re
aring is Chan gum. For that I am already in correspon
dence with some of the organisations which will supply us 
sheep." 

8.34. In this connection, the Government, in a reply furnished 
after evidence, stated that, at present, the Corporation had only a 
small sheep unit at Jetsar and the proposal to haVe a unit consisting 
of 5,000 heads had not been put into operation, since the detailed 
scheme was yet to be received from the State Government. On this 
small unit the Corporation's experience showed that it might be 
economically profitable to have sheep units. 

8.35. The Committee asked whether Government ~as in favour 
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of animal husbandry schemes being extended to other State farms 
In reply, the Secretary of the Ministry stated during evidence that:-

"this is something to which we in the Agriculture Ministry do 
not object. Rather we welcome it. Only the Jetsar farm 
has some sheep. This concept of mixed farming has not 
been tried in any other farm, but just as part of the un
utilised land has now been given for Use as plantation at 
Aralam, it would be possible to utilise similar land at other 
farms also for developing these other activities." 

8.36. The Ministry in a reply after evidence, added that the Go:v
ernment would welcome the Corporation taking up animal hus
bandry schemes at the Central State Farms as long as these were 
justified on commercial considerations. It was felt that it would be 
difficult for the Corporation to take up breeding work in those cases 
where this had not reached the development stage and researeh was 
still required. Such functions were appropriately the responsibility 
of cattle breeding farms being set up under the Government where 
efforts were to be made to upgrade the breed or to evolve cross 
breed animals having desirable characteristic. 

The representative of the Ministry stated that:-

"We have not taken any decision as such to rule out activities 
from the SFCI. But if the Corporation itself comes up 
with some specific proposal that they would like to take up 
this cattle breeding in their farms, that will certainly be 
considered. As I said that it would depend upon the 
merit of each proposal." 

8.37. In the Jetsar farm, Corporation has set up a sheep breed
ing unit with 1100 Nali breed flock which is proposed to be in
creased to 5000. Jetsar is situated in Rajasthan which tradition
ally has been breeding sheep for wool. The Committee would, 
therefore, urged the Corporation authorities to carefully ev~luate 
the result of the existing sheep breeding unit and take adVlce of 
the experts in the field at the Centre to improve the economics of 
the existing unit and expand its activities toaugmp,t the income 
of the farm as also increase wool output. 

8.38. The Committee find that sheep breeding activity is confin
ed only to Jetsar. The Committee feel that in t~e co~text of 
shortage of wool in the international market and ~Igh prIC?S, the 
State Farms Corporation of India Ltd. should conSider setbng up 
such units at other State Farms also. 
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F. Small Size Farms 

8.39. - For increasing food production, the State Farms Corpora
tion proposed to set-up 100 experimental small sized farms of 500 
acres each as cooperative farms on the lands that might be declared 
surplus as a result of imposition of land ceilings. Each experimental 
farm of 500 acres was expected to enhance their income as com
pared to their expected to give employment to about 100 families of 
landless labourers who were to be the owners of the land. By use 
of scientific methods of cultivation and optimum utilisation of land 
and water resources these farms were gIso expected incomes if each 
allottee of surplus land was to, cultivate the land of 5 acres or so as 
an individual unit. The Ministry to whom this scheme was referred 
doubted the feasibility of the scheme on the ground that they were 
not aware what shape the land ceilings would take ultimately and 
whether the land thus declared surplus could be given to a Corpo
rate body like this Corporation. Ministry also apprehended legal 
difficulties in implementing the scheme. 

8.40. While commenting on this scheme the Ministry of Agricul
ture stated that:-

"the Corporation can step up food production mainly by mak
ing available quality seeds which plays an important role 
in our programmes for maximising agricultural produc
tion. The Corporation's role in the matter of food pro
duction by directly raising food crops on its farms can con
tribute only to a very small extent if the totality of food 
production programme is taken into consideration." 

8.41. During evidence the Chairman of the Corporation inform
ed the Committee that the Pla~ning Commission had selected certain 
districts in the whole country. These districts were fortunately in 
four of the State Farms of the Corporation. They wanted to try 
the scheme at these places as they wanted the small farmers to get 
everything from the 5tate Farms Corporation till the produce is 
sold in' the market to enable them to get a better price. If the 
Government should be interested, the Scheme would be taken up. 

8.42. In a reply after evidence, the Corporation stated that since 
the Ministry of Agriculture had expressed certain reservations with 
regard to the feasibility of implementation of the scheme, the pro
posal was not being persued further. 

8.43. During evidence, the representative of the Ministry stated 
that the Ministry did not agree becau,se the proposal received re
lated to the land ceiling surplus. It was felt that till the 
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State,Farms Corporation could get specific proposals regarding the 
areas which they had to locate in different States, there would be no 
point in examining this scheme becaUSe such blocks might not be 
forthcoming as a result of the land -ceiling implementation. No 
State Government had so far come forward with proposal for this 
purpOse to give any surplus lands as a result of the land ceiling. In 
case any Stateoftered land for this scheme, it would be considered 
on its own economic viability and merits. 

8.44. Asked to what extent the Central State Farms Corpora
tion could be utilised for increasing the production of foodgrains in 
the country, the representative of the Ministry stated that the Gov
ernment were of the view that the SFCI was primarily not respon
sible for augmenting food production but it was certainly contri
buting not directly but indirectly to the food production of the coun
try because by producing the quality seeds' and distributing them 
to the farmers, it would definitely help augment the food production 
of the country. 

8.46. The Committee note that the Corporation is proposing to 
set up 100 experimental small sized farms of 500 acres each as co
operative fanns on the lands that might be declared surplus as a 
result of imposition of land ceilings. It has been stated that each 
experimental farm is expected to give employment to about 100 
families of landless labourers and enhance their income. The Com
mittee were informed that the Planning Commission had selected 
certain districts in which some farms of the SFCI are already func
tioning. The Committee feel that the Government may consider 
setUng up of suoh small sized farms on a pilot basis in a few select
ed areas where facilities for irrigation or potentialities therefor are 
available instead of taking up large numbers and for this purpose 
Government should examine the detailed estimates of the Scheme 
and economics thereof. 

G. Employment of students 

8.46. With a view to helping poor students of agricultural Uni
"ersities/colleges, the Corporation decided to. give the~ some ~m
ployment at the farms SO that during the ~eno~ of theIr vacatlOn, 
they may earn something to meet a part of the~r expenses t~w~rds 
their studies. This would it was stated, also give them an 10Slght 
into the working of the big mechanised farms and would?elp th~m 
in' acquiring practical knowledge which may be useful 10 getting 
them employment subsequently. The students wou~d be em~loy
ed on various agricultural operations such as sow1Og operatIons, 
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water management, harvesting and threshing operations, land levell .. 
ing, marketing of the farm produce, etc., for which they would be 
given Rs. 200 per month. 

8.47. In this connection Chairman, SFCI stated during evidence 
that:-

4'1 wanted the liniversity students .to be benefited from these 
farms. In this respect, I requested them and had writ
ten personal letters to the Vice-Chancellors whom I know 
personally, that when they got any leave period, they could 
be sent to the farm and work over there and at the same 
time they would be paid for various studies. We asked 
the Director of Public Education to tell us what quantum 
of money should be paid by us, but there is no response. 
I wanted to introduce this scheme first in Madras, be
cause I was told that in Madras and Pondicherry, they 
have got some schemes where the Agricultural Graduates 
are taken, just like the doctors, and they are allowed to 
work for three or four months during which time they 
are paid. I would like to provide even hostel facilities 
in some of my farms so that at least 20 boys and girls 
could be accommodated and given some help to do the 
work. I do not know how far this will be going on." 

8.48. In a reply furnished after evidence, the Corporation added 
that the Vice-Chancellors of the various Agricultural Universities 
had been requested to sponsor the names of the students of their 
universities and those of the Agricultural colleges affiliated to their 
universities. In response to the same, some students had joined 
at the Central State Farm at Higsar and Kerala. 

8.50. The t.:ommittee find that the Corporation bas alllD draWb 
up a scheme for employment of students of Agricultural UnIversi
ties/Colleges at the Central State Farms so as to enable them to 
meet a part of their expenses towards their studies. The Committee 
would like to watch with interest tbe result of operation of that 
Mbeme at Central State Farms at Hissar and Kerala. 



IX 

RESEARCH AND DEVELOPMENT ACTIVITIES 

9.1. For the present the Corporation is not having any research 
and development activities. However, they have recently decided 
to make a start at the farms by reserving 50 acres of land for ex
perimental purposes. 

9.2. It was stated that the ICAR and the Universities were doing 
research work 'and their experience was being made use of by the 
State Farms Corporation. In some of the State farms, the Corpora
tion had taken up three-crops system. In the oase of "Vara
lakhsmi" cotton, the Corporation first tried it on an area of 20() 
acres and when it was found successful the area was increased to 
1000 acres. 

9.3. The Committee enquired whether production of pulses -in 
the country had gone down in the recent past due to lack of good 
variety of seeds for pulses. The representative of the Ministry 
stated that the State Farms Corporation of India was "not doing 
any research for the evolution of new varieties of pulses. That was 
being done by the Research Institute in the country. Any new 
varieties evolved by these institutes were being taken on by the 
State Farms Corporation for producing pUlses. 

9.4. Asked about the range of research and development activities 
undertaken by the Corporation, the Ministry stated, in a written 
reply that in regard to food production or maximisation of agricul
tural produce, the main focus of research would be in the I. C . A . R . 
and the agricultural universities. In the translation of these re
search findings to the field application, &tate Farms Corporation 
of India proposed to play a role by taking up activities to demons
trate the research findings. 

9.5. A schenle for the establishment of an organisational unit 
for the multiplication of seeds of new high yielding varieties in 
association with the State Farms Corporation of India. Agricul
tural Universities and other seeds producing agencies, was formu
latli!d in 1972 and forwarded to the Planning Commission for the~r 

i concurrence. • . , .... _ io 

]12 
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.9.6. The main objective of this scheme was to help State Seed; 
Farms. Agricultural Universities and other seed producing agenC!ies 
in the multiplication of Breeder and foundation seeds of high yield~ 
ing varieties newly evolved under the All India Coordinated Crop 
~mpro~ement Projects. . 

9.7. The scheme was approved by the Planning Commission 
on the condition that it would be restricted to pre·release multipli
cation of the seeds as developed by the Scientists under the An. 
India Coordinated Crop Improvement Projects for feeding the 
different foundation-seed producing agencies.' 

9.8. It was stated that the All India Coordination Crop Im
provement Project would have a Seeds Infonnation Unit at the 
ICAR headquarters headed by a Director GeneraL . This Informa
tion Unit would keep in view the assessment of the country's seed 
requirements by maintaining constant contact with the different 
Departments of Agriculture and seeds producing agencies in the 
country and help them in planning the production and movement 
of quality seeds. 

9.9. The nucleus seeds of pre-release varieties of wheat, rice, 
soyebean, Maize, Jawar, Bajra, Pulses; Cotton, Mustard and Sun
flower etc. would be multiplied at the State Farms at Hissar, Surat
garh, Jetsar, Raichur, and Jullunder under the supervision of 8' 

Senior Seed Scientist, who would also help in proper processing, 
grading and labelling of the seeds according to specifications. Land, 
Building and equipment and other facilities would be made avail
able by the State Farms Corporation. Nucleous seeds produced on 
these five State Farms would be purchased by foundation seed 
producing agencies like National Seeds Corporation, Agricultural 
Universities and State Agricultural Departments at prices fixed 
by the Council. 

9.10. To review the implementation of the advice given by the 
Seed Scientists, a working committee represented by ICAR, Minis
try of Agriculture and State Farms C~rporation would be established. 

This scheme it has been claimed would enable production of high 
yielding varieties of seeds by proper planning and making them 
available in suffic\ent quantities and thus speed up the benefits of the 
use of the high yielding varieties. This would also help in earn
ing foreign exchange by exporting these high yielding seed~, fibre 
and pulse crops to other friendly countries, if needed by them. 

9.11. It has been stated that the question of finalisation of the
scheme is still under correspondence with the I.C.A.R. According to· 
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!the Ministry the scheme for multiplication of seeds of high yielding 
varie.ties would entail a total expenditure of Rs. 8.16 lakhs over a 
periOd of three years. 

9.12. About the progress made in implementation of this scheme, 
it was stated that the scheme was now proposed to be implemented 
.during the Fifth Five Year Plan. However, to start with, the breeder 
seeds for pre-released and released varieties of what had already 
been provided to the Corporation by the ICAR for multiplication. 

9.13. The Committee find that at present the State Farms Corpo
;ration are not having any re&earch and development activities and 
.the experience of I.C.A.R. and the Agricultural universities was 
. being made use of by them. The Committee find that acc.ording to 
... scheme costing as. 8.16 ~ approved by the Planning Commis
sion in July, 1973 for pre-release multiplication of the seeds develop
.ed by the scientists under All India Coordinated Crop Improvement 
;Projed, necleus seeds of pre-release varieties of wheat, rice, soya
'bean, maize, Jawar, bajra, pulses, coti'on, mustard and sunflower etc. 
would be multiplied at the mechanised State Farms of the Corpora
tion at Bissar, Suratgarh, Jetsar, Raichur and Jullunder under the 
supervision of a senior seed scientist. The details of the scheme arc 
yet to be cleared by I.C.A.R. It has. however. been claimed that the 
·scheme would enable the country to speed up the development of 
'high yielding seeds and make them available in sufficient quantities 
,in the inter,est of increased production. It is claimed that it' would 
enable the country to earn foreign exchange by exporting seeds of 

. high yielding varieties of foods and fibre and pulse crops. The Com
mittee would like Government to have the Scheme finalised at an 

,early. date. 

The Committee recommend that. the State Farms Corporation of 
'India should keep itself abreast of results of research conducted by 
-the indian Council of Agricult~re Research and the Agricultural 
Universities in the country so as to put them to best use and achieve 

."higher production. 

9.14. The Committee would like the Management of the Farms 
to evolve In the light of e'!tperience gathered norms for input-output 
ratio and a crop pattern which would yield the best results and sub
serve the objectives with which the farms have been set up. The 
Committee would like the Management to make a specific mention 
.'of these notable achivements in their annual report. 



X 

FINANCIAL RESULTS 

A. ProfttabUity . ., 

lQ.l. The working results of the Corporation for the four years 
((1969-70 to 1972-73) were as under:-, 

(Rs. in Iakhs) 

Profit 4'52 58'61 

>PERCENTAGE OF PROFIT 

(8) To Sales (including the cost of 
Farm produce used internally) 39'28 1'96 2'113 

(b) To gross fixed Assets • 1I'83 0'86 1'49 

(c) To capital employed 31' 24 0'73 I' 34 

(d) To net worth 41' 54 0'17 1'50 

(e) T.> equity capital 44'61 0' 73 1'33 
--..0,-_ .. ,--

10,2, The Committee enquired a):lout the reasons for the decrease 
.in the profit of the Corporation in 1970-71 and 1971-72. During eviJ.. 
,dence the representative of the Corporation stated that:-

"When we compare the profits of 1969-70 with the lesser profit 
which we got in 1970-71 and 1971 .. 72, it is mainly on account 
of strikes in Suratgarh Farm, Between 1969-70, 1970-71 and 
1971-72 the fall of profit was due to fan in production, If 
we make a comparison, that accounts for the fall in profit. 
As far as 1972-73 is concerned this shows a net profit of 
about Rs. 60 lakhs," 

10,3, In this connection the Ministry in a note after evidence 
::stated that:-

Hbesides fall in production, the main reason for decrease in 
the profits during 1970-71 when compared with the pro
fits of 1969·70 was mainly due to strike at the Suratgarh 

115 
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farm where alone the profits fell by Rs. 27 lakhs, besides 
Rs. 6 lakhs in the case of J etsar Farm. 

With regard to fall in profit during 1971 .. 72, the Corporation 
accounted for an unabsorbed amount of development 
expenditure of Rs. 3.07 lakhs incurred at Jharsuguda Farm 
due to the decision to wind up the activities nt that place,_ 
besides a loss of Rs. 20 lakhs at Suratgarh Farm due to 
low yield of gram. 

During the year 1972-73, necessary steps had been taken by the 
Corporation to check this adverse trend by changing the-. 
cropping pattern and economising in the expenditure." 
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B. Losses 

10.5. The following State Farms had registered a loss durin. 
1971-72 and 1972-73: 

Sl. 
No. 

Name of the Farm 

(Rs. in lakh) 

Loss 
during 
1911-12 

Loss 
during 
1972-73 

---------------------,-----
1 Jharsuguda (Orissa) 7'97 2'3~ 

2 Ladhowal (Puniab) l'JO 

3 Aralam (Kerala) 1'46 0'04 

4 Chengam (Tamil Nadu) 0'56 0'02 

S Khammam (A.P.). 0'40 
(First year) 

6 Kokilabari (Assam) 1'40 3'73 

7 "'Mizoram . 6' 19 7'3 2 

-This farm is running purely as 0 developmental work on grant-in-aid basis, the (xpcr:diwTt' 
Cll)ital and revenue being recoverable frOID the Government of India as on 30-6- J913 
was 16' 2J lakhs. ' 

10.6. The Committee asked whether Government had analysedl 

the reasons for the losses suffered by these farms and if so. the ~teps 
taken to improve the profitability of the Corporation. The Ministry 
in a reply after evidence gave the following reasons for losses suffer-, 
ed by each farm:-

(i) The losses in Jharsuguda had been on account of the agita
tion by the outsees from the Hirakud Dam Reservoir and' 
peripheral area. In 1972, out of a total area of about 7,00o. 
acres, it was decided to retain only 2.000 acres and sur
render the rest of the area. In view of the insistance of 
the State Government that State Farms Corporation of 
India should not withdraw from the State altogether and' 
their offer of alternative sites, no final decision had been 
taken regarding the closure of the farm. The Corporation 
was, however, maintaining minimum staff and equipment. 
incurring only limited expenditure. 

(ii) The Ladhowal Farm (Punjab) had suffered a loss of 1.1' 
lakhs due to low yields obtained as a result of power crisia 
as the irrigation supplies of the farm were mainly tm-
pended on tubewells. 
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(iii) The Aralam Farm (Kerala) was started onlyfn Septem
ber, 1970 and some Khariff sowing done in 1971. On ac
count of the delay in the handing over of the land by the 
State Government and the time taken in clearance of 
thick jungles from the land, the farm incurred a net loss· 
of Rs. 10,000. In 1971-72, it incurred loss of Rs. 1.5 lakhs. 
Increase in loss was due to the fall in income from customl 
work and also because the farm was still in a develop
men·tal stage. 

(iv) The Chengam Farm (Tamil Nadu) was inaugurated in. 
October. 1971. State Government handed over only 342 
hectares after clearance of the forest. A lot of develop
mental work was still necessary on this farm. Wells were 
required -'to be sunk, construction of irrigation channels, 
levelling of land etc. were all required to be undertaken. 
Cultivation operation commenced from Khariff, 1972. 

(v) KhlUllmam Farm (Andhra Pradesh) was established dur
ing tbe later half of 1972-73. It was not possible to sow 
any crop in Rabi in 1972-73. It had since been possible' 
to put about 269 hectares in Khariff 1973 at the Farm. 
The farm suffered the 108S (Rs. 0.40 lakhs) as it was still i 

in developmental stage. 

(vi) The farm at Kokilabari was started in November, 1971. 
About 220 hectares of the land could be reclaimed till the' 
end of March, 1972. Heavy rains impeded the work re
clamation and encroachment and assault on life and pro
perty, of the farm by the villagers of surrounding areas 
greately hampered the work of the farm. Being in deve
lopmental stage the 'loss of the farm was expected to be 
Rs. 3 lakhs. 

(vii) Regarding Mizoram it was stated that it was a pureJy 
developmental farm undertaken to improve the over-aU 
development of Mizoram area, and the capital expenditure 
and losses incurred by the Corporation were reimburs
able by the Government. 

10.6A. Asked whether proforma accounts of the individual farm 
was being maintained. the Ministry stated that: 

"the proforma aCC<lunts, for individual farms were maintain-
ed to indicate profttlloss and the financial results of their 
working assessed." . 
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10.7. The Committee find that the profit earned by the State 
lfi'arms Corporation of India came down from Rs. 27.84 lakhs in 
1969·70 to Rs. 2.29 lakhs in 1970-71 and &. 4.52 lakhs in 1971.72. In 
1972·73, the Corporation earned an an time high profit of R~. 58.67 
'Iakhs. The Committee were informed by Government that fan in 
profit during 1970·71 and 1971·72 were due to (i) fan in production; 
(ii) strike in Suratgarh Farm (iii) Loss of Rs. 20 lakhs at Suratgarh 
farm due to low yield of gram; and (iv) unabsorbed developmental 
expenditure of Rs. 3.07 lakhs incurred at Jharsuguda farm due to 
the decision to wind up the farm. The Committee were informed 
that during ],972.73, the Corporation was able to reverse the adverse 
trend by changing the cropping pattern and eflecting economie~ in 
·expenditure. 

The Committee were also informed that the newly set up farms 
'Of the Corporation viz. Aralam, Chen gam , Khammam, Kokilabari 
'and Mizoram are incurring losses because these are still in R deve· 
~Iopmental stage. 

The Committee recommend that the Corporation should continue 
\to take etlective steps to maximise production by improving its irri· 
-gation facilities, etlecting economies in expenditure and adopting 
suitable cropping patterns so as to obtain the optimum yield per acre 
with the minimum cost of production. The Committee also desire 
that Government\Corporation should finalise their decision to wind 
-up the Jharsuguda farm so that the Corporation is not put to further 
'loss in having to maintain it. 

10.8. The Committee also recommend that Government should 
1Ioon finalise their review of the organisational set up of the Corpora-
1ion so that Corporation is geared to achieve its objectives in an eeo· 
:nomic and efficient manner. 
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10.12. The Committee enquired whether this expectation'had been 
realised in the case of the various farms of the Corporation. and if 
not, whether Government analysed the reasons for low return over 
the investment. The Ministry in a reply after 'evidenee informt!d 
the Committee that:-

"by and large, the Corporation had been able to show ade
quate returns on the capital investment made at the "'ari
oUs farms. Of the 11 farms, Suratgarh had shown a rate 
of return of 31,39 per cent, Jetsar 12.3 per cent. Hissar, 
14.65 per cent and Raichur 2.19 per cent. At the other 
farms, the Corporation had incurred a loss, in the year 
1972-73. I,t must be noted that most of these farms were 
new except the one at Ladhowal and were yet to be fully 
developed. " 

10.13. Asked as to what steps Government were contemplating 
to improve the returns on investments, the Mini~ry statedthat:-

"The Government of India were watching the progress of the 
operations through the Government Directors appointed 
on the Board. At the time of examination of the budget 
proposals and the annual plans of the Corporation also, 
the Government kept a watch over the returns on invest
ment being achieved by the Corporation. The Govern
ment had taken the view that the existing farms needed 
to be fully developed. It was in view of this that 
Government had felt that the Corporation should 
consolidate the existing farms rather than opening new 
farms or diversity its activities which was not really the 
prime concern of the. Corporation. 

It was also proposed that a performance review of all the 
farms should be placed before the Board. of Directors at 
every meeting to consider the measures necessary to im
prove the working of the farms. productivity and conse
quent returns on investment." 

10.14. The Committee note that t~ Damle Committee had envis
aged that in the State Farms, "giVeD the necessary facilitieN parti
cularly perennial irrigation, it should be possible to get a return of 
6 per cent over the initial capital investment." An analysis of the 
rate of return achieved by State Farms during Its,..70 to 197%-73 
indicates that in some of the farms this expectation of 6 per ceDt rate 
of return has not been realised. For example, the rate of return 
in the case of Laclhowal State Jrarm ranged between «U4 to 3.26 per 
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cent Raichur Fann between 0.21 to 5.17 per cent and Jebar farm 0.2l 
per cent. 

The Committee have been informed that Government kept a 
watch over the returns on investment achieved by the CorporatioD 
and it was now proposed that performance review of an the farms 
should be placed before the Board of Directors at every meeting. 
The Committee recommend that suitable proformae for such reviews 
are prescribed in consultation with I.C.A.R. and agricultural experts 
in the Ministry so that these reviews may be meaningful and enahle 
the authorities to pin po~nt the deficiencies in the working of the 
farms and to take suitable remedial measures with a view to improv. 
ing their performance so as to uttain at least the minimnm retul'n 
of 6 per cent Oft investments as envisaged in the Damle Committe(: 
Report. 

The Committee feel that thq return of 6 per cent should not be 
dimcult of achievement especiany when some other State Farms as, 
for example, Suratgarh Farm had given as high a return as 31.39 
per cent., Hisaar 14.65 per cent and Jetsar 12.38 per cent in 1972·73. 

D. Fixed Assets 

10.15. It has been stated in the Annual Report of the Corporation 
(19'71.72) that administrative control of Central State Farms was 
transferred to the Corporation w.e.f. 1st August, 1969 with their 
Assets and Liabilities and the net ~ssets of the farms had been esti
mated at R~:. 2.5 crores. From the Annual Report of the Corporation 
for 1971-72 it is seen that the value of assets and liabilities at the 
time of incorporation continued to be provisional and the assets had 
not been transferred in the name of the Corporation. The Commit
tee desired to know the reasons of delay. 

10.16. In a reply after evidence, the Corporation stated that the 
statement of assets and liabilities of each farm had to be certified 
by the .Ace·Quntant General of the States in which the farm are 
situated. 'l'be final evaluation of the assets and liabilitks would 
be done as soon as the certification. by audit was completed. 

10.17. So far the Corporation had not written of any amounts on 
account of losses ~n production. 

10.18. The Committee are surprised to note that although the 
Corporation was set un as far back as 1969, the fixed assets of the 
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Corporation have not yet been transferred in the name of the State 
Farms Corporation of India. The Committee were informed that 
the delay was due to the nonreceipt of the verification and certiftcate 
of assets and liabilities by the Accountant General, Baryana. 

The Committee deplore this inordinate delay and recommend 
that this mltter should be pursued and settled without any further 
loss of time. 

E. Sundry Debtors and TUrn Over 

10.19. A statement showing the volume of book debts and sales 
for the last four years is given below:-

----------------
A~ on 

3°-6- 1970 

30-6- 1911 

30-6-1972 

30-6- 1973 

-----------

Tutal Book D~bts 

C')l\si
dered 

.,)od 

13' 28 

IS- 30 

26'44 

18' 58 

Consi
dered 

<"Iollht£ul 

(Ra. in laths 

Sllle~ PerrI r" Ie 
nf rleht 
to scl~s 

70'87 18'74 

1I7' IS 13'06 

159'91 1 S -53 

207'00 !l'98 
(Provi~ional) 

10.20. The Sundry Debtors represented 2 months' Sal~s during 
1971,.72, 1.6 montrs' in 1970-71 and 2.2 months' in 1969-70. 

No information about the periodicity of debts was stated to be 
available. 

10.21. The total amount of Sundry Debtors as on 30th .June, 1973 
was 18.58 lakhs as against Rs. 26.44 lakhs during last year. The de
crease was due to expeditious sales realisation which increased from 
Rs. 159.91 lakhs (during 1971-72) to Rs. 207 l~khs during 1972-73. 
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10.23. Asked about the system of their billing and realisation of 
outstandings, the Corporation stated they were realising from pri
vate parties 100 per cent an advance and the produce was sold after 
vatc parties 100 per cent as advance and the produce was sold only 
after realisation of the amount. In the caSe of Government Depart
ments 25 per cent of the amount was collected in adv8.l)ce and this 
was adjusted at the time of final settlement of the bills. . 

10.24. The Government agreed with the view of the Committee 
that volume of book debts in the case of State Farms· Corporation 
of India was on the high side and requil'ed concerted measures. 

10.25. The Corporation stated that there was no bad debt and 
wherever the amounts were outstandings for more .thna three years 
the matter was being pursued with the concerned departments 
vigorously. 

10.26. The Committee find that though percentage of debtors to 
sales has come down from 18.74 in 1969-70 to 8.89 in 1972-73 the 
amount of debts outstanding has gone up from Rs. 13.28 lakhs on 
30th June, 1970 to Ks. 18.58 lakhs as on 30th June, 1973. An 
analysis of the debts as on 30th -June, 1973 has sIlown that, out 
of the total debts of Ks. 18.58 lakhs, debts amounting to Ks. 6.81 
lakhs have been outstanding for more than three years in the cale 
ofSuratgarh Farm. The Committee recommend that re8l1oD5· for 
the long outstandings should be critically analysed and suitable 
steps initiated to realise the am«!unts at the earliest. 

The Committee would als~ like special attention ,to be paid to 
these debts outstanding for more than three year. so that cODC4U'ted 
measures could be taken to recover them without further delay, . 

G. Inventory 

10.27. The following table indicates the comparative" position of 
the inventory and its distribution at the close of the last four years: 

1 Raw materials stores and spares 

2 Work in progress 

3 Finished goods 

4 Goods in trllnsit 

1969-10 

52'15 

5'33 

117' 23 

0'49 

17S' 20 . 

(Rs. in lakhs) 

1970-71 1971-72 1972-73 
(Provisional) 

~--- -- --------- .~-

045' 41 5°'00 74'65 

10'65 IS'86 ·24'92 

127'39 130'S5 172'S4 

1'06 0'23 1'87 --- ---
184'S7 196'44 273'9 
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The stock of raw materials, stores and spares was equivalent to 
about 9.76 months' consumption for production requirement in 
19'71-72 as compared to 10.62 months' in 1970-71 and 15.43 months' in 
1969-70. 

The work in progress at the end of 1971-72, represented about 1.16 
months' value' of production I at cost (including depreciation as 
agains.t 1 months' in 1970-71 and 0';58 months' in 1969-70). 

The stock of finished goods represented 9.78 months' sales in 
1971-72 as compared to 13.05 months' in 1970-71 and 19.84 months' 
in 1969-70. 

10.28. The position in regard to 1972-73 is as follows:-

(i) Raw M Iteri4l : 
such as fertilizer & Pesticides P.O.Ls and ~eeds 

(ii) Stores & Spares: 

3' 57 months, say 4 month 
Btock. 

IQChas spare part8,i"nny bap, construction material, 24' 9 month,' slOck. 
livestock, meaicine,s and stutiOIUIlY. 

(iii) Finished, ."od. in terms of annUli I turno>,er 9' 97 1l\t.n1lu, ,: Y J 0 
mvnths'turnuver. 

10.29. It would be seen from the statement that the stock of fin-
ished goods has increased from 117.23 lakhs at the end of 1969-70 
to as. 172.54 lakhs at the end of 1972-73. The Committee enquired 
the reasons for this increasing trend and also asked whether it was 
due to anydifRculty in selling the goods. The Corporation stated 
that there had been no difficulty in selling their stock and if the 
stock shown at the end of any year was higher than the previous 
year, it was only because the Corporation had not thought it proper 
to dispose of the prduce in a rushed manner. 

10.30. The nor .... ~ 4Jxed by the Corporation for inventory holding 
are as follows:-

SI. 
No. 

--'-"- --- ----
Category of stores Maximum 

stock level 
Minimum 
stock level ------, -_._-............ '---._-_ .. _--

2 3 4 -----.-------.--_._._--....--------,----_.-.--_._-
1 Imp.lrtea spares 2 yenrs I y~arb' 

requiremlnt requirfmtnt 

6 m)nths 3 month~ • 
requiremtn t requircm( r t 

II IIl<1ia::noul stores 

---- -_.- ---_._-----
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2 3 4 , 
-~--.--.- ------------.--~,-.-----.-----

3 POL X HSD 

" Lubricants 

S Fertiliur 

I months 
requireml'nt 

6 months 
requirement 

tu be p~dw.slll 
on as required 
basis. 

----------~-- ~ .--. 
NOTli.-.(i) TheBe .stock levtl» c1u not apply to Sp!.fts which f.n- r(,t ngdl.J Iy ll.J H.m< d 

and h~ve to be ktpt ::~ insurance stock. 

(ii) Reard.edn, levels to be fixe4, somewhere between the minimlm'\ Ilr.d maximlUll 
stock levels dlpending upon the type of ~parcl', h 1<1 lime. 

10.31. Asked as to steps taken to bring down the level of inven
tory, the Corporation in a reply after evidence stated that the fol
lowing steps had been taken to bring down the level of inventory:-

"(i) Studies for inventory control of spare parts and general 
technical stores have been carried out by an officer of the 
headquarters at Central State Farms, Suratgarh, Jetsar. 
Jharsaguda, Raichur and Ladhowal. The other farms 
being comparatively new, the stocks held are rather small. 
As a result of the studies made, spare parts and general 
stores held above maximum stock limits and also not 
utilised otherwise have been located and required items 
were transferred to other fa11ms. Balance spare parts, 
mostly received along with the machines now declared 
surplus would be transferred along with the surplus 
machines to' be dispose off, thereby reducing the level 
of inventory. 

(ii) In order to prevent excessive build up of inventory, action 
regarding fixation of stock levels and study of consump
tion patterns of review the stock levels, is being taken up 
at the farms, as a regular measure. The possibility of ap
plication of latest techniques of inventory management 
like A.B.C. analysis and standardisation is also being ex
plored. 

(iii) For indigenous items, rate contracts for supply of parts 
for various Russian machines have been entered into 
with different firms, thereby reducing the inventory hold
ing imits. Manufacture of such parts as are not available 
indigenously is also being carried out to the extent posst
ble in our fabrication unit at Central Farm, Suratgarh." 
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10.32. The Committee note that the stock of raw materials, stores 
and spare parts etc. has increased from Rs. 52.15 lakhs as at the end 
of 1969-70 to Hs. 74.65 lakhs at the end of 1972-73. The Committee 
lind that the value of stones and spares accounted for about 25 
months' stock at the end of 1972-73 although according to the norms 
fixed for the Corporation, the maximum stock level for imported 
stores is two years' requirement and for indigenous stores 6 months' 
requirement. The Committee recommend that the Corporation 
should review the inventory of stores and spares to segregate ihe 
Imported spares from the indigenous ones to ensure that stock in 
excess of prescribed limits are not held and capital locked up in 
stores. The Committee also recommend that the stock of raw 
materials and stores and spares should be kept under doSe and 
continuous review and steps taken to avoid overstocking of these 
stores. 1 

The Committee are surprised that the stock of finished goods at 
the end of 1972-73 represent about ten months' turnover. The Com
mittee would like that the reasons for this locking up of stocks 
should be gone into and suitable guidelines laid down for disposal of 
the. stock to the best advantage of the Corporation. 



XI 

ORGANISATIONAL SE'I';.UP 

A. Board of Directors 

11.1. The'Management and control of the Corporation vests in a 
Board of Directors whose number an~ appointment is determined 
by the President. Both the Chairman and the Managing Director 
are appointed 'by t!J.e President from the Board of Directors. Sub
ject "to the·Control and supez:vision of the' Board of Directors, the 
Manl\ging ~Director .functions as the Chief Executive Officer of the 
Corporation. He is assisted in the Head',Office in the discharge of 
his functions, by Senior Executives incharge of Finance and Ac
counts, Agriculture," Engineering, Marketing and Administration 
Wings, 

11.2.. Celltral State Farms constitute the field units of ,the Corpo. 
ratio1\. Each Farm is headed by a Farm Director .who is assisted 
by junior officers in charge of Administration, Accounts, Agricultu-
ral and Engineering sections at the Farms. . 

,.' 
11.3. The Committee were infor.med that in the State }4'arms Cor

porationa part time Chair.m$n was appointed with effect from 12th 
August, .1971. There was no' regular, Managing Director during the 
period ,from 14th ApJ:U, 1972 to 4th February, 1974. The Ministry 
of Agriculture had appointed.8 Joint Secretary of the Ministry to 
look after the work of Managing Director, in the Corporation in ad
dition to ~~ duties. That officer performed the duties in the Cor
poration till September, 1972. ,In the absence ,of the, Managing Dir
ector ,the fWl.Ctions of the Chief Executive Officer in ,the Corpora
tion were being ,~rformed by the part-time Chairman. of the Cor
poration. 

11..( The Board of Directors of the Corporation consists of the , ' 
following:-

1. Chairman (Part-.time) 
2. ,Managing Director (w.e.t. from 5-2-1974) 
.3. Joint ·Secreta~ in the Min. of Agri., Member 
4. Production Commissioner in the. MilL of /igri. Member 
5. Director ('Finance) in the Min. ot Agri. Member 
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6. Managing Director, National Seeds Corpn. Ltd. Member 
7. Vice-Chancellor, Haryana Agri. University Member 

8. Asstt. Director-Geueral, I.C.A.R. Member 
9. Non-Official, Member. 

10. Director, U.P. Institutes of Agriculture Sciences Member 

11.5. On being asked whether there was any scope for improve
ment in the constitution. of the Board of Directors of the Corpora
tion, the Chairman of the Cor~ratin stated that: 

"The Board at the Centre is heavily loaded by the Ministry's 
representatives. If instead of having a Joint Secretary 
and some Deputy Secretaries from the Ministry, the Board 
could have the benefit of technical people, experts, from 
the LeAR and tht! universities, probably we may get more 
help and we may be able to do our job better." 

11.6. The Committee asked about the reasons for frequent changes 
in the top management of the Corporation and whether non-appoint
ment of a Chief Executive left a vaccum in the top management. 
In a reply ~fter evidence, the Ministry stated:-

"It is not correct to say. that there have been frequent changes 
in the top management posts in the Corporation. The 
position is that the first Managing Director of the Corpo
ration (Shri F. C. Gera) relinquished the charge of the 
post on 19th April, 1972 after the expiry of his tenure 
of 2 years or reemployment as Managing Director, SFCI. 
Immediately on the relinquishment of the charge by Shri 
Gera action was taken with the Bureau of Public Enter
prises to obtain a panel of suitaVle officers to select a per
son for the post of Managing Director. In the meantime 
another Joint Secretary in the Ministry was appointed to 
hold an ad hoc charge of the post in addition to his own 
duties. He had to relinquish the charge of this post as 
his service were temporarily replaced at the disposal of 
the Bihar Government for emergency relief programme. 
Out of the names suggested in the first panel by the B.P.E. 
no suitable candidate was available. In view of this, a 
second panel was called for from the B.P.E. Out of the 
names suggested in the second panel, an lA.S. Officer 
from Andhra Pradesh was selected. The DepaTtment of 
Personnel were requested to get the release of this officer. 
Unfortunately the State Government could not release 
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the selected Officer. Another panel was called for from 
the B.P.E. and an I.A.S. officer suitable for the post was 
selected. He also was not made available by the Depart
ment of Personnel due to the fact that he was being con
sidered for some other appointment. Thereafter another 
panel was called for from the B.P.E. but unfortunately no 
suitable candidate was available. In view of this, B.P.E. 
and the Department of Personnel were approached and 
they suggested that the Department of Agriculture could 
suggest a suitable officer for appointment who could be 
empanelled. 

On the basis of this an officer of lAAS cadre was selected, 
having agricultural background. B.P.E., after considering 
the case, was of the view that he was too junior an officer 
to hold the' post of Managing Director, SFCI. After that 
an lAS officer of Orissa cadre has been selected and he 
has recently taken over the charge. 

The Government agrees with the view of the Committee that 
the non-appointment of a Chief Executive leaves vacuum 
in the top management of an enterprise, but from the 
above facts it will be seen that the Government was alive 
to the situation and all along was trying their best to flll 
up the post. Even in the absence of a regular incumbent 
an ad-hoc appointment was made." 

B. Financial Adviser 

11.7. The post of the Financial Adviser of the Corporation remain
ed vacant from 6th January. 1973 to 12th November, 1973. During 
this period DFA discharged the functions of F.A. in addition to his 
own duties. During evidence the Committee enquired as to why 
the post of Financial Adviser had remained vacant so long, the 
Chairman of the Corporation stated that:-

"Not only this post, but there are many other posts which I 
deliberately kept vacant. For instance, when I. joined, 
there was a Secretary as well as a Chief Administrative 
Officer. So I abolished the post of Secretary ar.d the Chief 
Administrative Officer is carrying on. Similarly, at pre
sent there is no Deputy Financial Adviser. But stilI, I 
think we are in no way inferior to other Corporations. 
This Financial Adviser's ~st could also have gone, but 
the Constitution requires that I must have a Financial Ad
viser. Since this post has to be filled up J request the 
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Auditor General to recommend some names. He has 
. given one name but the comments against the officer were 
not very encouraging. Then I tesorted to a public adver
tisement but, in the first instance, there were very few 
who appeared. Then we had to resort to advertisement. In 
the first instance, th~e candidates. appeared and then 
again, r, had to call for another interview in which nine or 
ten car.didates appeared. Out of that,about three months 
ba~k,we picked up the Financial Adviser. Then for that 
Committee, I had an ex-member of the UPSC who was 
the Controller General, Defence Accounts. I was a180 
there in that Committee. This Committee had actually 
selected this FA who has been working for the last 12 
months." 

11.8. Asked whether the vacan:y in an important post like the 
Financial Adviser did not lead to laxity in 'financial discipline, the 
Corporation stated that the post of Financial Adviser had since been 
filled up w.e.£. 12th November, 1973. As Deputy Financial Adviser 
had been authorised to discharge the functions of the Financial 
Adviser in addition to his, own duties by the Board of Directors, the 
question of laxity in financial discipline did not arise., . 

11.9. In a reply furnished after evidence the Ministry however, 
stated that non-filling up the post of Financial Adviser could lead 
to laxity in financial discipline but assured that there was no reason 
to believe that there had in fact been any laxity in the financial dis
cipline since the Board of Directors had been alive to the sitllation 
and had approved necessary ad hoc arrang(~ments for the Deputy 
Financial Adviser to discharge the functions of Financial Advis~r. 

11.10. Asked whether Govemment were satisfied with the pre
sent organisational set-up of the State Farms Corporation and if 
not, what improvements proposed to be contemplated, the Secretary 
of the Ministry stated "The Government is not satisfied with 
the o.rganisational set·up of the State Farms Corporation of 
India ...... The post of the Managing Director has been vacant for 
Ii very long tiine. Perhaps the most important of· its objectives or 
at least one of the most important objectives, is seed production. 
The State 'Farms Corporation does not have adequate expertise 
for seed production. The things are to fill'up the post of Managing 
Director and to buttress the set up of the SFCI either by making 
available to it the expertise that is there in N.S.C., the I.C.A.R., 
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its institutes and Agricultural Universities or to some extent; sup
plement it with its own expertise. We have to provide other ad
ministrative and technical support that may require." 

11.11. Subsequently in a reply after evidence the Ministry stated 
that the Government are generally satisf).ed that present organisa
tional set up is capable of implementation of the programmes and 
attainment of objectives. It may be necessary, however, to provide 
specialists in the fields of soil conservation and land and water 
management. However, the Government propose to review the 
present organisatiol'lal set up in consultation with the State Farms 
Corporation of India authorities so that it can be geared fully to ~lt
tain the objectives. 

11.12. The Committee note that the post of the Managing Direc
tor which was vacant since April, 1972 and the post of Financial 
Adviser which was vacant from 6-1-1973 were filled up only in Feb
ruary, 1974 and December, 1973 respectively, sithough the Govern
ment admitted that non-filling up of a vacancy in the management 
of an enterprise leaves a vacuum and non-filling of tbe post of 
Financial Advisor may lead to laxity in Financial discipline. The 
Committee desire that such delays in filling up important managorial 
and financial posts should be avoided in the interest of proper and 
smooth functioning of the Undedakling. The C~mittee would 
like Government to take advance action to prepare the panels for 
appointment to Undertakings and to take effective measures to 
fill up the vacancy as soon as it. occurs. The Committee would like 
to be informed within six months of the concrete measures taken in 
this behalf. 

11.13. The Committee note that· though the State Farms Cor
poration was set up in 1969, it is only that Government are propos-

. 'ing to review the organisationa~ set up of the Corporation. It has 
been admitted during evidence that Government are not satisfied 
with the organisational set up of the Corporation. The Corporation 
does not admittedly have adequate expertise for seed production 
which is the most important objective of the Corporation. The 
Committee desire Government to complete expeditiously their re
view and strengthen the management by inrluding experts with 
distinguished record for seed production. 
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11.15. A statement indicating the expenditure on Head Office 
-establishment vis-C4>i.B the expenditure on the farms for the .lali~ 
.3 years ended 30th June, 1973 is given below: 

(R5, in lakhs) 

YelU" 
--~.-1-_-' __ ._._. __ ~_._ . .----.-.-.-__ . _____ _.,._.-.-.-.. _ .. _ 

Head Office , 9'26% t1'44 '1'28 

Farm, , 150'45 187'06 147'9~ 

% ofl.Jead Office cxpen,\it~re To Farms expcllltituce 6' IS% 6'65% s% 

11.16. During evidence the Committee enquired whether the 
-Corporation had conducted any survey to fix norms for staff strength 
.at various State Farms, The representative of the Corporation 
stated that:-

"We have taken over the administration of the State Farms 
from the Government and simultaneously, we have taken 
over five Farms. We have mr.de a study of those Farms 
and found that there was a surplus staff. A Committee 
of experts was appointed and after that study, we abolish
ed most of the posts ·and had transferred the surplus staff 
to other farms. But we have not yet made any study of 
those farms". 

11~17. The . Ministry stated that the Government had not flxe.d 
:any staffing norms for the Corporation at present Government's 
'view is that primarily it was for the Board of Dtrectors to, fix up 
'such norms, The Government' indicated that it was intended to take 
up tl}is matter through its Directors, on the Board after detailed 
examination of the existing set up with reference to the need tor 

.increasing the productivity, efficient running of the farms etc. 

11.18, Asked about the ratio of the officers and the employees in 
. the Corporation, the representative said that "I have got three or 
four categories of people who are regular employees and are worJtl. 
ing in the Headquarters. But I have to depend. m08Uy on the casual 
labourers, because it is a seasonal operation. Therefore, I did not 
'work out any ratio and nobody also told me about it." 

11.19. On being asked whether in the opinion of. Government 
would it not be in the overall interest of the Corporation it the 
:503 LS-IO : ··<l.l 
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field workers were skilled in multipurpose operations, the Secretary 
of the Ministry during evidence stated-

"The employees of the Corporation should have as many skills 
as are needed in the Corporation, and we would certainly 
agree and recommend this to the Corporation and also ins
truct the Government Directors to try and g~t this brought 
about." 

11.20. The Committee note that the actual staff strength of the 
Corporation has incre.ed· from 792 as on '38th June, 1971 to 99(J 
as on 30th June, 1973. The sanctioned strength as on 30th June, 
1973 is stated to be even higher i.e., 1200. Besides, the Corporation 
has a sizable strength of casual labourers. The Committee find that 
the Corporation has not as yet fixed any staffing norms. The CODl
mittee recommend that while reviewing the orgahisational set up of 
the Corporation a review of the staffing pattern should also be under
taken in order to fix appropriate norms for the different categories 
of staff. 

The Committee also recommend that as agricultural operations 
are of a seasonal nature, regular staft of the Corporation should be 
trained in more than one operations and skills in the interest of 
greater utilisation of staff and effecting ec.onomies in expenditure. 

D. Incentive Scheme 

11.21. For the purpose of creating an interest among dle workers 
of, the farms for increased production, it was decid'ed that the work
men who gave the maximum yield on a selected piece of land would 
be given a suitable price. 

The main features of the scheme are as under:-

(a) Each Farm would set apart plots of 15 acres each in the 
charge of various fieldmen. 

(b) These plots would be entered for purpose of competition. 

(c) Whether the plot would be put under paddy cotton, bajra, 
moong, wheat, gram rape and mustard would' depend upon 
local factors and would be decided by Director of the 
farm. There would be no objection to more than one plot 
under the charge of a fteldmen entering the competition 
if they are growing difftrent crops. 

(d) Any plot that registers yield higher than the yield would 
be eligible for the prize. Bwt the prize would be given 
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only to thc' plot which registers the highest yield. The 
prize would be distributed among the operational staff 
who were incharge of the particular plot. The operational 
5taft' would include fieldmen, tractor driver, harvestor, 
Combine Operators, Mechanics and Agricultural Assis
tants. The amounts of the prizes are:-

First Prize 

.Second Prize 

Rs. 1000.00 

Rs. 500.00 

11.22. 'I'he Committee asked as to what h~d been the effect of the 
operation of this incentive scheme on the per acre of yield of the 
respective State Farms where this scheme was introduced. In a 
reply after evidence the Corporation stated that:-

"the workers were taking keen interest in giving maxtm~ 
production so as to get 1st and 2nd prize. Raichur farm 
had already given a lead in the record production of Vara
laxmi and the staff of the farm had already been given 
the prizes under this scheme. FiVe fieldmen of Raichur 
farm had given a yield of about 35 quintals per hectare 
in cotton. At Suratgarh farm, the average yield of paddy 
increased from 7.34 to 13.75 quintals. At Jetsar farm also .. 
the average yieJd of wheat increased from 5.50 quintal! 
in 1971-72 to 5.85 quintals in 1972·73." 

11.23. The Committee also note that the percentage of head
quarters overheads to the expenditure on larlllS has been of tbe 
order of '.15 per cent in 1970·71, 6.6 per cent in 1971-72 and 5 per 
cent in 1972-73. The Committee would like the Government/Cor
poration to keep close and continuous review of the headq1UU1era 
and other overheads expenses with a view to ensuring that they are 
not excessive. 

The Committee also note that an incentive scheme has been in· 
troduced by the Corporation to achieve higher yield per ~re in the 
lana 

The Committee feel that the Corporation should take advan
tage of introduction of this incentive scheme to regulate the .taft 
strength both in the existing fanna and the new fanna to be set up 



xu 

CONCLUSION 

12.1. The State Farms Corporation of India Ltd., was set up in 
May, 1969 and the administrative control of the then eXisting aix 
Central State Farms viz., Suratgarh, .Jetsar, Hissal', Jharsaguda, 
Jullunder and Raichur Farms was transferred with their assets and 
liabilities to the Corporation with effect from 1st April, 1969. 

12.2. The main objects for which the Corporation was set up 
are: to set up and run agricultural farms for production primarily 
of seeds of foodgrains, fibre crops, plantation crops, oilseeds, vege· 
tables and fruits a'3 well as study of these crops in the various parts 
of the country; to set up poultry, sheep, pig and other cattle breed
ing farms; to undertake development, reclamation and improve
ment of lands to give on hire machinery belonging to the Corpora
tlon to States and contact Government's corporate bodies and pri
vate individuals, etc. 

12.3. During the course of examination of the working of the 
State Farms Corporation of fndia Ltd., the Committee find that:-

(i) The first State Farms was set up at Suratgarh in August. 
1956 with a view to utilising agricultural machinery and 
equipment gifted by USSR. Under the agreement signed 
by Government of India ~ith USSR in ·1955, machinery 
of the total value of Us. 210.29 lakhs was imported as 
gift or through purchases for the farm previously run 
departmentally by the Ministry of Agriculture before 
formation of the Corporation. 

(U) The effective demand for certified seeds of wheat during 
Fifth Five Year Plan has been estimated at one lakhton· 
nes. The share of the Corporation is expected to be of 
the order of 12.84 per cent. Besides the 6 farms taken 
over by the Corporation, 7 new farms have· been set up 
by . the CprpJration at Cannanore, Lokichera, Lushai· 
chera, Chengam, Kokilbari, Aswaraopet (Khammam) and 
Lalganj (Rae Bareli). The Corporation has proposals 
for setting up new farms in Bihar, Gujarat, MadhyaPra~ 
desh and Nagaland. 
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~) The total area allotted for the fa.rms ia 94,530 acres out 
of which an area of 77,259 acres is in possession of the 
Corporation at the end of 1973-74. The Corporation has 
been able to increase the area under cultivation from 
44,174 acres in 1971-72 to 52,404 acres in 1973-74. The 

'Corporation would also be able to bring 12,721 acres un
der cultivation thus increasing the total culturable area 
to 64,538 aCres during the current year. 

(iv) The total production: of various farms of Corporation in 
1969-70, is 1,32,980.47 quintals of Rabi and 32,738.97 
quintals of Khariff; in 1970-71, 70,717.70 quintals of Rabi 
and 52,173.05 quintals in Khariff; in 1971-72, 109,734.99, 
quintals of Rabi and 46,606.49 quintals of Khariff; and in 
1972-73, 148,401.83 quintala of Rabi and 90,445.35 quintals 
of Khariff respectively. 

(v) 

(vi) 

(vii) 

In 1971-72 and 1972-73, the average yield of wheat per 
acre (in quintals) in Suratgarh was 6.90 and 7.96; Jetsar 
5.50 and 5.95; Hissar 10.48 and 8.06 and Ladhowal 6.11 
and 4.75 respectively. 

A scheme for the establishment of an organisational Unit 
for Multiplication of seeds of new high yielding varieties 
at a cost of Rs 8.16 lakhs in association with the State 
Farms Corporation, Agricultural Universities and other 
Seeds Producing Agencies has been approved by the 
Planning Commission to be implemented -by the Corpora. 
tion during the Fifth Fiv,e Year Plan. 

In order to improve the utilisation of machinery, the Cor
poration has started taking up "custom work" -within a 
radius of 10 Km. from the farms, on behalf of private 
parties on payment. The Corporation earned a total ium 
of Rs. 23.49 lakhs till 1972-73. 

(viii) The Corporation haa set up a 'Fabrication Unit' at Surat
garh Farm in order to meet the requirement of spare 
parts of agricultural equipment. in the country. 

(b:) The Corporation has set up poultry, piggery and Fishery 
and Canning Units at Mizoram Farm and a Sheep Rearing 
Unit at Jetsar Farm. 

(x) The Corporation hu also several other schemes like setting 
up amall sized farms and employment of poor students of 
agricultural univerllities and colleges at Sta1.t; flll'mlJ and 
these are awaiting approval by Government. 
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(xi) The Corporation bas earf1.ed an all time high profit o( 
Ra. 59 lakhs in 1972--73. 

12.4. The Committee, however, find that:-

(i) Since its inception in. May, 1969, the Corporation haa 
devoted ttself to only two out of the ·eight main objectives 
for which it was set up 'viz, (i) production of seed and 
(ii) reclamation' and development of land. 

(ii) No targets for production of sepds were fixed during the 
Fourth Plan for any of the seed producing agencies. The 
SFCI· has produced only 1.22 lakh Quintals of truthfully 
labelled seeds including 5439 tonnes of wheat seeds dur
ing 1972·73. 

(iii) Out of over 70,000 acres of land at present under the 
various state Farms of the Corporation, irrigation water 
facilities are available for not more than 16,000 acres. 
Suratgarh, Jetsar, Hissar and Raichur Farms are fed by 
State Canal Systems, Ladhowal farm is fed· by 68 tube 
wells, Chengam farm ,by 35 open wells, Kerala farm by 
stream passing through the farm, Kokilbari and Mizo
ram farms by gullies/nallahs, these farms are experienc
ing erratic and irregular and inadequate supply of water. 
Even after all the schemes are completed irrigation faci
lities would be available only for 40,000 acres. 

(iv) Against an acreage of 46782 in 1970-71; 46932 in 1971-72, 
and .53989 in 1972-73; the Corporation was able to sow 
area of 41887; 44570; and 49612 acres respectively. Thus 
there have been shortfalls in acreage actually sown to 
the extent of 4,895 acres in 1970-71, 2.362 acres in 1971-72 
and 4377 acres in 1972-73. 

(v) Though the production at the State Farms of Corpora
tion has shown overall increase from 82738 quintals in 
Khariff of 1969-70 to 90445 quintals in Khariff of 1972-
.73, the overall Khariff production had actually come. 
down to 52173 quintals in 1970-71 and 46606 qtls. in 
1971-72. In the case of Rabi crops while the overall pro
duction has actually gone up from 13293G quintals in 1969-
70 to 148401 quintals in 1972-73, the production has actual
ly come down to 70718 quintals in 1970-71. The Surat
garh Farm suffered a set' back as the production come 
down from 113819 qtls. in 1969-70 to 91.234 qtls. in 1972-73. 

(vi) The £ost of production of various crops in the State Farma 
.have shown an. erratic trend. . 
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(vii) The Government/Corporation have not laid down a de
finitive policy about the disposal of commercial produce 
which is being disposed of either by auction or by sale 
to the different purchase organisations. 

~viii) Out of the machinery worth Rs. 210.29 lakhs received 
from U. S. S. R. as gift or through purchases, machinelj' 
of value Rs. 7.99 lakhs are lying unutilised/or surplus 
to the requirement of the farms of the Corporation. 

{i x) The actual cost of consumption of P.O. L. per acre was 
of the order of about Rs. 33 in Suratgarh, while i.t varied 
from Rs. 16 to Rs.38 in Jetsar, from Rs. 28 to Rs. 31 
in Hissar during the period from 1969·70 to 1972.-73. 

,(x) Although the State Farms Corporation had acquired land 
fr'lm State Governments and set up farms on varying 
dates in the years 1969 to 1973. No lease agreements 
(except in the case of Loldchera Farm) have so far been 
executed in respect of lands taken by it for various farms. 

(xi) The farms at Khammam (A.P.) and Bahraich (U.P.) 
have been set up without obtaini.ng the approval of Gov
ernment. The reclamation work at Rae BareH has also 
been started by the Corporation without the prior ap· 
proval of the administrative Ministry. 

'(xii) Though the Corporation had decided to wind up the ope
ration at Jharsuguda farm which had been incurring 
losses to the tune of Rs. 43 lakhs upto 1972-73, the im. 
plementation of orders for winding up' the farm has not 
been finalised. 

12.5. While the Committee feel that the State Farms Corpora. 
tion has been able to bring an area of 52,40 acres under cultivation 
and produce truthfully labelled seed.!; to the extent 122484 qUintals 
of seeds to meet the requirements of seeds of the country, in the 
opinion of the Committee the Corporation should concentrate its 
energies more on the main objective of seed production by coordi
nating ifs activities with other seed producing agencies like Nations! 
Seeds Corporation and Tarai Development Corporation to produce 
quality seeds in the interest of the increased food production in 
the country. 

NEW DI!uU; 

Ap'ril 26, 1974 . . 
VaisakM 6, 1896 (8). 

SURHADRA JOSHI, 

Chaimu.m. 

Committee on P',blfc Undertakings. 



APPENDIX I 
(VUI, Para .. ' 4) 

Statement of AQrl.culturalMachtnerll Posttioft 
... (Va1'uea in Rupeea Lakha) 

SI, 
No. 

1 

Farm 

2. 

1 Jetsar 

2. Jawalgera. 

3 Cannanore r. 

, Tamilnaciu' 

6 Lwihiana 

7 Kokilabari • 

8 Mizoram 

9 Kh.nunam 

10 Rae Sareli • 

II Suratgarh 

12 Hisslr 

Total 

Machinery initially Acquind Utilizld S\:'lplu 
---,--------- bytrens- dl:-, 
From From by Total fund. to p<lHd 

USSR indise- Transfer 0' hC'T off 
nous from Farma 

lource8 other 
Farms 

3 .. 6 7 8 

PJlI.rt 
rnrchi
rf:JY Lt, 

1h 
Falm 

9 

25'33 5'33 ~'49 21'67 

0'88 1'18 27'06 " 19 21'8T 

23'97 

22'72 0' '3 

2'76 10'21 13'07 

J9'2' 2'07 3'08 Z4'4° 4'4G 20'00 

0'0, 13' 13 13' J8 0'03 Ii'I5 

I' 75 10'06 II' 81 0'32 II'49 

1'08 2'15 3'23 3'2l 

1'16 1'50 2'66 2'66 

71 '13 13. 05 25'66 109'84 5'27 35' 13 69'44 

:u'89 ""03 J' (';2 28'54 7'30 21'24 --. 
210'29 42·69 70'72 323'70 70'31 37'62 215'17 
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Machinery %age utilizlL- to be utili- Propose c! to Surplus Reawb 
beini utilized tion zed at the be u~i!iud machinery 

Farm Subl- by inter-farm 
equently transfer in-

cludin,new 
farms esta-

blished 

10 II 12 13 14 IS 

19'90 91'83 1'74 0'03 Out of RI, 1'74 
lacI machinery 
worth 0'71 laea 
earmarked {or 
Behraich, 

16'45 1S'20 3'86 0'24 1'32 
(Work~hop 
CHton har-
vestiJII) 

13'44 17'IS 2'3' 0'80 0'85 Receipt of state 
electric power will 
facilitate use (I{ 
workshop machi-
nery worth Ih, 
z'33 lacs, 

0'3 6 O't7 Farm being woun-
ded up, 

13'07 loo'OI!I Some machinery 
to be put to ez-
tcnliYc use OD 
av"ibbUity of 
power{CUlltolD 
work, 

%2'84 64'20 )'41 3'1S 

13' IS 100'00 

il'49 100'00 

3' :13 lOO'OI!I 

z'66 100'00 

67'41 91'08 1'92 0'11 

1;'66 83'1. 0'" J'21 1'76 

191' 30 88'6$ 6'1. 9'74 1'99 
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(APPENDIX m) 
(Viti, Para 5' 40) 

AVCfate yiHd {If C,ntral State Par,,1S vis-a-vis All ["dia AV"IJII yi41d 
for the year 197Z-7J, 

Cmp C,S.F, 
All State 
tndia Govt. 

Average Farms 
average 

Reasons for low yield as eompare4 to 
All India Averqe 

---~-....--- ---------------:""--------
3 4 5 --"'-_.-.....-._._----,------

{;. S, F, Stlratgarh 

Padely 
Cotton 
Bajra 
Mooltg 
Wheat 
Gram 
Rape & Mu5tard 

·C, s. p, J",/Jr, 

Moong 
Guar 
Balra 
Cotton 
Paddy , 
Wheat, 
Gram , 
Mustard 

C, S, F, Hiuar : 

Cotton, 
Moollg 
Arhar • 
Wheat, 
Barely 

,Gram, , 
Rape &: Mustard 

{J.S, p, Rajclmr : 

Cotton. 
Wheat, 
Safftower 
J ... r 

1]'1S 
1'53 
1'61 
0'63 
7'96 
3'99 
t'll 

0'69 
1'23 
0' 91 
x' 21 
4'91 
S'BS 
2' 52 
2'02 

3'24 
0'14 
1'23 
1\'06 
3']9 
o'u 
0'18 

4'54 
3'76 
0'14 
0' 34 

4'JS 

I' ]1 
I'oi 
S'01 
2'61 
2'21 

1'0& 
1'39 
1'3 1 
3'U 
4'15 
S'01 
2'61 
2'21 

]'U 
l'OS 
3'03 
5'01 
3'91 
2'61 
2'21 

2'81 
S'01 
0'11 
"4] 

Coltmc : Low Yield. beeaute lome of 
the area railed, alkalinity of loil 
dry hot winds and lack of irrigation 
suppliee, 

M""IW : Mainly summer crop lublectcd 
dust stroms and bot winds, 

Rap. & Mwtd : Mostly rainred crop 
Low yield becaule of lack of rainfall 
irrigation, 

Moo", : 235 acres OLlt of 1$40 acre. 
failed completely and the bIllance 
affected severely by dust storm., 

Cotton ; 93 acres out of lZOS acre. 
did not come up. There was ,carely 
or irrigation supplie8, Hence low 
yielct, About 30 acres out of 50S 
acres failed due 'to duat" storm •. 
Further, there was attaclt by birds. 

Moo", : It was taken on al\ area of 
I acrea which Will Barani. Becauae 
of severe. drolllht, 1058 acres com
pletely faded, 

ArMr .' Out of an area of ],]6,166 acre. 
failed due to droUlht, 

Gram.' Gram and oil Beed are barani 
Crs'ps. 45% of gram area and ~o% 
of multard completely failed and relt 
of the area iave poor yield due to 
failure of rains. 

WIc,at : Became of several freque"t 
breaches in the canal, wheat crop 
could not get adequate irriaatloD, 
Purther, lome of the lowin,lwi beee 
dODe on IcraWed and undeveloped 
atell •• -----------' ---

141 



1 

C. S. P. JAdhoflial : 

Padrly . 
Maize • 
Moong, 
Wheat 
Potato 

C.S.P.CA,n,1IfII 

]W.U 
Ragi 
Cotton 
Horsegram 
Bajra 
Mooni 
Groundnut 

/ 

C.S.P.C~,: 

Padrly 
Tapioca 
Generally 

C. S. F,KoltiJabtJri : 
Paddy, 
Wheat , 
Mustard 

3'06 
1'17 
0: 64 
4'1S 

48'64 

4'S2 
1'40 
0'30 
0'61 
1'48 
0'94 
2'49 

5'30 
50'00 
0'72 

3'63 
3'41 
0'07 

4' I~ 
4' 38 
1'08 
S'07 

34'28 

1'43 
3"39 
2"88 
N.h. 
I' 31 
1'08 

4 

-----. 

SalflotlJ". &: JflNJr ; There ar~ purely 
rainfed crops and in the absence of 
rllins, the yi~ta WUI poor, 

L·.dhowal farm was taken over in huault , 
1911, Total area of the f~rm in 2100 
aCre~ out of which IIlIO acres nee~ed 

S' 00 rechllnatiun an" 1380 acres neC'ded 
41' 66 development. Some: of the: eowinC 

was done on undeveloped 1::n(l .. 

TllbeW .. Us were in the proce!, of beiol 
activised, Beeawe of seVere power 
cri:ies in Punjab, tUbewe115 woru( 
tJr B short p~riod and consequeNI, 
crop .. could not get adequate irriga
tion, At. a result the yirld wat low 
under a1moatall the crops, 

There bein, no irrjaation f'acililiu !;TOP' 
suffered due to drouabt. 

2"31 2 to 2 (Dry) 
4 to 5 Quintala (Irrigated) 

4' 15 
45'79 
0'64 

4' IS 
S'07 
2'21 

14'28 
50'00 

Paddy : Paddy crop was mnru'ccd b,. 
will animals of the ajoi'1h; foreals. 

Wheat: Low yidd under wheat because 
it was sown lase as a result of aila
tbn excess weed growth, 

Mumd : St!Jflted srowth due to ex-· 
cC8sive mobt.u.re at 10Win, lime. 



AP
PE

N
nl

x 
tV

 
(V

id
e 

pt
lra

 5
' 5

8)
 

C{
J1

t o
j p
r
~
I
w
.
1
 ~
 q

.n
llt

al
 o

f f
.'a

Ti
cu

s 
~
'
c
.
.
.
 in

. s
'il

U
 1

_
 

C
;!

n
tr

a\
 S

ta
te

 
F

ar
m

s 

-_
._

--
--

--
--

--
--

--
-
-
~
-
~
-
-
'
-
-
'
 

.-

Y
ea

r 
C

ro
ps

 
--

--
-

---
_._

"._
--

_
.-

.'
 -

-.
.-

.-
--

_
 .. 

19
70

-7
1 

l
"
1
~
J
 

i -_ .
. _

._
--

-
Pa

dd
y.

 

W
he

at
 

C
ot

to
n 

G
c.

n
 

Ha
ifa

 
B

er
le

}' 

S
up

rc
an

c 

M
ua

ta
rd

 

M
oo

aa
 

G
ua

r 

R
ay

a 

~
 

W
be

G
 

Co
tto

D·
 

S
u

n
tt

p
rh

 
j.

:l
sa

r 
--

--
--

-_
. -
-
-
~
-
-
-
-
-
,
-
-
~
-
-
.
 

3 
4 

5
7

'6
5

 

98
'5

8 
14

6'
72

 

-4
04

'8
3 

6
4

9
'4

3
 

8
7

' 1
4 

1
4

7
'7

2
 

1
3

7
,8

3
 

1
4

2
'5

8
 

1
5

5
'3

6
 

8
'9

0
 

1
0

0
'1

6
 

1
3

5
'0

0
 

41
6'

57
 

1
6

7
'5

5
 

18
5

'7
1 

1
0

9
'}

6
 

94
'5

1 

73
'5

6 
8

7
'1

7
 

38
6'

 I
i 

.z
S

4'
41

 

H
is

sl
ir

 
C

he
np

m
 

L
ad

ho
w

l1
 

--
--

5 
6 

7 
-.

--
--

_
 ... 

42
'8

4 

IS
O

'S
O

 

1
1

0
'2

5
 

,6
'3

3
 

59
1'

98
 

21
9'

24
 

51
'8

3 

19
8-

,a
s 

14
1 

K
en

Ja
-

K
o

k
il

ab
u

i 

8 
9 

--
--

--
-

... ... 'G
 

(6
6-

2S
 M

o
d

an
) 

(6
4-

78
 W

et
la

nd
) 



--
--

--
--

--
--

--
--

--
--

--
--

--
-

r 
2 

3 
.. 

--
--

--
--

--
--

-,
--

--
-

---
..

 -
-
-

--
-'

 -
-
-
-
-
-
-

19
12

-7
3 

G
ra

m
 

B
aj

ra
 

B
ar

le
y 

S
u

p
rc

an
e 

M
ua

ta
rd

 

M
oo

ng
 

G
u

ar
 

P
ad

dy
 

W
he

at
 

C
ol

to
n 

G
ra

m
 

B
aj

ra
 

M
us

ta
rd

 

M
oo

n,
 

'G
a

u
r 

R
ay

a 

S
u

n
ft

o
_

r 

G
ro

U
D

dn
ti

t 

48
-6

8 

45
2-

04
 

90
-0

4 

7°
68

 

17
9°

6 7
 

60
5°

88
 

41
1°

62
 

4S
-4

8 

69
°8

1 

29
1°

36
 

~
2
-

1
5

 

22
0-

94
 

20
7°

79
 

«5
°S

S 
33

3°
22

 

17
0°

 7
2 

11
4°

36
 

13
6-

14
 

26
4°

33
 

20
9°

43
 

lO
S-

50
 

79
'6

5 

23
6°

17
 

80
°5

6 

IS
O

-
S6

 

12
8'

94
 

23
2'

34
 

12
3°

30
 

5 
6 

7 
,,

--
--

--
--

'.
-
-
-
-
-
-

14
1-

J2
 

10
3°

76
 

17
7-

35
 

16
6 

73
°2

9 
1

2
0

 

Il
I0

2
0

 

F
ai

lc
i 

66
-7

0 
(H

o
rs

e 
er

m
a)

 

F
ai

le
d 

87
 0

17
 

F
ai

le
d 

1
6

0
°«

 
S7

S 

1
5

0
' I, 

15
4°

76
 

91
2'

01
 

~
 .. 
--

-
--

--
-;

--
--

-
~
 .....

 -
-
-
-
~
-
-
-
-
-
,
-

---
--

--
--

--
-.

--
--

-
-
-

-
-
-
-
-

8 
9 

--
--

--
--

-
--

--

69
 

.. V
. 

96
 

0 



(1
) 

S
u

ra
t8

V
h

 F
ar

m
s 

(2
) 

1f
U

1l
r 
F

_
 

(3
) 

H
ils

ar
 P

-

(4
) 

Lo
4I

tt1
cN

l F
_

 

Re
4W

IU
 fo

r 
hi

gh
 c

os
t o

f p
ro

du
ct

io
" 

ar
e 

g
iw

n
 a

s 
II1

Uk
r 

: 

R
ea

so
ns

 [
or

 th
e 

hi
gh

 c
os

t 
o

f 
pr

od
uc

ti
on

 d
U

1'
in

g 
19

71
-7

2 
w

er
e 

th
e 

lo
w

 Y
Ie

ld
 

o
f 

th
es

e 
cr

op
s.

 

In
 1

97
0-

71
 o

u
t 

o
f 

4
5

0
 a

cr
es

 u
n

d
er

 c
ot

to
n 

ab
ou

t 
20

0 
ac

re
s 

co
m

pl
et

el
y 

fa
il

ed
 d

ue
 t

o 
la

ck
 o

f 
ir

ri
ga

ti
on

. 
T

h
e 

yi
el

d 
o

f 
co

tt
on

 r
ec

ei
ve

d 
\\

'8
5

 o
nl

y 
4

1
 k

g.
 p

er
 

ac
re

 w
hi

ch
 r

es
ul

te
d 

in
 h

ig
h 

co
st

 o
f 

pr
od

uc
ti

on
 p

er
 q

ui
nt

al
. 

T
ot

al
 a

re
a 

so
 ....

 n 
un

de
r 

M
oo

ng
 d

ur
in

g 
19

70
 w

as
 3

83
 a

cr
es

 o
ut

 o
f 

w
bi

ch
 1

72
 a

cr
es

 c
om

pl
et

el
y 

fa
ile

d 
an

d 
19

5 
ac

re
s 

fa
ile

d 
to

 t
he

 e
xt

en
t 

o
f 

SO
' 7

5
Q
·
"
.
 

It
 a

ls
o 

su
ff

er
ca

 h
ea

vy
 a

tt
ac

k 
o

f 
M

os
ai

c 
di

se
as

e.
 

T
h

e 
yi

el
d 

o
b

ta
in

ed
 W

IS
 o

nl
y 

38
 k

g.
 

pe
r 

ac
re

 a
nd

 h
en

ce
 h

ig
h 

co
st

 o
f 

pr
od

uc
ti

on
 p

er
 q

ui
nt

al
. 

T
h

e 
a

o
p

 s
uf

fe
re

d 
fo

r 
....

 -.
o

t 
o

f 
pr

op
er

 i
rr

ig
at

io
n 

an
d 

m
or

e 
th

an
 3

CO
 a

cr
es

 o
u

t 
o

f 7
00

 a
cr

es
 M

ai
ze

 a
re

a 
an

d 
40

 
ac

re
s 

Q
at

 o
f 

10
0 

ac
re

s 
M

oo
ns

 a
re

a 
co

m
pl

et
el

y 
fa

ile
d.

 
T

h
e 

re
st

 o
f 

th
e 

ar
ea

 p
v

e
 v

er
y 

po
or

 }
id

d
 o

f 
1

'1
7

 q
u

in
ta

b
 

an
d 

0
'6

4
 q

ui
nt

al
s 

pe
r 

ac
re

 r
es

pe
ct

iv
el

y.
 

T
h

is
 w

aa
 t

he
 c

au
&

c 
o

f 
hi

gh
 c

os
t o

f 
pr

oc
ilu

ct
io

n 
pe

r q
ui

nt
al

 o
f 

th
es

e 
cr

op
s.

 

.... .... 



APPENDIX IV 

Summory of conclusionsIRI~:omTnen~tit.m.i 

S. Reference to 
No. Para No. in 

the Report 

Summary of Conclusions I 
Reconunendationa 

___________ -00-. __ -_-- __ _ 

1 2 

1 1.14 

3 

The Committee note that since its incorpora
tion in May, 1969, the State Farms COl1poration 
of India has devoted itself to only two out of 
the eight main objectives for which it was set 
up viz. (i) production of seed.> and (li) recla
mation and development of land. Besides, the 
States Farms Corporation of India, there is an-
other publio sector Corporation engaged in the 
production of !'leeds ',h. National Seeds Corpo
ration. During evidence the Committee were 
informed that the question of ensuring collabo-
rative relation~hip between these Corporations 
including the question of merger was being con· 
sidered by Government. The Committee under· 
stand that a decision has recently been taken 
that the National Seeds Corporation should get 
the foundation seed production programme or
ganised on the farms of the SFCI and the latter 
should set higher standards of seed production 
and produce only certified seeds and contract for 
them. The Committee were also informed that 
an Advisory Committee has also been consti
tuted associating the ICAR and the National 
Seeds Corporation and the question of delineat
ing the roles of NSC and SFCl would be taken 
by the Advisory Committee so that they would 
supplement and not overlap each other. The 
Committee recommend that -the ro_les of SFCI 
and NSC should be clearly demarcated ad 
arrangements for coordination finalised early 



1 2 

2 2.8 

2.12 

503 LS-ll 

153 

3 

.so as to ensure a judicious management of the 
expertise available with the National Seeds Cor
poration and an optimum utilisation of the farms 
in the possession of the SFCI. 

The Committee find that the sites for setting 
up the Central State Farms at Suratgarh and 
Jetsarwere selected by a Committee of Exports 
appointed ~y Government of India in 1956. The 
sites for Jharsuguda, Hissar, Raichur, Aralam 
and Ladhowal were selected by a Central Seed 
Farm Committee under the Chairmanship of 
the Secretary of the Ministry of Agriculture. 
The sites at Chengam and Kokilabari had been 
selected by an Expert Committee of the Cor
poration. 

The Committee feel that if parameter like 
availability of irrigation facilities, compactness 
of the area, soil and terrain suited to effective 
utilisation of machinery, adequate means of 
communication and proximity to established 
market, had been taken into account while 
selecting the sites, these farms would not have 
faced the difficulties an f.ncurred losses. The 
Committee feel that GovernmentlCorporation 
should learn a lesson with the experience now 
gained to see that only such sites are selected 
where facilities for hTigation and other basis 
requirements are available or there are poten~ 
tialities for development of such facilities at a 
reasonable 'Cost within a specified time in c1ose~ 
coordination with State Governments. 

The Committee find that State Farms of the 
Corporation are not of uniform size. For ex
ample, the Suratgarh farm in Rajasthan covers 
an area of 29,206 acres, the farm at Lokichera 
in Assam is only 500 acres. The Committee 
were informed that though the area acquired 
was less, there is no farm which has a targetted 
area of less than 6,000 acres While according , 



1 

4 

'" ;. 

5 

6 

IS4 

----------_. __ ._-- ------------------_._----
2 

2.22 

2.23 

2.24 

3 

to the Corporation a uunlmum of 5,000 acres 
would be the economic size, Government's view 
is that "an area between 5,000 and 10,000 acres 
would be the optimum size." The Committee 
feel that with the experience now gained by the 
Corporation in operating farms of diftt:rent 
sizee, it should be possible for the Corporation 
to have a close study and determine a suitable 
economic size for the farms to enable selection 
and acquisition of sites for the new farms to be 
set up by it. 

The Committee find that even though the 
State Farms Corporation had acquired lands 
from State Governments and set up farms bet
ween the years 1969 to 1973 no lease Agreements 
have been executed in respect of lands taken 
on lease except in the case of Lokichera Farm 
in Miloram. The Committee also find that in 
the case of Suratgarh Farm in Rajasthan, the 
period of lease expired in 1971 but it had not 
been renewed till 1974. The Committee fail to 
understand why such inordinate -delays in re
newal of lease Agreements should be there. 
It is obVious that absence of lease agreements 
is bound to create a climate of uncertainty 
wh'ch is not conducive to efficient f.nctioning. 
The Committee recommend that this matter 
may be accorded the priority it deserves and 
lease agreements should be executed without 
further loss of time. Wherever Original period 
of lease has expired. action should be taken to 
renew the period of lease without further delay. 

The Committee feel that Corporation should 
standardise the form of lease agreement so as 
to serve as a guide in the matter and help eli
minate delays. 

The Committee find that except in thE' C;lse 

of Cannanore and Raichur Farms where the land 
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7 3.10 

w~ purchased by the Government of India 
f~~m the State Government, the land for other 
farms was taken on long term lease varying 
from 15 to 30 years. The Committee are of the 
view that in the interest of long term planning 
of State farms in the counntry, land for the new 
farms should be for rea~onably long periods s:.y 
30 years or more. 

The Comm'ttee also recommend that agree
ments entered into with State Governments 
should be firm and condusive before the Cor
poration starts investing its scarce resour.::es on 
the development of the farms. 

The Committee regret to note that out of 
70.000 acres of land at present under the various 
State f urns of the Corporation, irrigation water 
facJities were available for not more than 16,000 
acres. In this context the Committee would. 
in particular, like to point out that Suratgarh 
farm which was taken up in 1956 still continues 
to suffer after 17 years of its existence from 
lack of adequate irrlgat:on facilities. Same is 
the C3se with the second largest farm viz Jetsar. 
At a time when Government are hard pressed to 
find f-:-odgr'lins to sustain the public distribution 
system, the Committee see no reason why Gov
e!"nment could not in all these years take con
crete measure~ to see that irriga tion facilities 
were made available to at least two of these 
largest farms in the interest of maximising 
foo:igra'n product:on. The Committee would 
like to be informed of the progress made in 
switching over the source of supply of water to 
these farms from Bhakra Nanga1 to Rajasthan 
Canal The Committee need hardly point, out 
that Central Government in the Ministry of Im
~ation and Power who have their representative 



1 2 3 
--'------------------------ ------

8 3.15 

9 3.22 

on both Bhakra Nangal Board as well as Rajas. 
than Canal Board should be able to ensure that 
the needful is done without further delay. 

The Committee find that in the Hissar Farm 
which was set up pin 1968, against the require. 
ment of 75 Cu. of water assured by the Govern
ment of Haryana, the water now available is 
only 37 Cu. When the Farm is fully developed 
the requirement of water will be of the order 
of 80 Cu. on the basis of 10 Cu. for thousand 
acres of cultivated area. The Committee also 
note that there is hardly any scope for the Cor
poration to get additional water supplies from 
the State Government until the additional sup· 
ply of canal water is made available from the 
Ravi Beas Complex or by having separaie tube
wells project. The Committee are surprised that 
the Corporation had not so far sought the assis
tance of the Ministry of Agriculture to tackle 
the irrigation problem at Hissar and has beE'n 
pursuing the matter at the Corporation level. 
The Committee recommend that Government 
having siezed of the problem should consldf!r 
the feasibility of taking up the matter seriously 
with the Ministry of Irrigation and Power and 
the authoritieS/ of the Beas Control Board to 
find a solution for this problem in the interest 
of fully developing the area covered by the 
State Farm. The Committee would like to the 
informed of the action taken in the matter. 

The Committee find that the Raichur Farm 
set up in 1969 with an area of nearly 7300 acres 
under the command of the Left Bank Canal of 
the Tungabadhra Project is served by two dis
tributories_ The irrigation requirements of the 
farm were calculated at 40 Cu. In spite of the 
assurance given oy the State Irrigation Depart
ment that they will meet this water requirement 

-------------------------
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of the farm, the Committee find that the irriga
tion channels were not being run to their full 
supply level and the existing channels have to 
be modified for increasing the water supply. As 
a result of protracted correspondence and dis
cussions with the State Government, some tem
porary heading up of water had been done by 
the State Irrigation authorities. Inspite of this, 
the farm was able to get only 11 Cu. of water, 
though the requirement at present is of the 
order of 48 Cu. 

The Committee a}IKY note that when the 
matter was taken up with the Mysore State 
Govemment, a suggestion was made by them in 
October, 1973 that the Corporation should ex
ploit the ground water potential available in 
the area and have a number of wells so that a 
system of conjunctive use of ground and canal 
waters could be arranged. The Committee 
would like Government I Corporation to tackle 
this problem ina11 seriousness with the State: 
Government of Mysore so that remodelling of 
irrigation channels can be taken up and irriga
tion water supply provided to the Farm as ori
ginally assured. The Committee would also like
that th~ Corporation should as suggested by the
ground water potential of the area, to supple
ment the canal irrigation by well irrigation. 

The Committee note that in the case of 
Chengam Farm started in 1971, out of 150 open 
wells which were proposed- to be dug up for 
providing irrigation facilities, only :rs open 
wells had so far been constructed and most of 
the crops are being grown under the rain fed 
conditions. The Committee were informed that 
the Corporation was facing certain difficulties 
in obtaining particular types of equipments from 
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11 3.29 
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-the State Government for the purpose of dig
ging wells and there were also some labour pro
blems. 

The Committee would like Government/Cor
poration to take up the matter at the highest 

-level in the State Government so that these 
difficult:es can be solved and irrigation facili
ties developed in full at the earliest. 

The Committee note that the water require
ment of Kokilabari farm which was set up in 
1971 with an area of 5000 acres, is of th~ order 
of 40 Cu. and the major period for which the 
irrigation water would be required is only 4 
months i.e. from November to February and this 
is provided by flow irrigation after diversion of 
perennial streams. The Committee also note 
that the Corporation has introduced double 
cropping to the extent of 910 acres and is pro
pOSing to have a pucca diversion bund after the 
survey for the same is completed. Possibilitles 
of irrigatipn higher sports by lift irrigation are 
also being examined. The Committee d~sire 

that the work in this regard should be comp)p
ted soon so that the water requirements of the 
farm are met in full. 

The Committee note that the Mizoram Farm 
set up during 1970-71 covering an area of 1293 
acres consists of two units, the Lokichera and 
Lushaichera. The water requirements for these 
units were estimated at 5119 It. per minute and 
11943 It. per minute respectively. At present 
the source of 'water supply for Lokichera was 
only impounded rain water in the four earthen 
check dams across the deep gullies and anoth~r 
across the perennial Loki Lui nala flow'nJ.! 
through the farm area from which the farm is 
able to get only about 1706 It. per mlnut.~ . 
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In the case of Lushai Chera, the water supply 
was reported to be from the perennial single 
Luat and Lushai Lui by lift irrigation and the 
supply was reported to be sufficient. 

The Committee al50 find that the Central 
Ground Water Board who had made hydrogeo
logical investigation of the farm had come to 
the conclusion that ground water development 
through tUbewelb was uneconomical. 

The Committee hope that Government would 
take suitable measures to provide the necessary 
facilities for augmenting the existing water sup
ply arrangements to enable the Corporation 
to arrange adequate water supply to the Loki
c':1era unit. 

The Committee regret that Government I 
Corporation do not appear to have learnt a les
son from their experience that there is a wide 
gap between the promTles made at the time of 
taking over the land for setting up the State 
farms and the provision of irrigation facilities 
on assured basis. The Committee would like 
Government to draw firm gUidelines in thill be
half so that in future land is not acquired for 
setting up the farm which does not have al
ready assured means of water supply or it has 
been established beyond doubt after detaiJed in-
vestigation that adequate water facilities could 
be developed as per time bound programme 
which should be specified in that behalf. The 
Committee have no doubt that Government 
would carefully go into the economics of the 
project with particular reference to Availability 
of water before setting up new farms. 

As regards the farms which have alrelld ~' 
been established but which do not haVe ade
quate irrigation facjIities the Committee would 
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like Government to set up a high power team 
of experts to review systematically the irriga
tion facilities in each of the farms and recom
mend concrete measures for developing the 
irrigation facilities in order to meet the demand 
in full in the interest of maximising produc
tion. 

The Committee would like to be informed ot 
the concrete measures which are taken by the 
Govemment\Corporation in implementation of 
these recommendations. 

The Committee find that out of the machinery 
worthRs. 2.10.29 lakhs received from USSR au
thorities as gift or through purchases, machi
nery worth Rs. 7.99 lakhs are lying unutilis~d I 
or surplus to requirement of the farms of the 
·Corporation. The Committee note' that the Cor
poration has already taken a decision to 
dispose of the surplus machinery to State Gov
ernments\State Undertakings free of .charge 
provided such an arrangement is agreed to by 
USSR and the actual expenditure on tram;por
tation and customs duty is rcovered from the 
beneficiaries. The Committee recommend Gov
ernmentlCorporation should ensure that dispo
sal of surplus machinery should in no case be 
to the private parties . 

The Committee also recommend that Gov
ernmentlCorporation should explore the possi
bility of utilising the machinery with suitable 
modifications I repairs in other new farms of the 
Corporation. The Committee would like to be 
informed of the developments. 

The Committee note from the Report of the 
Experts Committee appointed to examine the 
losses of J etsar Farm that the norms of the 
different operations by the tractors had not 
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been strictly adhered to and in some of the 
cases, the out turn of the tractors was much 
less than the . norms fixed. The Committee 
were informed that utilisation of plant and ma
chinery being seasonal the machinery WE're pro
vided according to the schedules of operations 
fixed with reference to the cropping programme 
of each of the farms, their utilisation watched 
through monthly progress report from the 
farms. The Committee were also informed that 
50 per cent machines were being sent to work
shop for maintenance and major overhauling 
periodical check up during the off-seasons. The 
Committee recommend that utilisation of ma
chinery should be critically reviewed with re
ference to the norms fixed for the purpose so 
that wide variations from the norms analysed 
with a view to taking suitable steps for a proper 
deployment of the same to achieve maximum 
output. 

The Committee also note that the farms had 
not been maintaining proper records of servic
ing and maintenance with the result that the 
farms authorities have not been able to carry 
out timely servicing and maintenance. The 
Committee need hardly emphasise the import
ance of prescribing proper schedules for perio
dical maintenance so that the maintenance and 
overhauling of machinery are done on the 
scheduled dates to prevent undue wear and 
tear and achieve economic utilisation of ma
chinery. The Committee also recommend that 
proper records of such periodical maintenance 
and repairs should be kept in the appropriate 
log books of the machinery and these should 
be reviewed regularly with a view to takin« 
timely action for periodical maintenance. 

The Committee note that in order to im
prove the utilisation 01 machinery, the CorDora-
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tion had been taking up the work of land level
ling, land reclamation and soil conservation on 
bahalf of private parties on payment. Repairs 
anti. servicing of private tractors and other eQ
uipment was also undertaken at Workshops of 
the farms. 

The Corporation decided in April, 1971 to 
explore pO<i'Sibility of getting adequate custom 
work preferably within a radius of 10 k.m. from 

'the farms. The Committee find that neces
sary instruct'ons in this regalu had been issued 
to the farm :m fhorities in February, 1973 for 
utilising the ici:le machinery by taking up cUs
tom work around the farms. The Committee 
find that during the period from 1969-70 to 
1972-73, the Corporation had earned a total sum 
of Rs. 23.49 lakhs for cU'stom work. The Com
mittee are informp.d that the question of expan
sion of custom servicing was being considered 
by the Corporation as part of their proposals 
for the Fifth Plan. The Committee rec:ommend 
that the Corporation should critically evaluate 
the working of the scheme before considering 
the expansion of the scheme to other units of 
the Corporation or elsewhere. The Committee 
also recommend that the Corporation should 
prepare separate proforma account to enable a 
proper assessment of the working of the scheme. 
The Corporation should ensure that the rates 
charged for the custom work are comparable 
with rates charged by State Agro Irul'ustries
Corporations and should in no circumstances 
result in loss. . 

The CQmmittee note that the Corporation 
set up a Fabrication Unit at Suratgarh in 1972 
at a cost of Rs. 1.26 lakhs for the manufacture 
of Spare parts and agricultural implements. 
Under the first phaSe of the scheme, the unit 
is expected to meet about 25 to 30 per cent of 

- ------ --... -._--_. ----------------- ----
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the requirements of the Corporation. 'During 
]972-73, the Unit earned a net profit of as. 
24,000/-. The Committee recommend that be
fore this Unit is expanded the Corporation 
shoulci. review the working of the unit critically 
to find out the economic viability of the unit. 

The Oommittee would also like that the Cor
poration should maintain proforma account of 
the workshop to assess the financial results of 
the unit. 

The CO'll::1ittee regret to note that no targets 
for produc· bn of sceds were fixed during the 
Fourth Plan for any of the seed producing ag
encies. During evidence the Committee were in
formeci. by the representative of the Corporation 
that the total reqUirements of seeds in the coun
try at the end of the 5th Five Year Plan is 5.3 
lakh to!1nes in the case of cere31s and 7.17 lakh 
tonne'J b the ca .:e cf commercial crops. 

According to the Ministry the target for 
certified seeds of wheat during the Fifth Plan, 
is stated to be of the order of 1 lakh tonnes, out 
of which the SFCI is expecte<\ to meet aht)ut 
13,000 tonnes i.e., 12.84 per cent of country's 
requirement. The Committee find that during 
1972-73 the SFCI has produced only 1.22 lakh 
quintals of truthfully labelled seeds including 
5439 tonnes of wheat seed. 

The Committee are informed that Govern
ment are proposing to take a number of meas
ure to bridge the gap between the rtemand and 
the availability. 

The Committee recommend that Govern
ment should pool the resources of the three 
seed producin-g agencies viz. SFCI, NSC and 
TDC and draw up a coordinated programme 
of seen producth:: wit!1 well defined targets for 
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each, with a view to meet the demand for qual
ity seeds which are required in the interest of 
stepping up agricultural production. Adequate 
arrangements should be made to see that qual
ity seeds at reasonable prices are available in 
time to the farmers. 

The Committee find that out of a total area 
of 94,530 acres proposed for farms, 77,259- acres 
of land are in possession of the Corporation as 
at the end of 1973-74. The Committee also note 
that the Corporation has been able to increase 
the area under cultivation from 44,174 acres in 
1971-72 to 52404 acres in 1973-74, besides bring
ing a smaIl area of 1423 acres under Plantation 
Crops. The Committee were informed that out 
of the remaining area of 23432 acres which are 
stated to be unculturable, it would be possible 
to bring 12,721 acres under cultivation thus in
creasing the total culturable area to 64538 acres 
includlng area brought under plantation. 
The Committee desire that GovernmentjCor
poration should take concerted measures to see 
that the target ted area of 64538 acres is brought 
under cultivation during the current year. 

The Committee also recommend that Gov
ernments/Corporation should explore the possi
bility of utilising the un-culturable land for 
other agricultural subsidiary activities like 
piggery, poultry, sheep breetting etc. in order 
to improve the overall economies of the farms. 

The Committee note that against the acreage 
of 46782 in 1970-71, 46932 in 1971-72 and 53989 in 
1972-73, the Corporation was able to sow an area 
of 41887, 44570 and 49612 acres respectively re
sulting in shortfall of 4895 acres in 1970-71, 2362 
acres in 1971·72 and 4377 acres in 1972-73. The 
Committee were informed that during 1973-74 
the area sown has increased to 64000 acres. The 

._---------_ .. __ .. _-_. __ ._-_._-----
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Committee find that the main reasons for the 
shortfall have been failure of rains, lack of ade
quate irrigation facilities, shortage of power, 
labour management relations etc. 

The Committee recommend that the Cbr
PQration should keep an eye on the changing 
cropping trencb and utilise the remaining area 
also for sowing and bringing the rest of area 
und~r cultivation to achieve maximum produc
tion. 

The Committee note that though the produc
tion at the State Farms of the Corporation has 
shown an increase from 82738 quintals in Kha
riff of 1969-70 to 90445 quinflls in Khariff of 
1972-73, the overall khariff production had 
actually come down to 52173 quintals in 
1970-71 and 46606 quintals in 1971-72. An 
analysis of the production performance in the 
different farms indicates that the shortfall has 
been maximum at Suratgarh farm where the 
production has come down from 65453 quintals 
in 1969-70 to 49326 quintals in 1972-73. In the 
case of Jetsar. 'the Committee find that the 
Khariff production came down from 12181 quin
tals in 1969-70 to 9446 quintals in 1970-71 and 
again decreased to 6893 quintals in 1971-72 but 
increas~ to 15456 quintals in 1972-73. The pro
duction at Hissar, however, has increased from 
3338 quintals in 1969-70 to 7693 quintals in 1970-
71 and again to 7306 qntls. in 1971-72, but ct.ec
lined to 4701 quintals in 1972-73. 

The Committee also note that in the case of 
Rabi Crop while the overall production has gone 
up from 132930 quintals tn 1969-70 to 148401 
qUintals in 1972-73, the production has actually 
come down to 70718 quintals in 1970-71 but in
creased to 109734 quintals in 1971-72. The Com
mittee regret to obsente that even in Rabi 

--- --- -- _._--_ ... -..... _----_ ... _- -----
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cUltivation Suratgarh 'Farm suffered a set back 
in that, the production has come down from 
113819 quintals in 1969-70 to 91234 in 1972-73. 

While the Committee havegivcn their 
recommendations elsewhere in this report about 
the inao.equacy of irrigation facilities in the 
various farms, the Committee recommend that 
Government/Corporation should examine in 
depth the causes which have cont.ributed to the 
lower level of production of Khariff, and take 
suitable measures to convert this disturbing 
trends. 

The Committee find thlt against the all 
India average yield ')f 5.07 quintals of wheat per 
acre, the farm at Suratgarh achieved an average 
yield of 7.96, Jetsar 5.85, Hisssr 8.06, Raichur 
3.76, Ladhowal 4.75 quintal·s. The Committee 
also find that the average yield at Jetsar and 
Ladhowal farms, has been less than the yieM in 
the farms of the State Gavernment in the !'ame 
area. It has been admitted by the Corporatiqn 
that "p'?r aroreage Dver"ge yields obtained at our 
farms are extremely low when compared with 
those obtained by the Agricultural Universities/ 
Progressive farmers as weil as the All India 
average yields and average yields of respective 
States." 

The Committee recommend that Government 
should undertake an analytical stulty to compare 
the productivity of the farms run by the Cor
poration with the yield per acre achieved in pri
vate farms/Stat£' Government/Governmental uni
versities so as to introduce suitable cro?pins;!' 
patterns and farm practices in the farms of the 
Obrporatlon. 

The Committee find that the actual cost of 
consumptjon of POL per acre was of the order 
of about Rs. 33 in Suratgarh, while it varied 

---'-'--- ------
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fro~ . Rs. 16 to Rs. 38 in Jetsar, from Rs. 28 to 
Rs. 31 in Hissar during the period from 1969-70 
to 1~72-73. The Committee, however, find that 
the cost per acre of consumption of POL in the 
case of &ichur Farm in 1972-73 was Rs. 90, an 
abnormally high figure. In the case of Ladho
wal, the rate was Rs. 175.66 per acre during 1971-
72 and in the case of Cannanore it was Rs. 109.84 
per acre during 1972-73. The Committee Reed 
bardly stress that aucn heavy costs on POL are 
bound to affect adversely th.e cost of prorluction. 
The Committee recommend that Government 
should investigate into the causes of these high 
rates of consumption of POL per acre in Raichur, 
Ladhowal and Cannanore with a view to ensur
ing that these are not due to pilferages or thefts, 
or wasteful practices etc. The Committee also 
recommend that the Corporation should on the 
basis of experience of working of the machinery 
fix suitable norms for consumption of POL per 
acre so that abnormal increases are readily irienti
tied and remedial measures taken-without delay. 

The Cbmmittee recommenri. thlt the Cor
poration should, on the basis of working of 
machinery in the differe!lt farms, fix suitable 
norms for the different types of agricultural op
erations and work out standarri. costs therefor so 
that any variations from these norms or the cost 
cou'd be analysed and remedial measures taken 
to effect economies in the cost of operations and 
consequently in the cost of production. 

The Committee find that the cost of produc
tion of variou3 crops in the Central/State 
Farms have shown an erratic trend. For ex
ample the cost of ~T'c::!uction in the cao;e of wheat 
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has been Rs. 98.58 per quintal in Suratgarh, B.s. 
146.72 at Jetsar anci: only Ri. 42.84 in Hissar dur
ing 1970-71. In the case of Suratgarh, the cost 
of production came down to Rs. 73.56 in 1971-72. 
In the caSe of Jetsar farm the cost came down 
from Rs. 87.17 in 1971-72 to Rs. 79.65 in 1972-73. 
In the case of HiBsar farm, however, the cost of 
production increased to Rs. 51.83 in 1971-72 and 
further increased to Rs. 73.29 in 1972-73. The 
Committee find that one of th,e reasons for this 
varying -trend was var'iation in production due 
to erratic and inadequate irrigation, crop diseases 
etc. The ·cost of production is the interaction of 
various factors. The Committee feel that there 
is much scope. for standardisation of cost even 
in agricultural operations especially when such 
operation'S are mechanised and the area of cover
age is fairly large. The Committee therefore 
recommenrl that GovernmentlCorporation should 
analyse trends in cost of production and the con
tributory factors each year crop-wise so that all 
possible economies in cost could be effected. 

The Committee would also like that Govem
ment as assured to the Committee should under
take an analysis of input output ratio in various 
State farms of the Corporation with a view to lay 
down suitable steps and take corrective steps as 
may be necessary. 

27 CS.19 The Committee note that the seeds produced 
by the Corporation are at present 'truthfully la
belled' as distinct from the seeds produced and 
marketed by National Seeds Corporation and 
Tarai Development Corporation which carry the 
lable 'certified seeds'. Though the Corporation 
claim that there is no difference between 
the 'truthfully labelled' seeds and the 'cer
tified seeds' of the National Seeds Cor
poration and Tarai Development Corpo
ration, the fact is that they have been pricing 
their seeds lower than the 'certifted seeds' so as 

------_._.-_. __ ... _ ... ---
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to stant\ competition in the market. The Com
mittee consider that Government should have 
a well-coo~ated policy in the key sector of 
providing good quality seeds as an essential in-
put for achieving optimum production of food
grains. The Committee feel that both in the in-
terest of inspiring confidence in the farmers as 
also to get better prices, it is high time that the 
seeds of the Corporation are also examined for 
quality and marketed as 'certified seeds'. The 
Committee cannot but strongly urge the need for 
closer coordination between all the Corporations 
engaged. in the production and marketing of 
seects. 

As regards pricing policy to be followed for 
marketing of seeds, the Commit~e agree that 
there has been an element of competitiveness be
tween the Corporations in the interest of sus
taining and improving the quality and reducing 
the cost of production. Nevertheless, it is ob
vious that there should be a well-sorted out arut 
coordinated pricing policy in the interest of en
suring that the seeds are made available to the 
farmers at reasonable prices and that the Cor
porations tio not suffer a loss in this process. 
The Committee note that the Government have 
belatedly.realised the importance of evolving 
such a policy of coorO.'ination and consultation 
with the Agricultural Prices Commi'ssion and the 
Corporations concerned. The Committee would 
like this matter to be processed. with utmost ex
pedition. The Committee should b. informed 
within three months of the prie'lng poliCY evol
ved by the Government and the action taken by 
the Corpor~tion in implementation of the same. 

The Commitee note that the Government 
Corporation have not laid dOWn a definitive poli
cy about the disposal of commercial produce 
which is being disposed of either by auction or 

-------_.---------------------
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by sale to the different purchase organisations etc. 
The Committee feel that at a time when Govern
ment are hard-pressed to sustain better distri
bution syste,m, it is but appropriate that the 
commercial' produce from these farms shouin go 
either directly to the Government purchase or
ganisations &s for Defence Forces or to the Food 
Corporation of India which now functions in all 
parts of the country so as to ensure that the pro
duce is put to best use in the national interest. 

The Committee note that the seeds are at 
present being dispesed of directly by the farms 
at priCes determined by the Heartquarters of the 
Corporation. The Committee feel that the pre
sent system of disposal of seeds should be criti
cally review to see whether it is, in fact, sub
serving the interest of making available the 
seeds to the farmers in time and at reasonable 
prices. GovernmentjCorporatiQll may in this 
context examine the experience of the disposal 
of seeds from the Apex F·efteration of Coopera
tives in Maharashtra and West Bengal to see 
whether similiar procedure for dispos,al of seeds 
coul<;i be. followed in other States. The Com
mittee, in particular, would like to stress thllt 
there should be a well-coordinatetT policy for 
making available the seed to the farmers in the 
vicinity of the farms so as to make the maximum 
impact through extension work ~d create a name 
and good~wil1 for the produce of the farm. The 
Committee have no doubt that Government I 
Corporation would keep this aspect in view, 
while evolving a rational policy for disposal .r 
seec1S in the best interest of the farmers and the 
Corporation. 

The Committee find that the Corporation has 
set up a new farm at Khammam in 1972, in spite 
of the advice of the Ministry that this farm should 
be d~erred to the Fifth Plan. 'J'he contention of 
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the Corporation is that the provision included 
in the Fourth Plan for setting up a farm at Bihar 
was utilised with -the approval of the Board for 
setting -up this farm in Andhra Pradesh and the 
Ministry to whom the estimate of the farm was 
sent, has not conveyed their approval and the 
farm at Bihar was not coming up in the Fourth 
Plan. An expenditu.re of Rs. 9 lakhs is stated to 
have been incurred on the Khammam Farm so 
far. The Committee were informed that the 
Planning Commission while agreeing to an out
lay of Rs. 4 crores in the Fourth Plan for the 
Corporation clearly indicated that the Governo
ment would put up five farms in addition to 
Suratgarh and subsequently three more farm. 
in Assam, Bihar and Tamil Nadu were agreed 
to by the Planning Commission. 

The Committee were also informed that the 
Planning Commission did not agree to the estab- ~ 
lishment of the Khammam Farm even though 
they were approached twice- and desired that it 
should be deferred for consideration in the Fifth 
Plan as there were already a number of farms 
fully developed in terms of adequate utilisation 
of land and the Corporation should consolidate 
the ~sting farms. ' 

The Committee note that the Corporation went 
ahead with setting up of the farm at Bahraich 
and incurred an expenditure of Rs. 3.75 lakhs 
thereon, in spite of the decision of the Mini .. try 
that this should be taken up only during the 
Fifth Plan. The Committee were informed that 
the Corporation started the Project in anticipa
tion of the Government's approval on the under
standing that i.t could ~art new farms within 
the over-all provision of Rs: 4 crores during the 
4th Plan already approved by the Planning Co~ 
mission. 
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The Committee also find that the Board of 
Directors .of the Corporation had approved the 
Project during the last year of the Fourth Plan 
as it was found not only a profitable venture but 
in the national interest and it was felt that a 
cropping season should not be lost specially in 
view of the food crisis. 

The Committee find that the Corporation 
proposed to set up Central-State Farms at Kham
mam and Baharaich but 'because of financial 
constrai~ts, the farms could not be cleared by 
the Government during the Fourth Plan, even 
though plan allocation was available. The Com
mittee feel that bMore making' plan allocation, 
specific programme of setting up of such farms 
should be drawn up and allocated to the Corpo
ration and once the schemes for setting up of 
new State Farms are included in the Plan, Gov
ernment should ensure that such fanns do come 
on schedule. The Committee need hardly s~ess 
that any delay in setting up of new farms by the 
Corporation will only go to widen the existing 
gap between demand and availability of quality 
seeds in the country. 

The Committee were also informed that the 
Fifth Plan proposals of the Corporation are to 
be finalised after discussion with SFCI. The Com~ 
mittee would like to be informed of the out-come 
of the discussions and also the regularisation of 
the expenditure already incurred on the farm. 

The Committee rl!gret to note that the 
Jharsuguda Farm (Orissa) which was set up in 
February, 1967 had been incurring losses from 
the inception and the cumulative loss to end of 
1972-73 is over Rs. 43 lakhs. The Committee also 
note that though the Corporation had decided 
to wind up the operation at the farm, it had to-
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slow down the progress of winding up on a re
presentation by the State Government, and as 
advised by the Ministry. The Committee fail to 
understand as to why selection of site for the 
farm could not have been done with due care, 
taking all ~spects into consideratiOh instead of 
ultimately having·to suspend the operations after 
1lea1'1y five years and incurring a loss of over 
Rs. 43 lakhs. 

The Committee also desire that Government 
should settle this iSSUe finally with the Govern
ment of Orissa as any delay in settlement only 
adds to the loss already incurred on the farm. 

The Committee trust that the Ca,rporation 
would profit by their experience with the Jhar
suguda farm and exercise the utmost care in the 
selection of new alternate site and ensure that 
the new farm to be taken up is economicaHy 
viable, has the requisite irrigation facilities and 
is not beset by shortcomings and difficulties ex
perienced at Jharsuguda. 

35 7.42 The Committee note that the proposals for 
setting up of new farms in Bihar, Gujarat, 
Madhya Pradesh UldNagaland are under consi
deratiOn. The Committee recommend that while 
considering the proposals Government"/Corpora
tion should keep the .main objective of the Corpo
ration viz., seed production in viRw on the basis 
of their experience of the work of the State 
Farms already set up and to ensure that the 
area made available for the farm is compact, that 
adequate irrigation facilities are already existing 
or become available within specified time, the 
soj) and the terrain are suitable for effective uti
liaation nf machinery throughout the yeai' and 

. the project wowld be finanCially viable. 

------------------------~-------------------------
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The Committee reconunend that no new farm. 
should be set up until the Government ensure 
that estimates of the projects are prepared, 
financial viability examined and provision of 
funds therefor is made in the budget and approo
val thereof obtained from Parliament. 

, The Committee appreciate the attempts of 
the SFCI in having started a Poultry Unit with 
thousand laying bi~ds, as part of the integrated 
development of Mizoram. During the two years 
of its working, the Committee find that the Unit 
has suffered a net loss of Rs. 17,000/:. The Com
mittee also find that the Unit was left with 325 
laying birds as on 1st November, 1973 because 
of mass mortality clue to nutritional deficiency 
and other diseases. The Committee were inform
ed that even proper seeds for the birds were not 
available in the area and it was only now that 
arrangmaents were being made for production 
of grains and also for transporting fish meals 
from Bombay. While the under-lying objective 
of the Corporation in strting this Unit is lau~ 
able, the Committee would like that Government / 
Corporation should develop the basic facilities 
and proper hygienic conditicms essential for the 
poultry unit. While the Committee would like 
to watch further progress of this Unit, they 
recommend that ijle Corporation should go into 

. the causes for the losses and take suitable reme .. 
dial measures to improve the performance of the 
Poultry Unit. 

The Ccmmittee note that as J:lurt of thedeve
lopment of Mizoram and to supply piglets to 
local people and State Department, the Corpora
tion started a piggery unit in 1970 .. 71 at Mizoram 
with 30 to 35 sows for breedings. The Corpora
tion had supplied a number of piglets to the 
local breeders and district Animal Husbandry 
Department of Mizoram Government for breedr
ing purposes. The Committee find that the Unit 
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has suftered losses of Rs. 16511 in 1970-71, Rs_ 
16561 in 1971-72 and Rs_ 19834 in 1972-73. The 
Committee also find that the Corporation has 
been facing some diftlculties in running the 
piggery unit at Mizoram because of the exhorbi
tant cost of the feed and the problem of disease 
control. The Committee have been infonr.ed 
that the CorporatiQn is making arrangement for 
providing permanent sheds etc. and is also in 
touch with the Animal Husbandry Development 
of the Assam Government for taking suitable 
measures for bringing the diseases under control. 
The Committee suggest that the Corporation 
should also take the assistance of the experts in 
the Ministry of Acr~c,*ure in developing the 
Unit on right line~. The Committee hope that 
with the measures noW taken it would be possi
ble for the Corporation to overcome the difficul
ties in running of the Unit and bring about im
provement in its working so that the objectives 
in starting the unit are realised. 

The Committee note that with t.he object of 
supplying fish fry or fingerlings to Mizoram Gov
ernmen~, the Corporation had taken up develop
ment of Fisheries as part of the integrated deve
lopment of Mizorani. During 1973-74, about 11,000 

. fry of a special variety of fish have. been put in 
some tanks in the area. It has been stated that 
9bservations are being made regarding their 
behaviour and production potential. The Com
mittee were informed that the detailed scheme 
for the purpose was yet to be prepared and piSC1~ 
agricultqre was being tried on an experimental 
basis. The Committee would like to watch with 
.I11tenat the progreSs of the scheme. 

The Commit,tee also recommend that Gov
...-nt Ihbutd evaluate the working of poultry. 
piggery and Fisllerr Units of the Mizoram Farm 
with a view to identifying the shortcomings in 

. .~ \ 



, 
.; 

39 

40 

8.31 

8.3'1 

3 

their working SO that suitable remedial measures 

may be taken to overcome them and make them 
eCODOmically viable at the earliest. 

The Committee ~eed hardly stress that the 

fact that .the losses are being subsidised by Gov

ernment does not mean that the Corporation 

should not make efforts to run them on scientific 
lines and make them viable. 

'nle Committee also recommend . that Gov

ernment/Corporation should, before setting up 

such units at other farms, satisfy themselves that 

those units would be economically viable and 

'tFoUlcI be capable of securing adequate returns 
on the money invested. 

The Committee note that the Corporation has 

sett up a Canning Factory at its Mlzoram Farm 

in October, 1973. While the setting up of an 

agro-based industry at Mizoram would help in 

the greater utilisation of the existing resources 

of pine-apple which is grown in that area in 

abundance, the Committee feel that the setting 

up of agro-based industries should only be as 

part of the overall development of the farm for 

the best utilisation of agro-produced raw mate

rial provided such units are economically viable. 

In the Jetsar farm, Corporation has set up a 

sheep breeding unit with 1100 Nali breed flock 

which is proposed to be increased to 5000. Jetsar 

is situated in Rajasthan which traditionally has 

been breeding sheep for wool. The Committee 

would; therefore, urge the Corporation authori

ties to earefully tMilaife the result of the exist

ing sheep breeding unit and take advice of the 

~~~t.s in .~ .. ,.f\el.~r"t._the Centre to improve the 
eeotlomi.es Of the eitiftlng unit and expand its 

activities to augment the income of the fann all 

also increase wool output. 
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The Committee find that sheep breeding 
activity' is confined only to Jetsar. The Commit· 
tee feel that in the context of shortage of wool 
in the international market and high prices, the 
State Farms Corporation of India Ltd. should 
consider setting up suc;h units at other State 
Farms also. . , 

The Committee note that the Corporation is 
proposing to set up l~O experimental small sized 
fanns of 500 acres each as cooperative farms on 
the lands that might be declared surplus as a 
result of imposition of land ceilings. It has been 
stated that each experimental farm is' expected 
to give employment to about 100 families of 
landless labo.urers and enhance their income. The 
Committee were infonned that the Planning 
Commission had selected certain districts in which 
some farms of the SFCI are already functioning. 
The Committee feel that the Government may 
consider setting up of .uch small sized farms on 
a pilot basis in a few selected areas where facili
ties for irrigation· or·' potentialities therefor are 
available instead of taking up large numbers and 
for this purpose Government should examine the 
detailed estimates of the Scheme and economics 
thereof. 

The Committee find that the Corporation has 
also drawn up a scheme for employment of stu
dents of Agricultural UniversitieafColleges at the 
Central State Farms so 8S to enable them to meet 
a part of their- expenses towards their studies. 
The Committee would like to watch with interest 
the result of operation of that scheme at Central 
State Farms at Hiuarand Kerala. 

The Committee find that at present the State 
Farms Corporation ate not having any research 
and development actlVities and the experience 
of t.C.A.R. and the Agricultural universities 
was being made use of by them. The Committee 

.. 
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find that according to a scheme costing Rs. 8.16 
lakhs apprqved by the Planning Commission in 
J':Ily, 1973 for pre-release multiplication of the 
seeds developed by the ,scientists under All India 
Coordinated Crop Improvement Project, nucleus 
seeds of pre.:release varieties of wheat, rice, 
soyabean, maize, Jawar, bajra, palses, cotton~ 

mustard and sunflower etc. would be multiplied 
at the mechanised S.tate Farms of the Corporation 
at.Hissar, Suratgarh, Jetsar, Raichur and Jullun
der under the supervision of a senior seed scien
tists. The details of the scheme are yet to be 
cleared by 1. C . A. R. It has, however, be~n 
claimed that the scheme would enable the coun
try to speed up the development of high yielding 
seeds and 'make them available in sufficient 
quantities in the interest of iI1-creased production. 
It is claimed that it would eaable the country 
to earn foreign exchange by exporting seeds of 
high yielding varieties of foods and fibre and 
pulse crops. The Committee would like Govern
ment to have the scheme finalised at an, early 

J: date. 

, ,', 'J 

45 9.14 

The Committee recommend that the State 
Farms Corporation of India should keep itself 
abreas't of results of research conducted ,by the 
Indian Council of Agriculture Research and the 
Agricultural Universities in the country so as to 
put them to best use and achieve higher produc-
tion. . 

The Committee would like the ,Management 
of the Farms to evolve in the light of experience 
gathered norms for tnput-output ratio and a 
crop pattern which, would yield the best results 
'anp. subserve the objectives with which the farms 
have been set up. The Committee would like the 
Management to make ,a specific mention of these 
notable achivements in their annual report. 
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The Committee find that the profit earned by 
the State Farms Corporation of India came down 
from Rs. 27.84 lakhs in 1969-70 to Rs. 2.29 lakh$ 
in 1970-71 and Rs. 4.52 lakhs'in 1971-72. In 1973-
73, the Corporation earned an all time high profit 
of Rs. 58.67 lakhs. The Committee were inform
ed by Government that fall in profit during 1970-
71 and 1971~72 were dUe to (i) fall in production; 
(ii) strike in Suratgarh Farm (iii) Loss of Rs.20-
lakhs at Suratgarh farm due to low yield of 
gram; and (iv) unabsorbed developmental eXpen
diture of Rs. 3.07 lakhs incurred at Jharsuguda 
farm due to the decisi()n to wind up the farm. 
The Committee were informed that during 1972-
73, the Corporation was able to reverse the 
adverse trend by changing the cropping pattern 
and effecting economies in expenditure. 

The Committee were also informed that the
newly set up farms cf the Corporation viz. 
Aralam, Chengam, Khammam, Kokilabari and 
Mizoram are incurring losses because these are 
still in a developmental stage. 

The Committee recommend that the Obrpora
tion should continue to· take effective steps to 
maximise production by improving its irrigation 
facilities, effecting economies in expenditure and 
adopting suitable cropping patterns so as tOo 
obtain the optimum yield per acre with the mini,.
mum cost of production. The Committee also 
desire that Government/Corporation should fina
lise their dectsion to wind up the Jharsuguda 
farm so that the Corporation is not put to further 
loss in having to maintain it. 

The Committee also recommend that GoverD
ment should soon finalise their review of the 
ocganisati·onal set. up .of the Corporation ,80 that 
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Corporation is geared to achieve its objectives iI 
an economic and efti~ent manner . 

The Committee note that the Damle Commit 
tee had envisaged that in the State Farms, "giver 
the necessary facilities particularly perennia 
irrigation, it should be possible to get a returr 
of 6 per. cent over the initial capital investment.' 
An analysis of the rate of return achieved b~ 
State Farms during 1969-7() to 1972-73 indicate! 
that in some of the farms this expectation of E 
per cent rate of return has not been realised. FOJ 
ex~ple, the rate of return in the case of Ladho· 
wal State Farm ranged between 0.94 to 3.26 pel 
cent Ra'ichur Farm between 0.21 to 5.17 per ceni 
and Jetsar farm 0.21 per cent. 

The Committee have been informed that Gov>
ernment kept a watch over the returns on invest· 
ment achieved by the Corporation and it was 
now proposed that performance review of all the 
farms should be placed before the Board of 
Directors at every meeting. The Committee re
commend that suitable proformae for such re
views are prescribed in consultation' with 
I. C . A. R. and agricultural experts in the Minis
try so that these reviews may be meaningful and 
enable the authorities to pin point the deficiencies 
in the working of the f.rms and to take suitable 
remedial measures with a view to improving 
their performance so as to attain at least the 
minimum return of 6 percent on investments as 
envisaged in the Damle Committee Report. 

The Committee feel that the return of 6 per 
cent should not be difftcult of achievement es
pecially when lOme other State Farms as ,for 
example, Suratgarh Farm had given as high a 
return as 31.39 per cent; Hissar 14.65 per cent 
and Jetsar 12.38 per cent in 1:9'72-'73. 

The Committee are surprised to note that 
although the Corporation was set up as far back 
... 1N8. the bedaaets of the Corporation have 
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not yet been transferred in the name of the State 
Farms C~ration of India. The Committee 
were. informed that the delay was due to the non.
receipt of the verification and certificate of assets 
and liabilities by the Accountant General, 
Haryana. 

The Committee deplore this inordinate delay 
al'ld recommend that this matter should be 
pursued and settled without any further loss of 
time. 

The Committee find that though percentage 
of debtors to sales has come down from 18.74 in 
1969-70 to 8.98 in 1972-73 the amount of debts 
outstanding has gone up from Rs. 13.28 lakhs on 
30th June, 1970 to Rs. 18.58 lakhs as on 30th June, 
1973. An analysis of the debts as on 30th June, 
1973 has shown that, out of the total debt of Rs . 
18.58 lakhs, debts amounting to Rs. 6.31 lakhs 
have been outstanding for more than three years 
in the! case of Suratgarh Farm. The Committee 
recommend that reasons for the long outstandings 
should be critically analysed and. suitable steps 
initiated to realise the amounts at the earliest. 

The Committee would also like special atten
tion to be paid to these debts outstanding for 
more than three years So that concerted measure!'! 
could be taken to recover them without further 
delay. 

The Committee note that the stock of raW' 
materials. stores and spare parts etc. has increas
ed from Rs. 52.15 lakhs as at the end of 1969>-70 
to Rs. 74.65 lakhs at the end of 19972-73. The 
Committee find that the value of stores and spares 
accounted for about 25 months' stock at the end 
of 1972-73, although according to the norms fixed 
for the Corporation, the maximum stock level 
for imported stores is two years' requirement 
and for indigelOous stores 6 months' requirement. 
The Committee recommend that the Corporation 
should review the inventory of stores and spares 
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to segregate the imported spares from the indi
genous ones to ensure that stock in excess of 
prescribed limits are not held and capital locked 
up in stores. The. Committee also recommend 
that the stock of raw materials and stores and 
spares should be kept under close and continuous 
review and steps taken to avoid over stocking of 
these stOres. 

The Committee are surprised that the stock Gf 
finished goods at the end of 1972-73 represent 
about ten months turnover. The Committee would 
like that the reasons for this locking up of stocks 
should be gone into and suitable guidelines laid 
down for disposal of the stock to the best advan
tage of the Corporation. 

52 11.12 The Committee note that the post of the 
Managing Director which was vacant since April, 
1972 and the post of Financial Advisor which was 
vacant from 6-1-73 were filled up only in Feb
ruary, 1974 and December, 1973 respectively; 
although the Government admitted that non: 
filling up of a vacancy in the management of an 
enterprise leaVes a vacuum and nono-filling of 
the post of Financial Advisor may lead to laxity 
in Financial diSCipline. The Committee desire 
that such delays in filling up important mana
gerial and financial posts should be avoided in 
the interest of proper and smooth functioning of 
the Undertaking. The Committee would like 
Government to take advance action to prepare 
the panels for appointment to Undertakings and 
to take effective measures to fill up the vacancy 
as Boon as it occurs. The Committee would like 
to be informed within six months of the concrete 
measures taken in this behalf. 

53 11.13 The Committee note that though the state 
Farms Corporation was set up in 1969, it is only 
that Government are proposing to review the 

----------------------------------------------------
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organisational set up of the Corporation. It has 
been admitted dUiing evidenCe that Government 
are not satisfied with the organisational set up of 
the Corporation. The Corporation does not admit
tedly have adequate expertise for seed produc. ... 
tion which is the most important objective of 
the Corporation. The Committee desire Govern
ment to complete expeditiously their review and 

I strengthen the management by includ~ experts 
wi~ distinguished record for seed production. 

11.20 The Committee nClte that the actual staff 

11.23 

strength of the Corporation has increased from 
792 as on 30th June, 1971 to 990 as on 30th June, 
1973. The sanctioned strength as on 30th June, 
1973 is stated to be even higher i.e. 1200. Besides 
the Corporation has a sizable strength of casual 
labourers. The Committee find that the Corpora.
tion has not as yet fixed any staffing norms. The 
Committee recommended that while reviewing tile 
organisational set up of the Corporation a review 
of the staffing pattern should also be undertaken 
in order to fix appropriate norms for the different 
categories of staff. 

The Committee also recommend that as agri
cultural operations are of a seasonal nature, 
regular staff of the Corporation should be 
trained in more than one operations and skills 
in the interest of greater utilisation of staff and 
effecting economies in expenditure. 

The Committee note 'that the percentage of 
headquarters overheads to the expenditure on 
farms has been of the order of 6.15 per cent in 
1970-71, 6.6 per cent in 1971-72 and 5 per cent in 
1972-73. The Committee would like the Gov~ 
ment/Corporation to keep close and contintlous 
review of the headquarters and other overheads 
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expenses with a view to ensuring +hat they a 
not excessive. 

The Committee also note that an incentive 
scheme has been introduced by the Corporation. 
to achieve higher yield per acre in the farm. 

The Committee feel that the Corporation' 
should take advantage of introduction of this 
incentive scheme to regulate the staff strength. 
both in the existing farms and the new farms to. 
be set up. 

MGIPND-LS II-503 LS-22-7-71--1375. 
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